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18003
LOK SABHA

Tuesday, August 1, 1867/Sravana 10,
1889 (Saka)

The Lok Sgbha met at Eleven of the
Clock.

[Mg. Speaxer in the Chair]

ORAL ANSWERS TO QUESTIONS
Abolition of District Boards

+
*1501. Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Food ang Agrl-
enlture be pleased to state:

(a) whether Government have issu-
ed any directions to the State Gpv-
ernments for the abolition of District
Boards;

(b) if sp, when and the hroad out-
lines thereof;

(¢) the names of the States which
have abolishéd the District Boards
and those wherein they continue to
exist; and

(d) the alternative machinery
devised by Government consequent on
the abolition of these Boards to give
representation to the rural people in
‘the administration of matterg of local

. importancey

The Minister of Biate in the Miy-
isiry of Foed, Agriculiure, Community
Development and Coepergtion (Bhri
(a) No, Sir.

(b) Does not arise.

16004

(¢) District Boards do.not exist in
any State, except ip 14 Districts of
Bihar.

(d) The three-tier Panchayati Raj
structure which has come into being
in all the States except Madhya Pra-
desh, parts of Bihar, Kerala, Nagaland
and Jammu and Kashmir, has re-
placed the District Boards and pro-
vided representation to the rural
people in local development adminis-
tration.

oft fogfer o sow wEEH,
dfqura 7 fafigee T &1 @ £ o
fefegwe wd & afdr sifew & ¥
w a § fawre & 10 79F & qu
¥ 7@ M ARz 7 W fefigw At
#1 grs fear, o A aog & nfwEEY
1 wifa ® A fefgsz avel o arcee
Fitdiew g a1, g a4

@A am-— & W2 WR sW,
TaTf & woar qeel wife & & qw @
ot £ & e W g fie o
gt #frum & o fad wer § oo
FEW ACRIC X TW §WY § W &
wraE € & 7

shri M. §. Guruppdaswamy: It is
true that in all the areas district
boards have not been abolished, but
the powers of the district boards have
been taken over by Government, and
all the State Governments have accept-
ed the main recommendation of the
Balwantray Mehta Committee, and
it is our view that as early as possi-
ble the three tier system which has
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been accepted by al] the States should
be introduced.

st foyfa fe: weawr wgem,
dfremw & wifeww 171 7 fomm &
fr—

“Of the total number of mem-
bers of the Legislative Council of
a State—

(a) as nearly as may be, one-
third shall be elected by
electorates consisting of mem-
bers of municipalities, dis-
trict boards and such other
local authorities in the State
as Parliament may by Ilaw
specify.”

wre ot wiw s (o St ) -
e ofewz & mam)

st fatfer ;. forem afeae =Y
g | warw 7w % fF fefewe amd o
fow 8, fefige afeifadt &1 fors
t&“ﬁmmﬂﬁmﬁ
IAHY I WA F@ AL faa, o= f
Fredraww # et & fF @ &1 fa-
2w g & s W § fF
Iq  FEEEWT ST W KT wrhamEy
& wET ¥ g A g, ar v
FHC T W qaw 7 w1 fear o e
arel &1 9@ gF ar 5 fefgwe avE #r
ARET THF AT Fifwe § 90X 4,
IAHT & & faar A Ay 10 AW X
¥ §—zw fair & et ageg & A
g § fF mmwl w1 A gw oar,
a% g § far 3= wowre
Wi

Shri M. 5. Gurupadaswamy: It is
for the Election Commission indeed to
take up this issue, and so far as we
are concerned, we would like to have
the three tier system of Panchayati
Raj established in all the States, and
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that will really provide not only the
local administration but also the mem-
bers in those bodies will participate
in the election. But as,it is in Bihar,
in those 14 districts, there are no
district Boards. Technically there are
district boards, but there are no mem-
bers functioning there. So, I would
appeal to the hon. member to use his
good offices with the Ministry there
and see that these institutions are
established as early as possible.

ot fnife Pt . s wgiEw,
¥ @iz WE WTET § | g WA oY
w7 & ¢ fF 9% a% Jaw T oEw
TAN. . . .gg A1 $EE AFed w7
ey § o Sfaur £ i $31 wem
wgreg, AT qg AT g o fafrer
# a1, agi & W fafredy & o, agr
¥ TEHT g1 wC Fgi wer s, i
WA ¥ gATT 9 A THAT @,
qHA ¥ 1% w9 qg Fgq € fFoww
gifefaw &t AT w91, "< g
Te wifefew &1 @A §T0 E A
gz et frafag €7
Shri Jagjiwan Ram: Perhaps we
have already written to the State gov-

ernment concerned to introduce the
three tier system ag early as possible.

Shri Bibhuti Mishra: By what time
will they come into effect? I want
to know that. Ten years have already

elapsed. 7g 3 THz | oo 7

werw wgwa: A wE  fd
9 yw T § | "'.
" Shri M. S. Gurupadaswamy: They
have taken some time; the Govern-
ment of Bihar has extended the period
up to March 1968. They propose to
introduce the three tier system socon
after that date is over.

st wo Aro fgaATy: FuyT HAT Y
¥ g e gam Tea g an A
AT T WA AT qg W Faran Tl
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N R & W ¥ fa¥ awa = @,
at & o wmgen ¢ w aTw i
F1 gy 7€ TOHTE AW F A° 7O A
¥ AT Sgdt & v gw ol | wim
% fs foed o & w1 & qafaw foan
afee® @@ A% A9 ¥ e 3@
e ¢?

Shri M. §. Gurupadaswamy: It is
our desire that the new Bihar govern-
ment should take up this matter
quickly, but as I said earlier they
have extended the period till March
1968. We hope that soon after this
date is over, there will be three tier
system coming into operation in Bihar.

=t ®o Ao fAArY: = AW
q9TaEl & A g T § 9T AT |
garma faw &< fawr  ofoed aaed
ar fer fagre maddz 7 W1 1968 aF
FT ZTEH AU g, FT €9 1 g Taoq
TFAfHT & woy A7 a0% § T
FIAT A § a1fF 39 & Ha F qanfas
foe of e av 78 sv gy @ a0
81§ T EAw T wro A R
AAFTA T § A9T I 9T I AT
FTEATE FT G R ?

st AT T - TrE =T ATAETE
& § affa  fom dammaEr Y wafa
o @ AR, I AT AAT A EAW,
vy T T A A
AT g am AT ¢ fF AL s &
ME R fErags SHoga N
feafa @, W= 38 7 <@ T AN
T AT 3 AN AEY an)

Shri Dinkar Desai: In Mysore State
there are no district boards but there
are distriet school boards for primary
schoo] administration and the govern-
ment nominates its members. That is
an undemocratic procedure. May I
know whether the Central govern-
ment will take up this question with
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the Mysore government and give them
directions so that the district boards
may be elected bodies and not aomi-
nated bodies?

Shri M, S. Gurupadasswamy: That
question does not arise; this relates to
Bihar.

Mo TH WAET WMgar: WA
AR, AT FATE AT 9T & fqT E
R g fratewr T fgfe &
frga ¢ s & am far § @
% qea1 wEar g fv w A R o
qT &= & fiR faemd s s
%! favgw @@ &7 faor aw@ sk
I g X af  fwifaa wie ar
wfgF amar w ! afy qw € @
W AT e W af T@ e
3 @ Wi oA a7

oft wreneR TR IR A AT
feear & i forer forer oomgl o 2 mr
T g & agt g X aTET AT
frm € f g = &0 Far ofg
" dui fe IR T fe fagre

Wt vy fawd: g 57 @ € o
FARE  &W FU, q8 wiEw
faaT oAt & e 7 &7

s wretew T 89 o W
a#f fear &, @feT o S 6 g
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wto W gt Hifgat: waw
‘f!’f’-'“: a8 I A Wfla"ﬂ
e o7 f ag Frate aam frdfer
¥ fogrr o o fadre @ gu s
qHTT A F9 arar & fr Fremdi
N FwRd #1 feagw aw & w7
feor s wiz 5w & foay sfawrx
g famr ofwr a1 #Y€  wte geq7
St mq & fawmn § wra 39 w7 2 Sfag,
WY "7 2 A T oAden e
WY o AT /9T § a1 A A gt

o AHiAT K AT TZ W
T ¥ qAL § WA A Ag 3
fora wwr FY ®w0 7 FITOT E I@ WE
1 T Y FET A€ F qT
a2 Wit 3 A% A6 A
FT WY ¢ IH A A WIEAT AR &
f foaer wfawrdt #1 37 @1 & &Y
g wifge wix g Fraifaa &
& g9 § g Tfgn )

1o T RAZT Wifwar: fac
afey seawr wEEE, gAY ST AT sww
# I AL T G & AW APgEHET
@ WA WERG N qqATEy |
Mr. Speaker: If I have understood

him properly, the State Governmcnts
have authorised the district boards;
they could take decisions.

o T wAET Mfgar : A7 wawa
A AT S ® ¢ fe
wetwn § W i) ag wE™
) w|r w0 @ @ A, sroa
§ o g Adfor freen s s Al
oy gy A ¥ Ay AT @ ?

Shri Jagliwan Ram: What I have

sald is thmt it does not come within
the jurisdiction of this question.

Mr. Speaker: He said that the de-
partment is not concerned with this
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matter at all. Shri Venkatasubbaigh,

Bhrli P. Venkitasubbalah: While
replying to the gquestion earlier, tne
Minister said that the recommenda-
tions of the Bdlwantray Mehta Com-
mittee have been introducéd in all
the States except in Bihar. You are
aware that under your stewardship,
Andhra Pradesh was the first State
to introduce the Balwantray Mehta
Committee’s recommendations. T would
like to know whether the Government
has taken any steps to introduce a
uniform system so far as the recom-
mendations of the Balwantroy Mehta
Committee’s report ig concerned, be-
cause it varies from State to State. I
want to know whether Government
proposes to give instructions to the
State Governrhents to introduce a
uniform system in this regard.

Shrl M. 8. Gurupadaswamy: The
approach is to have a certain broad
pattern and agreement on fundamen-
tals. A certain amount of flexibility
is given to the States to introduce
their own forms and patterns. So,
within the broad pattern, they are
free to have their own forms anhd
patterns.

Shri Ranga: May I know whether
it is not a fact that this question falls
within the special purview of the
State Governments and it is not a
concurrent subject, and the TUnion
Government has no power to give
directions? Secondly, may I know
whether it is not a fact that in many
States the District Boards themselves
have advised their own respective
governments to entrust more and
more of the functions dealing with
grow more food and other tﬁ.inn to
the Collectors—even the gistribution
of foodgrains also to the Collectors—
rather than to the so-called elected
panchayat samitis?

Shri M. 5. Gurupadaswamy: The
Balwantray Mehta Committee was
set up by the Planning Commission
ang the recommendations of this Com-
mittee are meant to be followed by
the State Governments. The Stats
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Governments are at liberty to accept
these recommendations. As a matter
of fact, the National Development
Council, at its meeting in 1938, endors-
<d the main recommendations of the
Balwantray Mehta Committee and
they accepted them. Therefore, vari-
ous States have taken steps to intro-
‘duce the panchayat raj system. So,

- there is no question of imposition on
the States.

shri P. Venkatasubbaiah: What
does the hon. Member mean by say-
ing “so-called elected panchayat
samitig"?

o I wa i qew § foen
FF otz famr ofer & wwrr A
qfoat § afer & g oo e
qfewz ¢ 37 & Ind= Afee § wafe
st o oot § e ofowe & daw-
Wfafrdt wcin feA s
@ & weft wgRw ¥ wrAr avgar g
fe ag w1 gum@dEr ST AT T
§ 39 & AT T g FY agfeat
ot et § 7 o ofeaz #1 Imdw
qafeee g ofeg ar fedt sfere
trtfsfoy swer Swolw g
wifgq, ATHIT F1 €@ F qT 7 A@T
gk ?

Shri M. S. Gurupadaswamy: I have
already replied to this question. We
lay down a broad pattern for the
States to follow. But some States
have elected Chairmen and the Zila
Parishad; and in some other States
there is the district advisory council.
The Panchayat Samitis are really an
important link, We have left to the
States to adopt the pattern they would
like to have.

Shri Ranga: There is no question of
leaving.

oft 9% w wwi: & X &Y Qv
§ 9w &1 o FAT fr 7 T fear fe
FHmm i &?

Shri M. S. Guiupalaswamy: The
three-tier system is adopted by most
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of the States, But we give them
flexibility and maroeuvrability and
each State is free to adopt certain
changes within the broad framework
that has been evolved.

Shri Shri Chand Goel: Considering
this three-tier system and considering
also that universal adult franchise has
been introduced and all people are
given representation, I want {o know
how far this three-tler system has
succeeded in developing initiative and
drive and also developmental activi-
ties, Has the Government carried out
any assessment in order to judge the
work of this three-tier system whe-
ther it has succeeded in developing
initiaive and drive and also interest
in developmental activities in the
rural population?

shri M, 8, Gurupadaswamy: The
panchayati-raj institution has given
opportunity and scope for the people
to participate not only in the local ad-
ministration but also in developmen-
tal activities, and the reports we have
been receiving are quite encouraging.
Wherever these institutlons operate
and exist the involvement and com-
mitment of people in various activitles
is very much in the picture. Therefore,
I say that this pattern should be
adopted in all the other areas where
panchayati-raj institutions have not
been formed so far. It is our desire
that it should cover the whole of
India.

Equipment for Digging Tube-Wells
4
*1502. Shri Madhn Limaye:
Shri 5. M. Banerjee:
Dr. Ram Manohar Lohia:
Shrl George Fernahdes:

Will the Minister of Food and Agri-
culturé be pleased to state:

(a) whether Government's atten-
tion has been drawn to the wide
differences in the number of tube-
wells in the various States;

(b) whether Government’s attention
hes been drawn to the acute shortage



16013 Oral Answers

of rigs and boring equipment and
pumping sets in the country;
(c) whether any scheme hag been

prepared to mobilise the resources of
private and public sector industries
to meet the demands of the States for
this equipment and pumping sets; and

(d) if so, the results achieved so
far?

The Minster of State in the Min-
istry of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Annasahib Shinde): (a) to (d).
A statement is laid opn the Table of
the Sabha.

STATEMENT

(a) The Government of India is
aware of the differences in the num-
ber of Tubewells in various States.

(b) The Government of India is
fully aware of the existing strength
of drilling and boring equipment in
the States and, also, of their additio-
nal requirement in order to ensure
realisation of Fourth Plan targets,

As regards Pumping Sets, there is
already sufficient indigenous capacity
for meeting the entire demand.

(c) and (d). Resources of the pri-
vate and public sector industries are
being mobilised to initiate and step
up the manufacture of various types of

drilling equipment required by the
States.
1t is expected that the entire de-

mand of hand boring sets and that of
light percussion and reverse circula-
tion rigs would be met from indigen-
ous sources in 2 to 3 years’ time.

There is adequate manufacturing
capacity in the country to meet the
requirement of States of Core drills
(calyx and diamond type).

In the Public Sector, manufacture
of light direct rotary, medium direct
rotary and medium percussion rigs
has been initiated at the Heavy En-
gineering Corporation, Ranchi, and
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supply is expected to start from 1967-
8.

It is hoped that after a period of 2
to 3 years, it woulg be possible to
meet the entire requirement of dril-
ling equipment from indigenous pro-
duction.

st ww fewd: weaw wEew,
# ueft wErew & Sraer =g g fF o
fafrs oodi ¥ N1 Fogw @ 9w
F1 ToqETT ¥ geAT ooty fead
wffal & M8 oF Togy owar
fafew osai & 99 & Y T wiwy
i fomad @ wom f5 et s
AT 91T AW T qAE I W
g1 o feew &7

Shri Annasahib Shinde: Sir I have
got the State-wise figures of tubewells,
As far as population is concerned the
figures are well known. The State-
wise tubewell figures are: Andhra—9;
Assam—17, Bihar—1025, Gujarat—83@
Madhya Pradesh—68, Madras—23,
Maharashtra—2, Orissa—83, Punjab—
1245, Rajasthan—11, Uttar Pradesh—
8269, West Bengal—480—Haryana
figures are not available—making a
total of 11,871, The figures of private
tubewells are: Andhra—217,990,
Bihar—5269, Madras—4588, Orissa—3,
Punjab—17,500, Rajasthan—337, Uttar
Pradesh—23,990—other States—Nil—
making a total of 78,677. I would like
to add that the drilling of tubewells
depends upon the strata of ground.
The alluvial soil of the Indo-Gangetic
Plan is generally favourable for hav-
ing tubewells. Some coastal areas and
also some river deltas are also good
for having tubewells.

st wy fowd : & 3 oo wET
g8t 91 qftqw dzF & A F W IHR
T W o famr g

“As regards pumping sets, there
is already sufficient indigenous
capacity for meeting the entiie
demand.”
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wg P N I FT @ wEw
TErET, dEraTT At gwar f@YT Saw
qQararT § T TR AT 6=
21 st g At Ul F o §%
fagre wtr s9T w@W & i &
Tege 1@ & fF ofedn ¥zm w1 am
NNTT §, ¥F H FTEN A0 q4T 2,
arw warer far wmy §, faore @ ot
s 21§ oAl Agem ¥ ST
wear § f& 7 fagre oo & A
FEITF g #E T QAT I
Fama R oo T H
qF UF TN AN qAaq | Afww
w & foau 97 %1 78 e & fr fowm
wifs  # wWE &1 FaY S F ow9d
FUTH AETEA foar 2 v 3y i e
¥ & q@T | qg T JIT AL AATH
o1y W § fr 37 ®1 Wor aE ey,
WATY Wfgd | THT @ & & A
T AT Y FH E, A wrAw A®
aifed | fagre # ogr wew ¥ faafa
g Ia% Y 7g ara "R X wdr 2
§ wdlT wgIeT ¥ wT N0 FET q1gar
g 5w o g & @ w9 #
weg 3R & foq ag darc g 7 & wAw
¥ FET W F AR F AE g
w1 § | W qfiw #ew, fow e
F grg dIEe WM O g fagre
FTHTY, IO WM AL, A 92w
T TTHIT AT M &7 IO T
§ @ T @ F A F v woer fafem
= ¥ wug HH !

Shri Annasahib Shinde: As far as
the pumping sets are concerned, there
was, due to the serious situation as a
result of the successive droughts, a
sudden spurt in demangq for pumping
sets and there was a temporary diffi-
culty in regard to supplies. But all
over India our production capacity is
such that we can meet the require-
ments of all the States. In fact, re=-
cently some of the producing units are
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closed down for lack of demand. So
as far as pumping sets are concern.

we can meet indigenously al] the re-
quirements and there shouly be no
difficulty. If any State Govern-
ment works out any plan I think it
would be possible o co-ordinate and
meet the full requirements. That I
have indicated in my reply that indi-
genously, within the next one or two
yearg most of the drills and rigs would
be manufactured in India. Evep it it
is a question of import we shall see
that the demands of the State Gov-
ernments are fully met. Last year we
sanctioned foreign exchange to the
extent of Rs. 25 crores and Rs. 1.5
crores this year, and the demands put
by the State Governments have been
completely cleared in consultation.
with the Ministry of Finance. There
should be no difficulty on this ground.
I entirely agree and share the views
of the hon. Member, because this-
programme forms part of the minor
irrigation programme and minor irri-
gation occupies a very important
place in our agricultural programme,

ﬂommm T wEr
wir & zqw dw & ww ey, § of
FZH & W TgaT §, WYH a8 o g
fs ox wo frest s gw o3
e ar T FAT § At 33 W@ qfr
¥em ¢ AT O q¥ A i A wmrdy
8 ®O¥ & T T 11 gWIZ AT gt
TURTATEY 5 FT & aw T 10 g,
s agi g afiqT figw A g ke
LS AL LS L 1
™ ¥ wfafom @ o1 ofidr Azq
oY Afegdi & wod g Ay o T
& o # ot Wi g1 T AR WP
S B W JU W I A W FT
Faeraw fe g Wit ¥ A # @
g wg?

Shri Anmasahib Shinde: Even if
the hon. Member points out any de-
mand of any particular State I am
prepared to say that we shall fully
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meet the requirements of pumping
sets. He referred to a wider question
of dispatity in the distribution of
pumping sets ete. I think it is a gene-
ral problem because even if we look
intp irrigation percentages of various
‘States we find, for instance, in Maha-
rashtra, Madhya Pradesh and Mysore
they are having the lowest percen-
tage of irrigation while there are
certain areas where the percentage of
irrigation is as high as 30 to 40 per
<cent. Therefore, the disparity is there
and our effort should be to remove
that disparity, but it is a question ol
long-term planning,

Tto TR wAgT wfgar: & A

ww a3 A ot A rowdw ¥ e
fey, agfrafgmge & W 2T ot swseT
Ll

Shri Annasahib Shimde: Should 1
-give the figures? It is a long list.

Mr. Speaker:
the Table.

Shri Annasahib Shinde:
pared to do that,

st WA ®TAFAA | HA' Agraq

J O qure fagr § A ag FET AT
e Yy daadfa Qv F oY &) oA
ZhiZA § I ' QO KA & ATHT
R & qH & | WET aF & gAAAT§
fe @vara @ @ § AT oW wTIwY
Gl At Af § | =< fa g ow ww
Y qreAr qo wY 0% & 1§ S AgIT
& qoaT wgar g & g7 Qo ¥ A
ZrlEs |9 qFATY § AR GU FIA
T AT ATHFT AR F TR § 7

Shri Annasahib Shimde: As the
hon. Member has rightly pointed out,
the Fourth Five Year Plan Is still
under consideration. it has not been
finalised. But as a result of that minor
irrigation programme has not suffered
at all. Whatever targets we had
worked out during. last year were
over-fulfilled in regard to minor irri-
gation. I am quite sure, whatever ten-

tative figures are worked out in the
Fourth Five Year Plan, as far as this

He may place it on

I am pre-
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aspect of the programme is concerned,
there should be no apprehension or
fear of its not being fulfilled.

Shri Krishna Kumar Chatterji: Is
the hon. Minister aware that in the
State from which I come the Zila
Parishads are generally manned by
non-official chairmen ang because of
that deep tubewells and other tube-
wells were being laid there, but be-
cause of certain component parts
which could be got only from foreign
couritries for which no attempt was
made by the Central Government,
most of these deep tubewells are gut
of action and production on the food
front was very much hampered? 1Is
the hon. Minister aware of it? Can he
give us an idea of what steps are
being taken?

Shri Annasahib Shinde: As I have
already submitted, no demand of any
State Government for foreign ex-
change is pending with us. If the hon.
Member pointg out any specific
demand of any State Government, I
am prepared to look into it.

oft Ty Ty et : IO AW
Fogamt g fis & w3 g7 oF
dr 2z rywde 3 £y 37 A% e
faoroft & zowds alt w7 o7 qFE
qtuef oy & Frawd F oftar o arfy
o wrr g 1 Pl Trwde o @
it Al 33 o Agd F o W
76 &, TRTT TR A AT WY
¢ gedt | gdY gred & FAv gW ATy
wt i o) v IO wdw AT g
F Wrg A enTiya wTE QAT O
w fv g qaY gz W fpamr
= o T @ fe e wer AR
Zquds w7 /A 7
Shri Asmasghib Siinle: This will

be brought to the notice of the State
Government.

Dr. Ranen Sem: While replying to
the question, the hon. Minister has
said, if 1 remember correctly, that in
West Bengal there are 480 tubewells
only. Did the Government try to
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ascertain the reason why in sich a
State like West Bengal in these last
20 years only 480 tubewells have been
sunk by the Government?

Shri Annasahib Shinde: The actual
implementation of the minor irrigation
programme is with the States and if
the hon. Member wants I can try
to get the information. But even
the surface water availability in Wast
Bengal is so much that both the under-
ground and surface water potential
can be put to use usefully and there
is a considerable potential and scope,
as I mentioned, for taking up this
programme.

Dr. Ranen Sen: I wanted to know
whether the Government of India
tried to ascertain the reason why only
480 tubewells have been sunk in the
last 20 years.

Mr. Speaker: It is for the State to
do.
Dr. Rinen Sen: He has not answer-

ed that question. Let him say, “Yes”
or "NO",

Shri Annasahib Shinde: T have ans-
wered that.

Shri Shivaji Rao S. Deshmukh: I
come from that unfortunate State in
the list where four crores of people
of Maharashtra have to be satisfied
with twp complete tubewells while
there are about 8,000 in Uttar Pra-
desh and a thousand and odd in Bihar.
Is the hon. Minister and the Govern-
ment which he represents aware of
the fact that the Indo-Gangetic plain
is not the only alluvial plain in India,
that the whole black cotton soil tract
in Vidarbha, Marathwada, and Khan-
desh is the finest alluvial soll in the
world. . ..

Mr. Speaker: Now we are going
into every district.

Shti Shivaji Ras 8. Dehmukh:. .. .
and that the water potential of that
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area has not been investigated? May
I know whether this Government has
only to wait for the demand of the
State Government to come? What
specific steps do the Government pro-
pose to take go that there is regional
distribution of tubewells?

Mr. Speaker: Next Question. If you
want some discussion, I can under-
stand that, We have already taken 15
minutes on this Question. Even if I
allow another half an hour, you will
not be satisfied. You are putting
questions about each and every dis-
trict.

Some hon. Members rose—

Shri Shivajirao S. Deshmukh: My
question has not been answered.

Mr. Speaker: If every Member
begins to ask what about his State,
what about his district, where will il
lead us?

shri Shivajirao 8. Deshmukh: I
asked about 10 per cent of the Indian
people.

Mr, Speaker: I know that. But you
also went to the region, the sub-re-
gion, the district and all that. I do
not mind if the Minister can answer
it.

Shri Annasahib Shinde: According
to the geological survey of India, the
Tapti valley is one of the potetitial re-
gions in Maharashtra and we are ex-
ploring the possibilities of having
tubewells in that region.

Some hon. Members rose—

M. Speaker: 1 know the Members
are anxious to put questions; there
are about 15 to 20 Members on both
sides, The first Question took 15
minutes and this Question has already
taken 15 minutes. (Interruption)
Order, order. The Member from
Mysore has also asked a question. It
is not that I have rejected Mysore
which is such a good neighbour eof
mine, If you want I can give another
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half an hour for this Question, That
means the other Questions will go.
It is for the State Governments to
take care of such matters. If Parlia-
ment wants to take up the question of
each and every district, I have no

objection. Then, all the Members
must get a chance, not only Mr.
Shivappa. If even four Questions

cannot be finished, how are we going
to run the Question Hour? I do not
know. Let us go to the next Ques-
tion.

Delay in Tramsportation of Goods at
Major Ports

+
*1503. Shri S. C. Samanta:

Shri H, P. Chatterjee:
Shri Yashpal Singh:

Will the Minister of Transport and
Shipping be pleased to state:

(a) the steps taken to cut down de-
lays in major ports and thereby re-
ducing the cost of transported goods,
exported or imported;

(b) the suggestions made by the All
India Shippers Council in this behalf;

(c) the Port which faces this diffi-
culty most; and

(d) the steps taken to
these difficulties?

The Minister of Transport and Ship-
Pimg (Dr. V. K. B. V. Rao): (a) A
statement is laid on the Table of the
Lok Sabha

overcome

Statement

At Calcutta Port, efforts are being
made through intensive dreding and
execution of river training works to
improve the draft in the River Hoogh-
ly. A new dock system at Haldia is
currently under execution. An incen-
tive tonnage scheme has been intro-
duced to step up the labour output.
Speedy clearance of cargo from the
transit sheds is being effected to per-
mit free use of berths by incoming
vessels,
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At Bombay Port, a system of regis-
tration of vessels hag been introduced’
since November 1964 permitting
vessels bound for Bombay to register
in advance of their turn for berths
based on their date of arrival at
Bombay, The Dock Expansion Scheme
designed to augment the berthing.
capacity of the port is under execu-.
tion. Steps are. being taken to im-
prove the berthing capacity of the
dolphins in the Marine Oil Terminal at
Butcher Islang to permit tankers upto-
53,000 tonnes. Other measures in-
clude the procurement of additional
cargo handling equipment the re-
placement of the existing pumps in
the Alexandra Dock by electrically
operated ones and speedy removal of
cargo from the transit sheds.

At Madras, the construction of a new-
ore-cum-oil dock is under way.

At Cochin an open berth in the
Ernakulam Channel is- being con-
structed. The procurement of a new
suction dredger is under considera-
tion.

At Visakhapatnam, the berthing
capacity of the port has been aug-
mented by the completion of two ore
berths, a lighterage wharf, one general
cargo berth and a fertiliser berth.
The second general cargo berth is ex-
pected to be completed in December
1987. The Fourth Plan programme
provides for deepening and widening
of the entrance channel, conversion of
three jetty berths into quay berths,
a new Reception-cum-Despatch Yard,
additional warehousing facilities and
procurement of craft and equipment,

At Mormugao, it is proposed to pro-
vide a mechanical ore loading system
and an ore pier capable of handling
80,000 ton ore carriers and an exclu-
sive oil berth for handling POL
traffic. It is proposed to procure addi-
tional cargo handling equipment
during the Fourth Five Year Plan to
facilitate quick handling of cargo at
alongside berths.



16023

At Kandla, it is proposed to provide
facilities for night navigation. Ade-
quate number of wagons for clearance
of cargo has been arranged. The
clearance of cargo from the port will
be quickened when the broad-gauge
link to the port and the highway con-
necting Ahmedabad with Kandla are
completed. A new berth for general
cargo and a jetty for berthing oil
tankers are expected to be available
in the near future.

(b) No suggestions have been re-
ceived from the All India Shippers
Council in the matter.

(¢) and (d). The nature of the diffi-
culties experienced in regard to
detention to vessels and clearance of
cargo differs from port to port. The
steps taken to overcome these diffi-
culties at each port are mentioned in
the statement laid on the table of the
Sabha in reply to part (a) of the
question.

Shri S. C, Samanta: 15 it not a fact
that the Estimates Committee of Par-
liament has more than once recom-
mended certain suggestions to cope
with the delay in the transportation
of goods at major ports, specially at
Calcutta, and, if so, may [ know whe-
ther those recommendations have been
.examineq and taken up?

Dr. V. K. R, V. Rao: I am not in
a position to say whelher those speci-
fic recommendations have been taken
up or not. But a great deal of work
has: been done in Calcutta for the im-
provement of the port. As the hon.
Member is aware, Calcutta port has
got some natural difficulties and till
the Haldia subsidiary port is develop-
ed, 1 am afraid, Caleutta will always
continue to have some difficulties.

Shri 8. C. Samanta: In the state-
ment, it has been stated:

“A pew berth for general cargo
and a jetty for berthing oil tan-
kers are expected to be available
in the near future.”
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I would like to know whether the
work has pegun, how long it will take
and what will pe the amount neces-
sary for it and whether it has been
allotted in the Fourth Plan,

Dr. V., K. R, V. Rao: I want notice
for this,

oft qaame foyg : FoT@oTo TN -
#Z 7 fawra A At fe 9w Ay
WAAT § TAWT IAH W AW ®
qET ¥ | WG 8 AT Tfgd ax
TALHAR AT BT HASHS W
T1-24 fxa &0 AT & | W AT agran
g & feadt mifmy fr o aogw €
017 fradt wa @ 7 § ? fvaw go W
gAAeT & aTqT Tgd W feaqi v
o w4t § o v Aw ag v QA G
it ?

Dr. V. K. R, V. Rao: Actually the
U.S. speakes with different voices be-
cause I saw only two days ago a state.
ment in the paper coaching the U.S.
Department of Agriculture saying
how India has been able to practically
double its capacity for receiving food-
grains in the last two or three years.

Shri Sradhakar Supakar: Pending
the completion of the Haldia Project,
may | know how far the major port
at Paradeep has been to able to re-
lieve the congestion o¢ Calcutta Port.
I prefer a statistical answer.

Dr, V. K. R. V, Rao: The statistical
answer would be that, for the time
being, it is practically nil.

Shri N, K. Somani: Two of the
main problems of our ports are the
slow output of our ports and the con-
gestion of steamers that come jn gnd
go out. May I know whether the
Government have made any assess-

| ment of the output of these ports
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baged on work study angd alsq tried
to pattern the movement of ships
based on mathematical model known
as the Queing Thepry?

Dr. V. K. R. V. Rao: I would like
to find out what the mathematical
mode] is, to which the hon. Member
has made a reference, is. But as far
as the first part of the quedtion is
concerned, I think, subject to the
limitationg that they have, our ponts
have done rather well. We have been
suddenly confronted in the last three
or four years with enormous increases
in the imports of foodgrains, fertili-
sers and other pulk cargo, gnd that is
one of the reasons why the general
cargo traffic has hag some difficulties.
We have had to give top priority to
the traffic in Foodgrains ang fertili-
zers.

Shri Indrajit Gupta: In the state-
ment there are a number of steps
mentioned in respect of the Calcutta
Port, but I find that there is no men-
tion of any scheme for further expan-
sion, so that more berths can be pro-
vided. May | know from the hon.
Minister what is the present position
regarding the expansion schemes
which have been pending for a long
time in respect of King George's Dock
at Calcutta, which would provide a
sufficient number of berths for more
vessels to come? Is he aware that
because of the chronic shortage of
berthing facilities at Calcutta, ghips
have to wait out in the river and at
sandheads and, therefore, a source of
corryption has geveloped there as a
result of which ships have to make
illegal payments in order to get pre-
ference of entry into the existing
berths. Does he know that?

Pr. VK R. V.Rao: 1 do not
know ganything about the corruption
part of the question, to which the hon.
Member has made a reference. But
the Calcutta Port authorities have, in
the last three Plan periods, spent
Rs. 48 crores for the improvement of
dock facilities. In fact, the largest
amount of expenditure incurred in
sny port in the st three Plan periods
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has been at Cajouita. But we are
finding that till the Farakks Barrage
is completed and till the Haldia dock
system caomeg into effect, we really
cannot make any major improvement
in the facilities available gt Calcutta.

Shri Indrajit Gupta: He has not
answered the specific question that I
put. What hag happened to the
schemeg which have been pending for

years for the expansion of King
George's Dock?
Dr. V. K. R, V.Rao: I am not

aware of sanctioned schemes pending
for years. I am not aware of it. [
will make enquiries.

Shri D. N. Patodja: [s it a fact that
the import and export costs of our
commodities gre high on account of
the comparatively higher freight that
we have to pay, and in spite of the
rate of freight being high, the ship-
ping companies are not happy and are
insisting on further increase? In view
of this, will the Minister consider flx-
ing up a deadline by which port con-
ditions improve and we become at per
with other ports in the world?

Dr. V. K, R. V. Rao: It is not diffi-
cult to fix a deadline, but the difficulty
is in implementing the deadline be-
cause implementation of the deadline
depends upon the availability of
funds, as glso availability of equip-
ment.

Shri D. N. Patedia: What about the
first part of my question? Is it a
fact that the import and export costs
of our commodities are high on gze-
count of the comparatively higher
freight that we have to pay?

Mr. Speaker: Naturally.

Dr. V. K. E V. Bas: Coertainly. I
am sure, the hon. Member is also
aware that our export competitive-
nesg has dbminished on account of
the high freight rates that we have
to pay. It is quite well known.
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Shri Tenneti Viswanatham: Are

there any plans to expsnd the
Visgkhgpatnam Port, which & also
suffering from congestion?

Dr. V. K. B. V. Rag: The hon
Member knows that the Visakhapat-
nam Port has not done badly at all
in the course of the last few years
and there are plang for further ex-
pansion of the Port.

sft Wto Xo =) ; AT W FH-
wifeTar O § agT AW AAT & SRy
ATET WOT TR | T AT AT FTH
¥ E I @A W B GIEqHT 7
% meafeqi § | 39 AWK w1 -
T HIA A AW TEATE | GHEGT /AT
g wd 5 oag fram s ar
1fgd gami AG & W1 A WA
argar g fF wir g Aw ¢ W W
#a g a1 maAEz g9 fawmr § #37 &7
R
Dr. V. K. R. V, Rao:
the matter looked into.
g e afy
+
*1504. Wi We Wo W :

sft wro go ey :

W] Wo Wo TRt :

wit forfrw e witwy

it ggaTe fag

1 shall have

97 yra ani phw 541 9 T w6
w1 win fis

(%) FTRTIEIO RTRTET T g1
wreew fis S ey e s A g
@ X & qvEm GF ¥ qew fead
s g g W

(&) v srpft T sqawar &
ay fer I ¥ Svwrg gfuerfat oy
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o FH AT %) | § aftam
T § @AY JININL BT A7
s qwar § wrc afe g, @ ferr
wfawg &5 ?

The Minister of Btate in the Minis-
try of Food, Agriculture, Community
Development and Oeoperatiom (Shri
Anmasahip Shinde): (a) The import
of foodgrains has been there for a
very long ¢time. The fair price shops
have glso been in exislence since the
Second World War. A statement i§
however placed on the Table of the
House giving the All-India Index
Number of the wholesale prices of
wheat since independence. [FPlaced in
Library. See No. LT-1268/87].

The increase in the price of wheat
hes been significant only during the
last 3 or 4 years which js mainly gis-
tributable to the successive bad crops
and the widening between production
of foodgraing and demand.

(b) The cost of the staff on the en-
forcement of rationing and of the staff
employed in the Food Department is
added in calculating the economic
cost of imported foodgrains. How-
ever, since this is more than made up
by the subsidy in the prices of im-
ported wheat, the question of the
consumer being purden with the cost
of staff does not arise.

Shri 8, C. SBamanta: May I know
how far the bad managemnet of stor-
ing in warehouses and the wastages
that are reported every now and then
are responsible for the rise in price
of wheat in the country?

Shri Annasahib Shinde: The loas
in transit and storage is a very in-
significant part of the total quantities
of foodgrains that are being handled.
I 4o not think that ft has any bearing
on the total cost for the consumer as
such.

Shri § C. Samanta: May I know
whether the zonal system iy also in
a way responsible for this rise in price
and if 99, what stepy Govermmnant gre
going to take sbout it?
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Shri Annasahib Shinde: The hon.

Member may have his own views

about it. Of course, here also....

Mr. Speaker: What ig his view?
Is the zonal system also responsible
for it?

Shri Annasahib Shinde:
think so.

Shri 8. C, Samanta: |n some States
~excess wheat is rotting while high

-prices are prevailing in UP and other
places.

I do not

Shri A. K, Kisku: In view of the
rising prices of wheat, what steps
have been taken by the States to
safeguard the jnterestg of the consu-
mers in respect of continuous and
-adequate supply of foodgarins to the
-areas where statutory rationing is in
operation? If there has been an ap-
preciable breakdown in the supply,
what steps are being taken by Gov-
ernment to prevent its recurrence?

Shri Annasahib Shinde: In the
rationed areas, foodgrains, and
especially wheat is made available at
the issue price of Rs. 55 per quintal
as far as fmported wheat is concerned:
in rationed areas I do not think it is
true to say that there has been break-
down in supply.

Shri S§. N. Maitl: What is the diffe-
rence between landed price of import-
ed wheat and the issue price, and
what steps are being taken by Gove-
rnment to have a uniform policy in
regard to the opening of fair price
shops?

Shri Annasahib Shinde: The econo-
mic cost of imported wheat is Rs.
87:25 and the lssue price is Rs. 55 for
all States, to the destinations indicat-
ed by the State Governments.

oft aurarer Fokf : fwd qg ¥ oY
FTET AT A7 39T & F o o wrew-
TEATA AT EY TAT & | T W4T HY
-0 et 3 & fog argare w2
e # @ A qwar & 1 ek i F
= # ard g & Fferdt fefafoer
¥ fam, wow 3w A o & fag, ¥
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ZATE Fw F FOTT-FOTT W o fpery
g & fag T & g a9 aw AT F
g o fraw fFr o A E
oF e Gar gut f Ow At aee A
are & avy ¥ fag gy AT ad
4t | IA%! 915 9E §F HATGA ¥ @AT
937 1T 9T I HY FOAAT 3T TF 91T
7 foem &Y &g & Y ot & & T
7wt | fag s swar g fs
o feafy & fag w17 forsdrere 4, st
¥ 9nq - ¥ ffw a@ o w
arat W fem & sqE sk sy
fe smar & w31 & ag A o

Shri Annasahib Shinde: The
administration of fair price shops both
in the statutory cnd informal-rations
areas is with State Governments.

Wi woa feg watfean: Far qoere
% faarmd qar «1€ gromn & fs
fom wm a7 feama & g faar ana,
WIS {9 OF 99 WG § OF #/EAT G-
feat & wfus srafe Ao ?

Shri Annasahib Shinde: Ag far as
Government gre concerned, I have
already explained the position in re-
gard to imported wheat. We issue
at the rate of Rs, 55 per quintal. We
have indicated to State Govermments
that as far as possible at the whole-
salers’ level they should not charge
more than Rs. 5§ per quintal and at
the retailers’ level Rs. 3, that is, in
all they should not sell at more than
Rs. 8 per quintal over the issue price,

As for indigenously procured wheat
or other commodities, we have indi-
cated to them that they should not
charge more than Rs, 10-12 per
quintal by way of transport, handling,
storage ete.

Shri Himatsingka: s the hon.
Minister aware that wheat moved
from Calcutta port to the districts by
railway suffers a loss of 10 per cent
in transport? If so, what steps do
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Government propose to take to reduce
‘this percentage of loss?

Shri Annasahip Shinde: I do not
think <he figure the hon. Member has
quoted is correct. If there iz any
specific instance he has in mind, he
“may bring it to my notice and I will
dnquire.

St T Rt 2w & fafaw
ST H T HY gHTAT AV A oA
fopar amam &, w1 e W ey #
IHHY w1 F #E ww g AT &,
Y feaar W adi 7 few avw ¥ O
* Frwq g7 ¥ suraT § WY few Uww
¥ A9 & w% "I = E ¥4y Fvoor § 7

Shri Annasahib Shinde: Iy I have
followed the queston correctly, I have
explained the position about imported
wheat,

ot Trereare mrey - #X gy gan
e o R gFTATH A aF gearg fean
wrat &, w41 fafaes wsal § 3awr sma
Fafwacd ; afx g, a1y W=
feam € 7 wo% wisfow fvw oo &
WO 1 g ¥ FqTET AT AT qEAT
gafegusp A ge g &0 A W
AT ®7 aqT IO § 7

Shri Annasahidb Shinde: There are
mainly iwo types of foodgrains dis-
tributed: imported wheat and rice-
1 have explained the position about
impor.ed wheat. We issue ¢to all State
‘Governments at Rs. 55 per gnintal;
we have 8lso indicated to them broad-
1y that they should not charge more
than Rs. 8 per quintal to cover inci-
dentals like handling, storage, re-
tailers; wholesalers margin etc.

Regarding rice, form 15 July, we
are issuing at a uniform price of Rs,
80 per quintal to all State Govern-
ments. Our broad guideline to them
sbout the margin in thig respect is
the same as in the case of wheat.

1702(Af)LSD—2

. I(C32

ot et T e aft fafree
w1ga T qarar g fe geaiies #1 gemtfs
T 67. 45 8T E WIT &za & foo
¥ NI 55 §97 ¢ | § g omAar
w151 § f5 o7 229 1 o frewa
9 a3 fear @ §, &t fafas wwaf
®T FATATH AT F A7 B 19T o7
wqrRT AT E 7

Shri Annasahib Shinde: Different
State Governments levy different
charges by way of expenditure and
that explains the disparity in price.
As regards economising in these char-
ges as far as possible, it is for State
Governmentg to look into,

ot gt T wrww ¢ gy A
wadt sgrar aqf grar § 7

oft ges ww =gwra: & qg arrAr
wrgen g {5 ¥ @@ 7 S qwv
fraifa %Y § f§ oF o7 & frad
afar<i &1 s fear amdar o ww
T A qg o sgaEar #1 § 5 oo
a0 o F a9 w1 gAeany fat
t Wk oz o1a a1 mm §,
IH WWE FFET A WA qE}
w@7? &% ®FET 9C QAT W q7r §
fs o worg<t w1 qree e & sw
9 g TAT T AT AGY graT § 9T
AT #T eqTH F @ gq gl av
TOIT AT AYE I T Wt ey
& s !

Shri Annasahip Shinde: What should
be the number of fair price ghops in a
particular area in a particular State 1s
for the State Government to decide,
At present, about 143,774 fair price
shops are operating all over the coun-

try.
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o P69 ST SYTW: AT 9T AT
gaq Wi a7 {5 fom awa woge v
geTTg fawr 5@ awa gwE W wATS
FTAT AT T 1T T H15 €477 &N
Srgar 7 F% 41 4T grar & fF warer
A g1 srar g fore oy dar 994 9|
Qg fmyaga adf mar g 1 av
%W AT & AT @ qgqr fF awE
qgi AAST @ 7
Shri Annasahib Shinde: Local dis-

tribution is with the State Govern-
ment.

oy feras o =T 0 FAT HAT AT AT
g FAFI & 6 AT grAT 9T T4
g ag fas w@r § fowa ararar &9
W@ ? 741 98 Q@ A ® UFT F
wifan #% ¥4 f& 7t fad w0 &
AFATH ATATIZTH 4T 3747 GG g
W gar g & 7zt 378 araran $99
FT WIWFT &, A1 447 ITFT UF  F3
F afgar ag fagarda?

Shri Annasahib Shinde: As far as
issue of foodgrains from the Central
godowns storage is concerned, there
is a regular system of check. If there
is any specific instance, that should be
brought to the notice of the State
Government.

Shrimatl Sushila Rohatgi: In view
of the fact that the amount distribut-
ed through those fair price shops is
not sufficient to meet the require-
ments of the common man, would
the Government consider it necessary
%o issue instructions to the State Gov-
ernmen’s that the rationing system
embraces only a certain section of the
people below a certain income group,
and the other people who can afford
to pay in the open market do mnot
come under the purview of the ration-
ing system?

Shrl Annasahib Shinde: The quan-
tum of the issue of foodgrains in any
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particular Siate is left to the discre-
tion of the State Government, and of
course they determine the quantum
on the basis of availability etc. But
may 1 explain for the information of
the hon. lady that we have now cove-
red practically more than 241 million
people under informal and formal ra-
tioning, which is a very wide net work
of fair price shops all over the country
which caters to the need of the
vulnerable section of the people.

Shri Jyotirmoy Basu: May I know
whether the Agricultural Prices Com=
mission has made agny recommenda-
tions with regard to wheat, and if so,
the broad outlines thereof?

Shri Annasahib Shinde: The agri-
cultural Prices Commission was cOn-
sulted in regard to the de'ermination
of the procurement prices of wheat,
but the Government, g¢ 1 indicated,
in consultation with the State Govern-
ments, took a decision and the
rates which have been fixed for pro-
curement of wheat sgre much higher
than were recommended by the Agri-
cultural Prices Commission.

Shri Jyolirmoy Basu: They have
made someo adverse comments gbout
this wheat business. What do  you
say about that?

Shri swell: In answer to a queslion
by Mr. Samanta the Minister said that
the loss in storage of foodstuff is
insignificant. This goes against the
opinion of many food experts who
are of the opinion that the loss of fond
in India through rodents or defective
storage is colossal. Is the Min!ster in
a position to say definitely what per-
centage of our food is lost in storage
ang through rodents, and if he is not
in a position, will he examine this
matter and put the information before
the House?

Shri Annasahib Shinde: What I
men'ioned was in regard to Govern-
ment storage. It iz true that at the
farmer’s and because the farmers have
no proper storage facilities and be-
cause rodents are also there in the
barns of villages where prover facili-
ties are lacking, there the damage to
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food-grains would be much more, The
insignificant figure of damage I men-
tioned was with regard to Govern-
ment storage godowns etc.

o TR §aF Ty : WETe HERRA,
& wrAar wrgan § fF amat § aey wAw
Y gETEl & W[y ¥ S A WA
Tz ¥ AU arogve e w=a w9Ey
% a7 frg ag ¥ A A1 gaw
fea s 7 /T o AreRee du fear
Tar & 4T adt WY fowras omE ¥
f& favsr 37 wroeve & q{AT T
forerar Tifge 8 A2 fawar & T O
&l F faq s wEr @ faeg adr
= fgg ?

Shri Annasahijp Shinde: As I have
already explained, it ig left entirely
to the discretion of the stale govern-
ment to determine the quantum of
foodgrains issued to  various cate-
gories of consumers.

s} Tw ATF TAT | T AT,
¥ gg 99T TG § | AAT-HAT AL
% qgra & Wt w1 few wraTT 97
wATe faan o @1 g ? S At w2 e
9T T&T § WIF aF § A T T /%4,
ar F4FT RITIVS WT-HAT Tl W
F11 & W% a1 Ia% faarw fosrad
wgE?

8hri Annasahib Shinde: We have
not received a-y specific complaint
from the State government.

LA JOR XA RTIE AT g !

Shri Vikram Chand Mahajan: In
view of the rise in food prices, there
is great harassment to the low income
group. In the advanced, welfare
countries, subsidy is given so that low
income groups are not harassed. Has
the Government of India any inten-
tion to fall in the category of those
welfare states?

Shri Annasahib Shinde: In our
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country we are subsidising the issue
of foodgrains to the poor section of
the people. This year we foot a bill
to the tune of Re. 119 crores compar-
ed to Rs. 120 crores last year. That
shows our concern for vulnerable sec-
tions.

ot wEiwg vy o § oag o
et § v aga & wwe arw ¥ o
T FTEY Y I § 7 7 I A
Y5t T &, ag ¥ g T § wg &
w3 B qog & 1 9@ forw A
¥ oY g, &1 FAT AT qTHA WA TUT
wre % gt wfge ? &4 va avaw w
€ fgara @ srar § M gl 1T T
3 fr w7 faew w1 a1 g7 aiad
HEGTT B TS FAT T HAIAT TEFAT
2 & a1 it w2T maAE A AT fag
i E 7

shri Annasahib Shinde: It is true
that due to lack of purchasing power
of the poor section of the people,
possibly the full quantum of food-
grains may not be purchased. It is
for the State governments to exercise
proper controls over the grain distri-
bution through fair price shops, As
for the other part, we do not issue
direct foodgraing to them: we issue
foodgrains ¢o the mills and to the
state governmen's,

S} FrErw WIS ©YT | WA WEIE,
WET TF WIT oAGT AL F AEATH
¥ agi faod 23-24 qmE W &=
Tk & dgw TEYR €1 A @
RV 9T WA ¥ T GAT 97w i
& it < ar forad wew Al WY
freer wrir ¥ | & s g g fw
fawerrt A it TEAT g W 7T AE
T g & fag #i9 et § Wi
st fordrnie & waa fawms o w1
e e ?

Shri Annasahib Shinde: The news-
papers have reported this and we are
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trying to find out what happened and
who was responsible,

Shri Amrit Nahata: The hon. Minis-
ter toid us about imported wheat and
imponted rice. The drought-stricken
people of Rajasthan have seen neither;
they are supplied imported milo. What
is the landing cost of jmported ‘milo
and what is the issue price? Is it a
fact that the imported milo is not fit
for human consumption?

Shri Annasahib Shinde: It is not
correct to say that we are not issuing
wheat to Rajasthan government; we
issue subs.antial quantities. As for
milo, we subsidise it to the tune of
Rs. 18.01 per quintal, which iz a very
substantial subsidy, I do not think
that jmporteq milo is unfit for human
consumption or such milo is issued.
We exercise strict control over it.

A TATT® At T A ®
BT 9FT F fawara & o1 3 797 9¢
#F AE ATV, IAF U HE @
A & oY FT 9T 77 FiAT E AT AR
fasTad € | TRG WETE 9T agF a9T
WA TEAT § W AF wear agt g ?

Shri Annasahib Shinde: It ig for
the State Governments, whatever
marketable surplus is available, to
take vigorous steps to procure the
available grains so that they are
mard~ ~vailable to the entire popula-
tion. urnider the Centre or in the
States.

Snort NoTicE QUESTION

Mass Bick Leave by Firemen on
Southern Railway

S.N.Q. 39, 8hri P. Ramamurti:
Shri Jyotirmoy Basu:
Shri Ganesh Ghosh:
Shri George Fernandes:
Sh-l Madhu Limaye:
Shri J. H. Patel:
8hrl Rabl Ray:
Shri Nambiar:
Shri Ram Avtar Sharma:
ghri Shiv Kumar Shastri:
Shri Prakash Vir Shastri:
Shrl Atam Das:
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Shri Y. 8. Kushwah:
Shri Arjun Singh
Bhadoria:

Will the Minister of Railways be
pleased to state:

(a) whether it is g fact that fire-
men on the Southern Railway have
applied for mass sick leave;

(b) if so, the reasons therefor;

(c) whether it is a fact that ali
goods trains have been cancelled; and

(d) if so, what steps the Railway
Administration has taken in the
matter so far?

The Minister of Railways (Shri
C. M. Poonacha): (a) Yes, Sir; some
Firemen and Engine Cleaners on cer-
tain Division on the Southern Rail-
way.

(b) According to the information
available with the Railway, this is in
pursuance of a decision taken by the
un-recognised  sectional  Firemen's
Council to register their protest
against non-redressal of their griev-
ances.

(e) No, Sir.

(d) All steps have been taken to
maintain the train services as far as
possible.

Shri P, Ramamurti: After this
whole thing happened  on Saturday,
I think, myself and Mr. Nambiar had
met the Minister and had discussions
with him. Subsequently, the Minister
also had g trip to Bangalore and had
met the General Manager of the
Southern Railway, and after he Te-
turned yesterday, we had discussion
with him and as a result of certaln
assurances, we had telegraphically
informed those people requesting
them to withdraw the strike, and 1
expect that the strike would be
withdrawn by today. Whila appre-
clating the spirit with which the
Minister looked into the whole prob-
lem, may T just enquire of the Minlis-
ter that he would transmit to the
General Manager the same spirit of
accommodation and see that there is
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no victimisation and all the firemen
are fully restored?

Shri C. M. Poonacha: Instructions
have already been conveyed to the
General Manager, Southern Railway,
that immediately after normalcy is
restored, the other actions needed in
this regarq should be taken.

Shri P. Ramamurtl: What
victimisation?

about

Shri C. M. Poonacha: Actually, the
hon. Member has written a letter
and then I have replied to him
according to the understandings that
have been reached.

Shri Jyotirmoy Basu: May I know
whether it is g fact that in the name
of simplification of accounts, the totail
emolument of the engine cleanars
and firemen has been reduced?

Shri C. M. Poonacha: In view of
the change in the time-tables which
takes place every six months, and
also in view of the electrification of
a certain sector in that reglon, cer-
tain link arrangements had to be
re-done, and in that, there have been
slight changes, and we have taken
care that there is no retrenchment
and also to the extent possible their
total emolument as drawn by them
previously would not suffer.

Shri Jyotirmoy Basu: All's
that ends well!

o o wrRdw . WEw T,
T fer aTga W A=Y ATew # o arar-
o g€ Wi ITw wrow ¥ o ewwYaT
W1, TEET 9T WEATO ¥ TN & A%
a1 wrew g fe =i wEEa ¥ @
Y T T WreaTH faqr § 1 afy ggarw
wTr aT Al A A R, 0
wai wrf fowray = woir 8, ¥,
TS AR, A T FE IR W 7_YL
Tferaw ) aew & oF we wrar §, ot
37 &t ¥ wgt ¥ fedray qufcdds
93 Wi s § fe e god fave

well
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w1, forrer ot wft srglag & ot fas
fwﬁstﬁ?mtlwqﬂmm
AT T GO, ACHIE Fracda-
TF I & 12 T FY QF T2 9T AT
gl agl SR TICANI B 97 oI
9 Fiar | formwr wfon ag gw
faed w faal & d8mer mfegi whoarer
migdf & w1 o1 ¥ e o §
T €EW WY Twwa gwr g
FHTEY w1 o gut §, vA g &
AR T A guT &, W alK & "
TR & ard § Wy A 1 aga
L awmAY g€ & 1 O W) AT ¥ ag
sv7 § f& fow fediome quifwede &t
I9E § 7§ 717 wwe g€ §—aA ¥9-
wifeat & ag ot femr & f& & welt
TR ¥ q8—

“Is it a fact that the Tiruchira-
palli Divisional Superintendent
was whiling away his time dur-
ing the evening session in the
club on 25th July ang 26th July,
while there was g difficult situa-
tion in his division.”

at ¥ S ag § e g few & feafir-
v i % faems s wrd)
Tt AT &6 |

Shri C. M. Poonacha: Thig simpli-
fication of the operational procedure
has been Introduceq In the entire
railway system of the Southern Rail-
ways. It is not in one division. In
other divisions the work is going on
on a normal basis. Here, there has
been certain misunderstanding and
there have been certain anomalies
which will be looked into and neces-
sary action will be taken.

oft wy ol :  weew Wiy, O
ot 7f fowwr w1 wamer §, FO o
et d ft v e & wi
e AR €1 & weft e @ v
g § e ol Fogw w1 R W
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q¥ &1 §—6« & T WAT AV qF O
e aiam §1 g gE & o
fawigy wr §—a ¥ o wA
WERT Fvq @ T F§ qAfqaT
w07 fF @ ®1 W qEC gAT §—
FIL T I A ' FdGWIT 0T

Shri C. M. Poonacha: These new
links depend on the pattern of move-
ment. When we dieselise certain
sections ang electrify certain other
sections, then there ig going to be a
pattern in the overall movement and,
accordingly new links will have to
be formulated. Therefore, thes:
things are the outcome of a phased
programnme of modernisation in the
entire railway system. So, this has
happened. But what we normally
take care of is that due to sucl re-
formation of the link arrangement:
and new operational procedures therc
should not be any disadvantage tc
the railway employees in general.
That care is always taken and thesc
matters are discussed with the two
federations at the highest level and
they have generally agreed to the
simplification procedure,

Shri J. H. Patel spoke in Kannada.

Shri C. M. Poonacha: This is not
quite germane to the main question.
Regarding the medical facilities that
are being made available to the rail-
way employees, as the hon. Member
must be knowing, free medical assist-
ance is given to every railway cm-
ployee and the family of the em-
ployee.

sft < T : o wPaw, FrAAT
Y g OF TG TE FZAT A AT
@ &1 10-12 fe7 9g¥ 7g fowram
wurE 4 fr de=d Tod 7 wrer fedfraa
% wmrge ¥ forad Sredta ¥, 3% wwrar
# @ ¥ fo o 97 fer 17 7, Iqwr
fedfoe gfdz & arow & faan,
foas! awg & ggare g, wremfead
az gt | & weell wdew & Qo SR §
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fs wmgeder fefms § o gearw
gt 39 gl foa oo &1 qwaTA gan
faq fedraae gfiedz § g G &
fod @, 3a=! #a1 @ ot Tve gy ma ?

8hri C. M. Poonacha: I have no
ready information on this question. I
will try to collect it.

w a7 gAA W faar ar
wI9F 9T HAA §, AlET wg v

T g

Shri Namblar: In view of the fact
that the firemen and drivers have
not asked for anything new and that
certain concessions were withdrawn
and the trouble started thereon, are
we tp take it that the hon, Minister
will set the matters right as soon as
normalcy is restored and will see
that all those who are suspended or
kept out of duty are taken back and
that no victimisation whatsoever will
take place, as per the talks we had
with him yesterday?

Shri C. M. Poonacha: As mizntioned
earlier, we will certainly give very
sympathetic consideration, as per the
discussions that took place yesterday,
and necessary action will follow the
moment normalecy is restored in this
sector,

ot by ey witfean @ 7 3R
qaTag s edY fify fratf #@ A
g @1 @ § o faa 9sw sfasfai
¥ FIT g A WL FIIIT FY g4
¥ 9 qFarT g Ia¥ faw 9e7 wig-
wif<al f1 2fem fam g, #7 €@ 9¢
wd gt w1 fawe s gy ?

Shri €. M. Poonacha: [ cannot
accept the insinuation that certain
officers committed some wrong and,
therefore, these things have taken
place. It is not so. There hav: been
certain anomalies against which the
employees were agitated and certaln
unpleasant things have taken place.
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We will certainly look into the
matters ang set right the anomalies.

ft wofw fag walfear : oo w@-
TF, AT wATH AT A4 FH |

ot o T7o vy . a1 qg aw
A &Y AT INAT T @ F AH
o1 war § afz gi @Y wam Ia% fag
& BT FHET WIT T FF IEFIFT
* w1 wifow §30 arfe smawr g a
g9y ?

Shri C. M. Poonacha: In all th=
railways, both at the zona] ang divi-
sional level we have already the
permanent  negotiating machinery
where they discuss matters and sort
out the anomalies and difficulties
that occur in the day-to-day work-
ing. So, that machinery is there.
Instead of taking recourse to that
machinery which is available, if some
section of the employees go on strike
or take some extreme action, a cer-
tain amount of difficulty would
naturally arise. The Railway con-
cerned would take prompt action in
these matters to set right such ano-
malies, whenever they are brought
to our notice,

Shri Krishna Kumar Chatterjee: In
spite of the fine sentiments and sym-
pathies expressed by the hon. Rall-
way Minister, it is a known fact that
the railway employees go on com-
plaining. I would request the hon.
Minister to go into the real disease,
which is dual control between the
Ministry and the Railway Board.
Even this morning some rallway em-
ployees marched to my flat only to
express their difficulties and troubles.
They say that the dqual control has
to be removed. Iz he prepared to
consider that aspect?

Shrl C. M. Poonacha: I am not
aware of any dual control.

Shri Krishna Eumar Chatterjee:
Sir, he has not answered my ques-
tion.
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Mr. Speaker:

aware of jt.

He says he is

not

WRITTEN ANSWERS TO
QUESTIONS

Development of major Ports

*1505. Shri Atal Bihari Vajpayee:
Shri Yajna Datt Sharma:
Shri R. 8. Vidyarthi:
Shri R. K. Amin:

Will the Minister of Transport and
Shipping be pleased to state:

(a) whether Government propose
to give top-priority to the develop-
ment of major ports in the country;
and

(b) if so, the main decisions taken
in this regard and the broad features
of the development programme?

The Minister of Transport and
Shipping (Dr. V. K. R. V. Rao):
(a) and (b)., The development of
major ports is vital for the succeas
of our economic development, es-
pecially in regard to the programnmes
of export promotion. It is, therefore,
one of the more important aspects
of transport development provided in
the Draft Outline of the Fourth Five
Year Plan. A programme lor the
development of major ports during
the Fourth Five Year Plan envisag-
ing @& total investment of Rs 234
crores has been included in the Draft
Outline. The programme covers the
new dock systems to be established
in Haldia and Madras, the extension
and modernisation of the dock sys-
tem in progress in Bombay and Cal-
cutta; addition to berthing capacity
at various ports; and improvement of
the existing handling facilities io
increase the operational efficiency of
ports. It is expected that these mea-
sures will enable the major ports Eo
cope with the anticipated increase in
traffic which is expected to rise from
50 million tonnes at the end of the
Third Five Year Plan to about 80
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million tonnes at the end of the
Fourth Five Year Plan.

Cost structure of sugar Industry

*1506. Shri Vishwa Nath Pandey:
Shri N. R. Laskar;

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No. 318 on the 6th June, 1967 and
state:

(a) whether Government have
since taken any decision on the pro-
posal to order a fresh inguiry into
the cost structure of the sugar indus-
try; and

(b) if so, the broad details thereof?

The Minister of State in the Minis-
try of Food, Agricullure, Comnmunity
Development and Cooberatinn (Shri
Annzsahib Shinde): (a) Not yet, Sir.
The matter is still under considera-
tion. '

(b) Does not grise,

Replacement of LA.C. Viscounts

*1507. Shri Shivqy Chandra Jha:
Shri Madhu Limaye:
Shri Vishwa Nath Pandey:
Shri N. R. Laskar:

Will the Minister of Tourism and
Civil Aviation be pleased to staic:

(a) whether the LA.C. Programme
of replacing Viscounts by new  air-
craft and introducing other new
types of aircraft has been shelved;

(b) if so, the reasons therefor; and

(c) how this will affect the earn-
ings and efficiency of the Indian Air-
lines Corporation?

The Minister of 't'outrism and Civil
Avistion (Dr, Karan Singh): (a) to (c).
The question whether the Viscounts in
the fleet of the LLA.C. should be re-
placed, and if sv by what type
of aireraft, is under examination in
the light of the recommendations of
the committee which was set up for
the purpose.
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feeeht ofcag & folt wd
*1509. Y Fax vy YA :
st AT qraf :
oY THTANIT ATEA
ot fere paTe et
ot s T

1 Qg K AR WA oA
AT &7 FIT LT 6 ¢

(%) feedt & aftaga I79T1 &
faar feadr ad =nfgd i g9 @90
% famw & qra fraar a8 €; a1l

(@) afz #1€ %471 &, a1 IF q@
A & AT §TRTC I #4T FTEATEY
w1 W27

qitag® a1 AtagT Hwwew ®
oAy (i weawwiw) o () feesn
gftags qeqd & wywt fodt &
gfcaes wawAT & fag wfafer s
1100 FG[ &7 graegsan g | {gear
ofage Feqma & TF 7 WG 1064
agi w131 ¢ fogs & 854 78 wia far
74T & 1

(@) feeet afcags deqm 1 BT
wgEaT 3 ¥ FA7 g5 wamg ¥ 9w
facfiz o & awiz ¥ 140 19 97 Y
ofw #i1 egaegr 1 1 § Foiwdr ag sorwr
160 a& @dz &% | ¥ Uwhw ¥ ¥
40 ATE 97 FT 0 T w1 [F {0

ST wNy o fgRw A & ol v
faw

*1510. e W WAL Wifygar :
w1 gden wqwr wafes Sy A
qg Far F1 g A fa

(%) «r ag 7= § fx sq fosdt
T 9qW & Ffew W) faqd a7
arar s 4f at g% Far a7 gt
a1 tfeaw quee sTOREE ¥
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fomiT w7 smaem %7 € o a9 IEy
TS IH-T W FI AT 915

(a) =fz g, @t faam A €=
WEH-AEF 9T W IH TLA AAT &AH
9 frat g7 =g faar @ gr;

(7) =@ a7 o ww & f¥ S
g7 3% faqm & #.€ gt a€f amr
qr; HiX

(=) afz &, &1 suqaw fawm &
faraet i ff qar sweaw die ¥ foay
¥ fgama & g faer qrm g 2 7

qdeA xq7 wAfre-IgaT o (e
wit fog): () & (¥). 1966 #
g AT g W@ AT W
TiEaTfagT & "W d1ar 9%
wdt | sRid a7 i fEar &1 siATR
wygfea 93t & arfew aar g
faqr & Q&7 FrgmET #T I ATERT &
g 16 qATE #Y fewelt avow w1 %
gaT og=q & faq I3 & s An
T FEAT 9T | T & ot WY wE
qT ug< £ feqr g1 7 a1 #1f wao-aeT
# Wit 7 w1 wfafom =@ @
faar a1 few, wafaa g & wqa1,
Ta WY #1 ITAT % N Tarw g4t
¥ @9 ¥ fau ‘=i eaEiEva’ €
=rqeqT &7 T | Ay w0t wiatew
=g TE gET |

o &y

*1511. ot fagvre ey :
oft v o :

T wrw xq7 giw G qg T@>
w ¥ w4 o

(%) ¥ 7g aw ¢ & wiwwa<
oq Wy dai ¥ frsg &

(@) war Trogi & e fagt qur
e wfeat & g i faeeft # g avdery
% o |y aat a1 fade o agr ar;
T

() afe &, @ arw &= &
g 3 ¥ far ;o wdad w7
T @ E !

ww, ¥y, arqfees-fasme aar-
O AT § TR (st e
afga &) : (%) o 7@

(&) o adf 1 g g ¥ 6 W
7 JATE, 1967 %1 g TS W WA
aat § s o fawn < fareed At gmran 1.

(7) ww § = 9sar

Issue of Ration in Delhi

#1512, Shri D, C. Sharma;
Shri Kanwar Lal Gupta:
Shri A. Sreedharan:
Shri Mangalathumadam:
Shri Marandi:
Shri M. L. Sondhi:
Shri Bhogendra Jha:
Dr. M. Santosham:
Shri R. K. Amin:

Shri K. P, Singh Deo:

Shri P. N. Solanki:

Shri Prakash Vir Shastri:
Shri Raghuvir Singh Shastri:
Shri Atam Das:

Shri Ram Gopal Shalwale:
Shri Y. 8. Kushwah:

Shri Arjun Singh Bhadorla:
Shri Ram Aviar Sharma:
Shri Shiv Kumar Shastri:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it has been decided to
issue ration on a weekly basis in
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Delhi to all the ration card holders,
irrespective of the fact whether the
cards are for monthly or fortnightly
quota;

(b) if so, the reasons therefor;

and

(c) when the card holders can be
-expected to get their rationg accord-
ing to their scheduled demands?

The Minister of State in the Minis-
try of Food, Agriculture, Communily
Development and Cooperation (Shri
.Annasahib Shinde): (a) Yes, Sir. As

a temporary measure ration card
holders are allowed 1g draw their
rations nnl, for a week at 3 time

w.ef the 18th July, 1967.

(b) Due to less arrivals of wheat
in the ports during the second half
of June and the first-half of July,
despatches to Delhi had somewhat
slowed down with the result that the
stocks at Delhi were at a low level.

(c) Stocks are now being received
in Delhi from the ports at a faster
rate and it is expected that the posi-
tion will improve very shortly.
Thereafter, the former system of
issuing rations on monthly fort-
nightly and weekly Dbasis according
to the option exercised by the ration
card holders will be resumed.

Strike threat by D.M.S. employees
*1518. Shri A. Sreedharan:
Shri Mangalathumadam:

Will the Minister of Food 2and
Agriculture be pleased to state:

(a) whether it is a fact tha: the
employees of the Delhi Milk Scheme
‘have threatened to go on an indefi-
nite strike; and

(b) if b, the steps which Govern-
ment have taken to avert the strike?

The Minister of State In the Minks-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): a) and (b). The
Delhi Milk Scheme Employees Union
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had, in a letter dated 14.7.1967, givem
notice of a general strike from the
mid-night of Friday, ie 31/22nd
July, 1967. An agreement was reach-
ed between the Management and the
Employees Union in g Conciliation
Meeting held on 21.7.1967 and the
strike was gverted.

Import of French Equipment by I.A.C.

*1514. Shri Gunanand Thakur:
Shri Madhu Limaye:

Will the Minister of Tourism and
Civil Aviatlon be pleased to state:

(a) whether the Indian Airlines
Corporation have entered into any
contract recently/last year with
Frech Companies/firms for the supply
of certain equipment such as fork-
lift or the like;

(b) whether the outlay on
was about 8 lakh franes:

this

(¢c) who
roved this
arrangement;

(d) whether this equipment is
lying idle and had been found to be
of no use to the Indian Airlines Cor-
poration; and

negotiated/initiated/app-
contract/agreement/

(e) whether any action has been
taken against the Officer concerned
in this regard?

The Minister of Tourism and Civil
Aviation (Dr. Earan Singh): (a) LA.C.
purchased 5 Diesel Engine forklifts
from France in April, 1967.

(b) Yes, Sir.

(c) The purchase was affected on
the basis of a detailed study by
senjor technical officers of the Cor-
poration.

(d) No, Sir. These are intended to
be used, one each at Bombay, Cal-
cutta, Delhi, Madrag and Hyderabad.
One unit has already been put into
operation at Bombay. Steps are In
hand to train the staff on the opera-
tion, maintenance and overhaul of
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the equipment to bring them into use

at other stations.
(e) Does not arise.

wef qerT T & wA AT

*1515. oft vqiT Fag oot AT
qREgy aqr AAgy qA qg T
Fr g0 w4 fF

(%) #ar avqf 9qqT 4w F
warfeqt #1 widi o faa< #4 &
faa 21 qarf, 1967 %1 7 feedr &
o favania weaaT gar qr; oW

(@) afx g, & swe =@
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Increase in Ex-Factory Prices of
Sugar

*1517. Shri Virendrakumar Shah:
Shri Shri Chand Goel:
Shri Hardayal Devgun:
Shri Brij Bhushan Lal:
Shri Sharda Nand:
Shri Beni Shanker Sharma:
Shri T. P. Shah:
Shri Jagannath Rao Joshi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have
recently revised and raised the ex-
factory prices for sugar in Gujarat,
Orissa, Maharashtra, Mysore, Andhra
Pradesh and Kerala;

(b) if so, the comparative prices
before and after revision and the per-
centage increase in each case;

(c) how far the sugarcane prices
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and how far the increased prices of
sugarcane have been passed on to
the consumer;

(d) how far the increase in prices
of sugarcane is to be absorbed by the
factories;

(e) the revised retail prices of
sugar in each of these regions and the
percentage of increase in each case;
and

(f) the measures, if any, taken to
provide mass diversion of sugarcane
from sugar mills to gur and khand-
sari production?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Annasahib Shinde): (a) and (b), Yes.

have been increased in these areas Sir. The position s as under:
State[/Regioa Ex-factory Ex-factory Percentage
price before price after increase
revision revision
(Rs. per qil.) (Rs. per qtl.)
Guijrat Part A 143.05 144.97 1.3
Part B 131.80 134.38 1.96%
Orissa 140.05 149.0§ 6.4%
Maharashtra 129.30 132.56 2.5%
Mysore Part A 130.95 133.62 2.0%
Part B 139.40 142.31 2.1%
Andhra Pradesh 143.15 161.57 12.9%
Kerala 159.65 170.57 6.8%
(c) and (d), Sugarcane price for very from time to time and from

1966-87 was initially fixed on the 1st
November, 1986 and then revised up-
wards on the 27th December, 1966.
The increase in the sugarcane price
has been itaken into account for fixa-
tion of ex-factory controlled price of
sugar payable by consumers.

(e) The retail prices of sugar are
fixed by the State Governments and

area to area in the same State depend-
ing on the landed cost of sugar at =&
particular place, local taxes, inci-
dentals etc. This information is not
available.

(f) Measures to maximise sugar
production and to avoid undue diver-
sion of sugarcane from sugar mills
to gur and khandsari are under
consideration of the Government.
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Uniformity in Rates of Sugar

*1519. Shri Vishwa Nath Pandey:
Shri N. R. Laskar:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No. 315 on the 6th June, 1967 and
state:

(a) whether any decision has since
been taken in regard to the proposal
to bring uniformity in the rates of
sugar;

(b) if so, the broad details thereof;
and

(c) it not, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) No, Sir.

(b) Does not arise.

(c) A decision in this regard would
depend on the sugar policy for the
future, which is under consideration
of the Government.

Shipping Service on Konkan Coast

*1520, Shri Madhu Limaye:
Shri Georpe Fernandes:
8hri Molahn Prasad:

Shri Rabi Ray:

Will the Minister of Transport and
Shipping be pleased to state:

(a) whether the Committee ap-
pointed to go inio the question of
granting a rise in the passenger fares

on the shipping services on the
Konkan Coast has submiited its
report;

(b) if so, the main recommenda-
tions thereof; and

(¢) Government's reaction thereto?
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The Minister of Transport and
Shipping (Dr. V. K. R. V. Rao): (a)
No, Sir.

(b) and (c). Do not arise.
Supply of Milk from DM.S, Depots

*1521, Shri M. L, Sondhi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that milk
token holders of Delhi Milk Scheme
do not get the assured supply of
milk from the D.M.S. depots through-
out the year, particularly these days;

(b) whether it is also a fact that
the token holders have to wait for
hours together in long queues at
milk depots to get their supplies and
some-times go without any milk;

(c) whether Government propose
to streamline the distribution system
and arrange milk supplies through-
out the normal working hours as is
the practice in other countries; and

(d) if so, the steps being taken to
improve the matters?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Delhi Milk
Scheme is maintaining distribution
of milk at a steady level to meet its
commitments to the milk token-
holders. Complaints are sometimes
received, however, about non-delivery
of milk to token-holders and suitable
action is immediately taken for elimi-
nating these.

(b) Delay sometimes occurs in dis-
tribution of milk at over-loaded milk
depois. Action for bifurcation of all
such milk depots is in hand.

(¢) Distribution of milk is under-

taken only during mornings and
afternoons! There is no proposal for
arranging  distribution  throughout

the day, The cost of distribution will
o up substantially if the depots sold
milk all day.

{d) The following steps have been
taken to eliminate the complaints in
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regard to non-supply|short supply of

milk to the token-holders:—

(i) The depot staff ' have been
given strict instructions that
every token-holder must
without fail be given his
quota of milk,

(ii) Sale of milk to non-token
holders has been strictly pro-
hibited.

(iii) Tickler forms are used at the

depots in order to ensure that

the token-holders may not
draw more than their due
quota.

(iv) Additional milk depots are
being opened to reduce the
load on existing depots;

(v) Drastic action including

termination of services is
taken in cases of breach of
instructions by the depot
staff.

Intrease in LA.C. Fares

*1522, Shri D, C, Sharma:
Shri Marandi:
Shri Kanwar Lal Gupta:

Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) whether the Indian Airlines
Corporation has decided to raise air
fares by 15 per cent from 1st August,
1947;

(b) if so, the reasons therefor; and

(c) the additional income expected
to accrue to the Indian Airlines Cor-
poration from the increase?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) Yes,
Sir, except that in the Assam Region
the increase is of the order of 5%
only,

(b) The main reasons are—

(1) devaluation, which has imp-
posed an additional financial
burden of Rs. 2 crores a year.



16059 Writter Answers SRAVANA 10, Im (SAKA) Written Answers 16C60-

(ii) increasing wage bills,

(c) Rs, 360 lakhs per annum, ap-
proximately.
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Purchase of Ships on Deferred
Payment

*1525, Shri M. L, Sondhi:

Shri Bishwanath Roy:
Shri Marandi;

Shri D. N. Deb:

Shri R. R, Singh Deo:
Shri D, Amat:

Shri G, C. Naik:

Shri K, P. Singh Deo:

Will the Minister of Transport and.’
Shipping be pleased to state:

(a) whether it is a fact that Bri-
tain, West Germany and Japan are
unwilling to supply ships to India on
a deferred payment basis;

(b) if so, whether Government
alternatively propcse to buy  ships
from Bulgaria, Poland and Yugos-
lavia;

(c) the total tonnage involved and

the terms of deferred payments
agreed 1o;
(d) whether these terms compare

favourably with those on which India
obtained ships earlier from Britain,
West Germany and Japan; and

(e) whether due regard has been
paid to the quality of ships manu-
factured by the two groups of count-
ries?

The Minister of Transport and
Shipping (Dr. V. K. R. V. Rao): (a)
10 (e). The procedure is for the
Indian shipping companies to nego-
tiate with the shipyards abroad,
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including those in the United King-
dom, West Germany and Japan for
the terms of supply, including credit
facilities, and to submit proposals to
Government for approval If the
terms are satisfactory, the proposals
are accepted by Government and in
the past the acquisition of a number
of ships from these three countries
.on this basis was approved. In the
recent past, it appears that the
Indian shipping companies have not

been able to secure from these
countries terms acceptable to Gov-
ernment, Government has entered

into credit agreements with Yugos-
lavia and Bulgaria for import of capi-
tal goods and ships. There is at
present no deferred payment agree-
ment with Poland for purchase of
ships, If, however, any Indian ship-
ping company desires to acquire ships
from Poland, it is understood that
Poland would be prepared to offer
~deferred payment terms, The total
tonnage to be acquired from these
sources will, however, depend upon
the type and size of the ships, their
prices, the type of operation and the
trades on which they are to be used.
It is, therefore, not possible to give
an estimate of the total tonnage
which would be obtained from these
gources. The terms for the acquisi-
tion of ships from Yugoslavia and
Bulgaria are given below:

Yugoslavia: 74% on order and
another 7T4% on delivery. The
"balance of 85% is payable in 18
equal half-yearly instalments, com-
mencing six months after
and carrying interest at 3% p.a.

Bulgaria: T§% of the price payable
.on order and another T:% on deli-
very, The balance of B5% is repay-
able in 11 egual yearly instalments,
the first instalment falling due one
year after delivery and carrying
interest at 2}% p.a.

The deferred payment terms avail-
able for the acquisition of ships from
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Yugoslavia and Bulgaria compare
favourably with the terms available
from UK., West Germany and Japan.

While acquiring tonnage, quality,
performance and price are consideru-
tions to which due regard is always
given,

Sul)sidy on Fertilisers, Electricity and
Water

*1526. Shri Sidheshwar Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Government have
considered subsidising the supply of
fertilisers, electricity and water as
an incentive to agricultural produec-
tion;

(b) if so, the decision iaken there-
on; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) to (c). A
statement is placed on the Table of
the Sabha, [Placed in Library. See
No. LT-1269/67].

High-Yielding Programme in Gujarat

7390. Shri Narendra Singh Mahida:
Will the Minister of Food and Agri-
culture be pleased to state the num-
ber of acres of land which will be
covered in Gujarat under paddy,
maize and Jowar cultivation, sepa-
rately, out of 18.1 million acres pro-
posed to be cultivated with high-yield-
ing varieties during 1967-687

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): Against the
national target of 16.23 million acres
to be covered under the High-Yield-
ing Varieties Programme during
1967-68, it is planned to cover an
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ent high-yielding varieties of food-  wise details are as under:—
(area in "000 acres)
Crop Targst for Target for rab/summer, Total
kharif, 67 1967-68
Faddy 160 —_ 160
Maize 50 ] 58
Jowar 6 —_ 6
ajra 300 100 400
“Wheat — 314 314
516 422 938
Development of Minor Ports in (c) No, Sir.

Gujarat

7391, Shri Narendra Singh Mahida:
Will the Minister of Transport and
‘Shipping be pleased to state:

(a) whether the Gujarat Govern-
‘ment have requested the Central
‘Government for a sea-going dredger;

t%) if so, the action taken thereon;

(c¢) whether the State Government
have also requested the Centre for
help to draw a master plan for the
:development of minor ports by con-
ducting hydrographic survey of all
the minor ports; and

(d) if so, whether Government
have procured the services of techni-
.cal experts for the purpose?

‘The Minisier of Transport and
Shipping (Dr. V. K. R. V. Rao): (a)
and (b), The Government of Gujarat
approached the Union Ministry of
*Transport & Shipping in June, 1987
to arrange for the release of foreign
exchange, amounting to Rs. 75 lakhs,
for importing machinery from Ger-
many for the indigenous construction
.of a suction dredger. The State Gov-
ernment have been asked to furnish
full particulars of the quotations
received from two Indian firms with
their comments and details of the
foreign exchange involved. The mat-
ter will be considered further on
seceipt of the information asked for.

A702(Ai)LSD—3.

(d) Does not arise,
Rice Supply to States

7392, Shri Sradhakar Supakar: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether there was a shortfall
in the supply of rice by the Centre
to the deficit States in July, 1967; and

(b) whether there was also short-
fall in the target of internal procure-
ment jn these States?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Developmen! and Cooperalion (Shri
Annasaheb Shinde): (a) Yes, Sir.

(b) No precise targets were fixed
for procurement of foodgraing this .
year. The procurement of rice in
practically all the States has, how-
ever, been low.

Manufacture of ‘Right Hand Drive’
Jeeps

7393. Shri R, R. Singh Deo:
Shri D. N. Deb: .

Will the Minister of Transport and
Shipping be pleased to state:

(a) in view of the fact that traffic
rules in India are “keep to the left",
whether Government have considered
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the fact that most road accidents are
due to the overtaking of the left
hand drive jeeps and foreign cars;
and

(b) if so, whether Government
have taken any steps to alter the
‘left’ hand drive jeeps' manufactured
in India to ‘right hand drive jeeps'?

The Deputy Minister jn the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) and (b). Statis-
tics of road accidents due to the
overtaking of the left hand drive
jeeps and foreign cars, are not main-
tained separately. It 1is, therefore,
difficult to conclude that a majority
of the road accidents are due to the
overtaking of such wvehicles. The
question of the conversion of ‘left
hand drive jeeps’ to ‘right hand drive
jeeps’ is under the consideration of
the Indian manufacturers of jeeps.

Traffic Rules

7394. Shri E. B, Singh Deo:
Shrj D. N. Deb:

Will the Minister of Transport and
Shiggiag be pleased to state:

(a) whether it is a fact tha most
road accidents are due to the over-
taking of the lefthand drive jeeps
and foreign cars;

(b) whether Government propose
to ban all left-hand drive foreign
cars plying in India;

(¢) whether Government propose

to chapge the traffic ryles from “keep
tr the Ieft” to “keep to the right”;

(d) if so, the action taken jn this
regard; and

(e) whether Government have
received amy eamplaint in this regasd
from Defenge Department who most-
ly use the left-hand drive jeeps?

T Dopsty Miplater a the Migly
of Transport and Bilpvlnl (Shri
lllakt Darshan): (a) Statistics of

road accidents, due to the overtaking
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of the left hand drive jeeps and
foreign cars, are not maintained
separately. It is, therefore, difficult
to conclude that a majority of the-
road accidents are due to the over-
taking of such vehicles,

(b) No, Sir.
under

(c) No such proposal is
consideration at present.

(d) Does not arise.

(e) The Ministry of Defence have
proposed that older army vehicles,
which were fitted with left hand
steering control but were not equip-
ped with a mechanical or electrical
signalling device, should be exempt-
ed fruem fitment of Arrow  Signals;
and instructions have been issued
accordingly.

Shipbuilding Yards

7385. Shri Balburao Patel: Will the-
Minister of Transport and Shipping
be pleased to state:

(a) the number of ship-building
yards in India with their locations;

(b) whether ship-building in these-
yards is done under the supervision
of foreign experts and ii so, their
number, emolumcnts and nationalitys;.

(c) the number of ships built der-
ing the last five years ending the 31st.
March, 1067 and their tonnage and
dates of lauaching;

(d) the cost of building esch ship;

(e) the amount of foreign exchange
constituepls of each ship;

(f) the mumber of ships under cons—
truction of at presept in various
shipyards; and

(g) when they are likely to be
completed and launched?
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The Minister of Transpor¢ and -m, 'ﬁ. mm fawte T

Shipping (Dr. V. K. R. V. Rao): (a)
Thers are 13 ship-vilding yards which
are locatid gs under:—

Visakhapatnam 1
Bombay 4
Calcutta 7
Cochin 1

Of these, while the Hindustan Ship-
yard Ltd. at Visakhapatnam and
Mazagon Docks Ltd., Bombay, can
build ocein-going cargo vessels, the
varden Weach Workshop Ltd., Cal-
cutta, can build smél] coastal vessels.
The other Shipyards are mainly en-
gaged in the construction of harbour
crafts lik» tugs, barges, dredgers
and other inland vessels.

(b) No Sir.

(c) to (g) Statements containing the
required information in respect of the
Hindustan Shipyard Ltd., Visakha-
patnam, the Mazagon Docks Ltd,
Bombay and Garden Reach Workshop
fid., Calcutta, laid on the Table of
the House. [Placed in Library. See
LT 1270/67].
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Production of Lac in Bihar

7399, Shri Marandi: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether it iz a fact that plenty
of lac is available ir. the Santhal Par-
gana District of Bihar;

(b) if so, whether it is a faet that
this lac is not being utilised properly;

(c) the steps wiken by Government
tu improve its production :n that
District; ang

(d) whether Government propose to
give incentives to the farmers 1o
increase its production and for its
hetter utilisation?

‘The Minister of State in the Minis
u1y of Food, Agriculture, Coman: nty
Development and Cooparation (Shri
Annasahib Shinde): (a) No, Sir.
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(b) Does not arise.

(¢) The Government of Bihar has
taken the following steps;

(i) Establishment of broad-lac
farms at Baijukurwse Mali
Basantpur and Ghotari, to
meet the needs of the culti-
vators.

(ii) Supply of Broodlac at

sidised rates to adivasi

vators.

sub-
culti-

(iii) Thore are proposals in the
Fourth Plar tc open an addi-
tional farm at Pakaur and
also ‘o start extension work
in 5 blocks of the distzit for
educating the cultivators in
the improved methods of laec
cultivation,

(d) Incentives te the growers have
been enumerat:d under item (c)
abcve. As regards the -step for better
utilisation, the State Government has
formed a Bihar State Co-operative Lac
Marketing Foderalion with a view to
purchase lac directly from the pro-
ducers at a fair price.

Food Corpmation of India

7400. Shri Baburao Patel: Will the

Minister of Food and Agriculture be
pleased to state:

(a) the date of inception of the
Food Corporation of India and the
ameunt spant oa ite establishement
till the 31st Mzrch, 1967;

(b) the amount advanced to the
Food Corporation of India for the pur-
chase of foodgrains from its inception
till the 31st March, 1967;

(¢) the terms on which the amount
is advanceq and the interest thereom,
if charged; and

(d) the amount repaid to the Ex-
chequer by the Food Corporation as
on the 31st March, 1967?
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) The amount
spent on the establishment of the
Food Corporation of India from 1-1-
1965, the date of its inception, till the
31st March, 1967 cn the basis of pro-
visional figures of expenditere for
1966-67 comes to about Rs. 432
crores.

(b) Rs. 33 crores have been advan-
ced by Government as loan. In addi-
ticin thz Corporalion is also availing
a cash credit facility of Rs. 10 crores
from the State Bank of India.

(¢) The sum of Rs. 33 crores was
advanced to the Corporation in the
form of intercst Learing loans and a
moratorium of three years was allow-
ej for repayment of the principal
The rate of interest for the first instal-
ment of Rs. 11 crores given during
1964-65 was fixzd at 54% per annum
while for the palance amount of Rs. 22
crores the rate wag fixed at 64% per
annum. The rate of interest charged
by the State Bank of India on cash
credit accommedation is  74%  per
annum.

(d) Rs. 10 crores.
Damage to Foodgrains at Kandla Port

7401, Shri C. C. Desai: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the attention of Gov-
ernment has be:n grawn to a news-
item in the Gujarat Samachar of
Ahmedabad of the Sth July, 1967 to
the effect that 2,000 tonnes of wheat
have got wet und become 1seless
becuuse of remaining in the open due
to negligence and delay on the part
of the authorities in Kandla Port;
and

(b) who are responsible for this loss
and the arlion proposed to be taken to
punish the guilty persons and to pre-
vent such wastage in future?

The Minister of State in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Annasahjp Shinde): (a) Yes, Sir.
This news item is not correct. The
position jis that on 1st . July, 1967,
two artificial bing had been made
out of wheat bags for operational
reasons viz. (i) to enable the dis-
charge of milo from a pulk carrier
and (ii) to feed the mechanical bag-
ging and stitching plant. These bins,
together with a small quantity of
loose grain within such bins, com-
prised a total quantity of 70 tonnes
of milo and 44 tonnes of wheat. As
there was a sudden shower in the
early hours of 2nd July, 1967, the
grain in the bins was slightly affected.
The entire quautity was immediately
removed to the warehouses and sal-
vaged, as a result of which 62 tonnes
of milo and 42 tonnes of wheat were
recovered as quite sound. Only 8
tonnes of mila and 2 tonnes of wheat
were damaged, besides one tonne of
whar!f sweepings which were also
damaged, and these would be sold as
cattle feeq or for starch manufac-
ture.

16072

(b) since the bins consisting of
wheat bags had to be constructed for
operationa]l, reasons, there was no
negligence on the part of any of the
staff. In fact, the damage was kept
to the minimum on account of imme-
diate action having been taken to
remove the grain inty the warehouses,
together with immeidate salvage.

National Highway No. ¢

7403. Shri G. C. Nalk:
Shri R. R. Singh Deo:
Shri D. Amat:
Shri D. N. Deb:

Will the Minister of Transport and
Shipping be pleased to state:

(a) -whether it is o fact that Nationa]
Highway No. § (Calcutta-Bombay
via Raipur) is still not an all-weather
10ud in spite of its construction work
taken up during the First Five Year
Plan:
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(b) how many more years would
be required for the completion of this
Highway; and

(c) the amount allotted for the con-
struction of thig highway in the
Fourth Five Year Plan?

The Doputy Minister is the Minis-
try of Tratisport and Bhipping (Shri
Bhakt Darshan): (a) and (b). Cal-
cutta to Bombay route js along Natio-
nal Highway No. 6 {(vie Bahara-
gora, Sambalpur, Raipur and Dhulia)
and along Nationul Highway No. 3
from Dhulia to Bombay (via Nasik
and Thaha). The pertion from Dhulia
to Bombay—National Higway No. 3—
is fully bridged and is an all-weather
road. The routé from Calcutta to
Dhulia—Natiohal MHighway No. 6—is
dbout 1010 miles |h length and passes
through the Btates of West Bengal,
Bihar, Orlssa, Madhya Pradesh and
Meharashtra. The position in respect
of the Highway In each of these
States and the likely period of its
completion is lhdicated in the state-
ment laid on the Table of the House,
[Placed in Library. See No. LT-1271/
67].

(c) It is not possible to indicate the
amount allotted for this highway, be-
cause the allocation for National
Highways for the Fourth Plan has not
yet been finalised.

Indo-Ceylon Shipping Service

7404. Shri Kiruttlnan: Will the
Minister of Tmbeport and Shipping
be pleased to state:

(a) the number of trips allowed
daily to ships sailing between Rame-
shwaram Island and Thalaimannar
Ceylon;

(b) whether it is a fact that Gov-
ernment propose to build a pérma-
nant Port at Rameshwaram with all
facilities for the purpose; and

(c) if not, whether Government
propose to renovate the Danushkodi
Port or b:ld a new Port at Tondi
which wa! a regular port before Inde-
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peridence and which is
Ceylont

very near

The Minister of Trahaport andl Ship-
piag (Dr. V. K. R. V. Rao): (a) The
ship T. 8. 8. ‘Irwin’ taken over by
Shipping Corporation of India Litd,
from the Southern Railway is plying
twice a week between Rameshwaram
and Talaimannar,

(b) The Government of Madras has
undertaken to build a permanent jetty
at Rattathazhdi near Rameshwaram
adequate facilities for this service;

(c) Does not arise.
Flying Clubs

7405, Shri R. R. Singh Deo:
Sk G. C. Naik:
Shri D. N. Deb:
Shri D. Amat:

Will the Minister of Tourism and
Civil Aviatioh be pleased to state:

(a) whether it is a fact that the
Director Qenern] of Civil Aviation
has fixed quota of flying huurs of each
Flying Club, with the direction to give
priority for initial flying viz flying for
the issue of private pilot licence;

(b) if so, wnether any flying hours
are given to hobby fliers who have
completed their private pilot licence;

(c) if not, the manner in which
Government propose these hobby
fliers to avail of the flying subsidised
hours allotted to them ih a year; and

(d) the limit set up by Government
tp the number of hours a person can
fly?

The Minister of Tourissa arg Civil
Aviatioh (Pr. Katan Singh): (a) The
Director General of Civil Aviation
has, on account of limited finaneial
rescurces, specirled for each flying
club included in the Flying Subsidy
Scheme the number of instructional
flying hours for which subvention, at
the usual rates, will be paid for the
current financia] year. Te ensure
that the flylng training is purpeseful,
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the Diftector Geéneral of Civil Avia- ports in India which are located as

‘tion has also instriicled the fying follows:

.clibs to give pridrity to traihees for

the issue of Private Pilot's Licence, Borbay ]

renewal and endorsement of Private 12

Pilot's and Commercial Pilot's licen- Caleutta

«cés, and to those recelving tralfiing Visakhapatnam 1

dnder auny special scheme approved Ygkinada 1

By Govérninent. Gt 1
(B) to (c). Hobby fliers, who have Céthin 1

«0btained Private Pilot's Licénce, are Mangalore 1

Adlso eligible to fiy at subsidised rates, Bhavnagar 1

if the flying clubs have spare capacity i

after meeting the requirements of the Veraval 1

trainees falling in the categories of Bedi Bunder 1

those mentioned agdinst (a) above, Kahdla I

(d) A trainee can receive 100 hours
.of subsidised flying in the first period
-of twelve monthse from the commen-
cement of his flying training, and fifty
hours in each such subsequent period.
“There is a proviso that jn the fourth
period of twelve months a trainee
would be eligible to receive additional
flying training at subsidised rates,
subject to a maximum ¢f fifty hours,
t0 compensate for the number of
‘hours lapsed in the eariler years.

Dry Docks

7406. Shri V. Narasimha Rao: Will
the Minister of Transport and Ship-
ping be pleased to state:

(a) the number of dry docks and
places where they are situated in
India;

(b) whether the Hindustan Ship-
yaré at Visakhapatnam has facilities
for carrying repairs to our merchant
-ships;

(c) the foreign exchange expendi-
ture incurred by Indian ships for re-
pairs done at dry docks ubroad
-during the last three years; and

(d) the reasong therefor when the
facilities are available in India?

The Minister of Tremsport and
Shipping (Dr. V. E. R. V. Rao): (a)
“There are 26 dry docks at varlous

(b) The Hind:.stan Shipyard Limi-
ted, Visakhapatnom does not have
adequate facilities for cdrrylng out
répairs to our merchant ships. The
Government ha’e recently sanctioned
the construction of a larger dry dock
as an adjunct to the Hindustan Ship-
yard. This will enable the Shipyard
to carry out heavy and light rfepairs
to meré¢hant ships.

(¢) The expenditure incurred was
as follows:—

1964-65 Rs. 1,81,50,717
1965-868 Rs. 24,92,314
1966-67 Rs. 2,12,50,954

(d) Does not srise in view of (b)
above.

National Botanical Gardens, Lucknow

7407. Shri R. R. Singh Deo: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is g fact that Resear-
ch ig being carried on by the Scien-
tists at the Natlonal Botanical Gar-
dens, Lucknow to produce cattle feed
from waste water (Sewage);

(b) if so, the amount earmarked for
this research project;

(c¢) whether the amount will be
borne by U.S. Government or Gov-
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ernment of India will
ity

also invest in

(d) if so, upto what extent; and

(e) the progress made so far and
when the work 15 likely to be com-
pleted?

The Minister of State in the Minis-
try of Food, Agriculture, Commaunity

Development and Cooperation (Shri
Annasahib Shinde): (a) Yes.

(b) Rs. 4,69,500;~.

(c) and (d). An expenditure of
Rs. 4,52,000 ill be borne by the United
States Department of Agriculture,
Apgricultural Reseach Service, out of
Public Law 480 fund: and the balance
of Rs. 17,500/- 1epresenting 50% cost
of some items of equipment which
have a longer anticipated life than the
duration of the Project, will be met
by the National Botanical Gardens.

(e) The research Project has been
approved by the Govt. of India only
on the 1st June, 1967 for implemen-
tation at National Botanical Gardens
at Lucknow, for a period of five years.
The Project is at present in the initial
stageg and in accordance with the
genera] provisions applicable to
Foreign Agricultural Research Grants,
the progress report, on the work done,
is to be submitted by the Principal
Investigator sometime in January,
1968.

L

Paddy Seeds in Goa

7408. Shrl Shinkre: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

fa) whether it Is & fact that several
types of paddy seeds such as ‘chitto’
‘damgo’, ‘khonchi’ are used in Goa
which are capable of producing bum-
per crops if improved upon;

(b) if so, the steps taken by Gov-
ernment to utilise those seeds on an
all India basis; and
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(c¢) whether Gcvernment have any
scheme to establish a research centre
and a farm in Goa to carry on resear-
ch on the fauna ang flora found there?®

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Slll_.
Annasahib Shinde): (a) to (c). The
information is being collected from
the concerned State and will be placed
on the table of the Sabha as soon as
it is received.
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w1 W aur §fw w6 ag e
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Loss of Foodgrains in Storage

7418, Shri tuhw Singh:
Shri 8. C. Samanta:
Shri suheuh“ Prasad:

Will the Minister of Food and Ag-
ricolture be pleased to refer to the
reply given to Unstarred Question
No. 424 on the 4th April, 1067 re-
garding food shortage due to bad
storage and state:

(a) whether the Expert Commiitea
which was appeinted to go intp the
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question of loss of foodgrains due to
faulty storage has since subiitted its
report;

(b) it so, the main recommenda-
tions thereof; and

(c) the action taken thereon?

The Minister of State in the Minis-
try of Food, Agriesltufe, Uonstmunity
Development amd Cooperatien (Shri
Annasahib Shinde): (a) to (c). The
Committee has submitted its inlarim
report on 22-T7-1867 and and it is
being examined. The final recom-
mendations of the Committee will be
available when the Committee sub-
mits its final report.

fafrer faet & sdowt w1 s el
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New Agricultural Colleges in Haryana
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7415, Shri Ram Kishan Gupta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any proposal to open
a New Agricultural College during
the Fourth Five Year Plan period jn
Haryana has been received from the
Government of Haryana; and

(b) if go, the delails thereof?

The Minister of State in the Minis-
try of Feod, Agriculture, Conititinity
Development and Cooperation (Shri
Annasahib Shinde): (a) No, Sir.

(b) Does not arise.
Minor Irrigation Projects in Madras

7416, Shri Ram Kishan Gupta: Will
the Minister of Fod and Agriculture
be pleased to state:

(a) whether it is a fact that the
Chief Minister of Madras has pressed
the Central Government for an addi-
tional amount of Re. 10 crores over
the Plan allocation for minor irriga-
tion projects in the State; and

(b) if so, the decision taken there-
on?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Yes. The
State Government has requested the
Government of India for allotment of
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additiona] funds amounting to Rs.
13.57 erores out side the Plan ceiling
for minhor irrigation schemes in the
State during 1967-68,

(b) The Planning Commmission has
already approved an outlay of Rs.
7.30 crores to pe provided within the
State Plan for minor irrigetion
schemes in the State during 1967-68.
The question of allotment of additio-
nal funds over and above the outlay
already approved is under considera-
tion of the Government.

Loading of Iron Ore at Paradeep Port

7417, Shri Tridib Kumar Chawdhuri:
Shri §. C. Samanta:

Will the Minister of Transport and
Shipping be pleased to state:
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(a) whether it is a fact that the
loading operations on the first
Japanese Ship which was being
loaded with jron ore on and from the
25th April, 1967 at Paradeep Port had
to be suspended for some time;

(b) if so, the reasons therefor; and

(c) the steps taken to safeguard

such incidents in future?

The Minister of Tratsport and Ship-
ping (Dr, V. K. R. V. Rao): (a) and
(b). Yes. Loading operations on the
first Japanese Ship were puspended
for about an hour on the 26th April,
1887 due to some agitation consequent
upon an assault by the State Police
on a member of the Port Becurity
Guard.

(¢) The policemen involved in the
incident were removed from the port.
They have been suspended and a case
has been registered against them.

Sugar Content in BSugarcane
7418, Shri R. Barua:
Shri D, N, Patodia:

Will the Minister of Food and Agri-
cultite be pleased to state:

(a) the percentage of sugar content
in sugarcane in India grown in diffe-
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rent regions ag compared to the per-
centage in other principle sugarcane
growing countries of the world; and

(b) ¢he steps taken and proposed
to be taken to increase this percent-
age?

TROPICAL REGION :
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The Minister of State in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
Annasahip Shinde): (a) Comparative
figures of sugar per cent cane and
recovery of sugar per cent cane in
India and in different countries of the
world are as follows:—

India

=

S. Africa land Hawa ii Jamaica Puerto Rico
1959-60  1959-60 1959 1950 1958 1958

Sugar per
cent cane 12° 51 1366 1565 11'73 12.15 11'88
Recovery of
sugar  per
cent cane 10'07 11°79 1442 10°36 9° 50 10°17
SUB-TROPICAL REGION

India Luisiana

(1959-60)  (1959-60)
Sugar per cent cane : 11'79 10" 60
Recovery of sugar
per cent cane 919 ¥-10

(b) Various measureg like introduc-
tion of high-sugar-conient varieties
with different periods of maturity;
heat treatment of seed. material to
eradicate diseases; maintenance of
healthy seed nurseries; plant protec-
tion measures are being taken to en-
sure healthy, disease-free crop, giving
good sugar percentage. Intensive
development of sugarcane around
sugar factories areag and Paehage Pro-
gramme for sugar cane cultivation
have also been launched to achieve
the objective of high yield of cane
and sucrose content. The Government
have also linked the prise payable
for cane with gugar recoveries so that
the farmers may have incentive for
improving the sugar contents of their
crop.

Primary Marketing Societies

7419. Shrl Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleased to state the number
of primary marketing societies set up
during 1068-87, State-wise?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
M. S, Gurupadaswamy: Information
for the financial year 1086-67 is not
available, For the cooperative year
1966-67 ending on 30th June, 1867,

information regarding the number of
primary marketing societies set up is
being collected from the State Gov-
ernments.

Seed Farms in U.P.

7420, Shri Vishwanath Pandey: Will
the Minister of Food and Agriculture
be pleased to gtate:

(a) whether any seed farms were
set up in Uttar Pradesh during 1966-
87;

(b) if so, the details thereof; and
(c) the amount of the Central assist-
ance given to that State therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahlb Shinde): (a) No, Sir.

(b) and (¢). Do net arise.
et ¥ W dmT won
7421. ot Jow W woE™ :
it vw feg v

T & u oy gfy F5d 9y qar €
w1 fw
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Office of Director-General, Observa-

tories

7422, Shri S, §. Kothari: Will the
Minister of Tourism and Civil Avia-
tion be pleased to state:

(a) whe her jt is a fact that there
are more than 600 employees in the
Offica of Director-Genera]l of Obser-
vatories; ,

(b) whether the work load in that
Dapartment justifies so much staff;
an'._i

(c) the steps taken by Government
to improve the efficiency of this De-
partment?

The Minister of Tourlsm and Civil
Aviation (Dr. Karan Singh): (a) The
present sanctioned strength of officers
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and staff of the Office ot the Director
General of Observatories is 504.

(b) Yes, Sir.

(c) Modern aids, such as radars,
rocket and satellite meteorology,
electronic computers, radio tele-type
and facsmile etc., have been introduc-
ed for quicker collection of meteoro-
logical data and for improving the
quality of weaiher forecasts, Fore-
cas.s are promptly disseminated
through radio broadcasts and tele-
grams. Training in advanced meteo-
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rology, instrumentation .and other
disciplines are imparted to officers
and staff. Officers are also trained

abroad in modern methods and techni-
ques of forecasting and in other fields.

Tankers from Yugos avia

7423. shri Vishwa Nath Pandey:
Shri B. N. Shastri:
Shri Y. A. Prasad:
Shri Atam Das:
Shri N. K. Sanghi:

Will the Minister of Transport and
Shipping be pleased to state:

(a) whether it is a fact that two
‘modern oil tankers are to be built in
Yugoslavia for the Shipping Corpora-
tion of 'ndia under an agreement
signed recently; and

(b) if so, the details thereof and
the tolal expenditure involved there-
in?

The Minister of Transport and Ship-
ping (Dr, V, K. R. V. Rao): (a) Yes,
Sir.

(b) The salient features of the con-
tract entered jnto between the Shipp-
ing Corporation of India with the
Brodogradiliste, Split Shipyard, Yugo-
slavia for construction of two tankers

of about 77,000 DWT each:—
De'lvery :
(i) 1st Ship on 31st May 1869;
(1i) 2nd Ship on 31st December
1069,
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Purchase price :

Rs. 654 lakhs for each tanker,
Payment terms :

(i) 7.5 per cent of the cost pay-
able within 60 days of the
signing of the contract.

(ii) 7.5 per cent upon delivery of

each tanker.
(iii) The balance 85 per cent pay-
able in 18 equal consecutive
semi-annual instalments, the
first instalment being payable
six monnhs after the date of
delivery of each tanker to
Corporation by the Shipyard.

The Corporation shall pay the ins-
talments to the shipyard in accordance
with the Credit agreement signed bet-
ween the Government of Jndia and
the Yugoslav Bank for Foreign Trade
on 18-6-1987.

Aococldents to LA.C. Dakota near
Calcutta on 4th June, 1967

7424, Shri Hukam Chang Kachwai:
Shri Vishwa Nath Pandey:
Shri Jagannath Rao Joshi:
Shri Atam Das:

Will the Minisier of Tourism and
Oivil Aviation be pleased to tsate:

(a) whether it is a fact that three
persons of a Dakota of the Indian
Airlines Corporation were injured
when the plane was hit by a severe
thunderstorm about 150 miles from
Calcutta on the 4th June, 1967,

(b) if so, the causes thereof; and

(¢) the loss involved and action
taken by Government in the matter?

The Minister of Tourlsm and Civil
Aviation (Dr, Kargn Singh): (a) to
(c). An Indian Airlines Corporation
Dakots aircraft while operating the
Gauhati-Calcutta scheduled flight an
the 4th June, 1967 entered sudden’y
into a region of servere atmosphe-
ric turbulence just over Ishwardi
(About 180 miles from Calcutta)
st abouyt 1845 hours As a result
two passengers and three mem-
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bers of the crew sustained minor in-
juries. The aircraft did not sustain
any damage. Tne accident is being
investigated.

Committee on Land Acquisition Aet,
1894

7425. Shri N, R. Laskar:
Shrj Vishwanath Pamdey:

Will the Minister of Food and Agri-
cuiture be pleased 1o refer to the re-
piy given to Unstarred Question No.
321 on the 6th June, 1967 and state:

(a) whether Government have since
considered the proposal to constitute
a Comvmi.tee about the Land Acquisi-
tion Act, 1894; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahip Shinde): (a) Yes.

(b) A copy of Resolution No. 6-6/67-
Genl. 1I dated the 27th July, 1967
which furnishes details of the Com-
mittee is laid on the Table of the
House, [Placed in Library. See No.
1.7-1272/67].

Bhatni Sugar Mills Dearia (U.P))

7426. Shri N. R. Laskar:
Shri Vishwanath Pandey:

Will the Minister of Foed gnd Agri-
cu.ture be pleased to state:

(a) whether it is a fact that Gov-
ernment have released the wmanage-
ment of Bhaini Sugar Mills, Deoria
(UP.) to the proprietor of the mill
which was under their Control;

(b) if so, the reasons therefor;

(c) whether it ig also a fact that
the proprie‘or has served notice to
the employees of the mill stating that
the mill will be closed; and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minb-
try of Food, Agriculture, Commugnity
n«mﬂﬂm (8r
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Annasaheb Shinde): (a) and (b) Yes,

Sir. The con.rol over M|S Kamlapat
Motilal Bhatni (Sugar Mills) Branch
Bhatni, alongwith that over other
sugar millks, has been withdrawn in
pursuance of the Government policy
to restrict the use of emergency legis-
lation {o the defence or matters con-
cerning the security of the State.

{e) Yes, Sir.

(d) As the proprietors have filed a
writ petition claiming re-imburse-
men of losses suffered by the mill
during Government control, no action
is proposed :ill the gaid writ petition
is decided by the High Court.

Landing Craft of Andzman Forest
Depariment

7427. Shri A, S. Saigal: Will the
Minister of Food and Agricuiture be
pleased to state:

(a) whether it is a fact that one
landing craft belpnging to the Anda-
man Forest Department engaged on
log transport from forest camps sank
in Phoenix Bay Dock, Port Blair
while under repairs due to break-
down of week coffer dam, resulting
in a lossg of abou: Rs. 2 lakhs;

(b) whether it is also a fact that thz
dockyard authorities had warned the
P.W.D, Engineers for strengthening
the dam; and

(c) if so, the action taken to fix the
responsibility and punish those found
respaneible for not strengthening the
dam?

The Minjsier af Staie In the Minis-
try of Food, Agriculture Community
Development and Coopermtion (Shri
Apnasahfe Shinde): (a)
of the Andaman Forest Deplrtmernt
got ooded with sea water in the dry

dock at Marine Dockyard while un-
dergoing repairs due te collapse of
thaﬂ#‘h. The toipl estiated
‘uus account inglyding the
to the Dam and repairs of the
Muhn of Rs. 133.5004-,
ta Coffer Re. 30,0001
ICT Rs %} Repairs

Written
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ang replacement tn General.ion
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Rs.

{b) No, Sir.
(c¢) Does not arise.

Avro Planes

7429, Shri My R. Krishna: Will the
Minister of Tourism and Civil Avia-
tien be pleased to state:

(a) whether the first batch of Avros
have joined the Indian Air Lines Cor-
poration;

(b) whe her the overhaul facilities
for the Avrog have been provided at
Hyderabad; and

(e) if not, the reasons therefor?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh!: () One
Avro aircraft was received by the
I.AC. in June, 1967.

(b) and (c¢). Arrangeents are in
progress for providing overhaul facili-
ties for Avro aircraft at Hyderabad.

Procurement of Feedgrains in Andhra
Pradesh

7430, Shri M. Sudarsanam: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total quantity of rice and
other foodgrains procured in Andhra
Pradesh by the Food Corporation of
India and other State agencies; and

(b) the price at which it was pro-
cured and the price at which it is
made available to other States?

The Minjster of State in the Minis-
try of Food, Agriculiure, Commanity
Development and Cooperation (Shed
Amnssahed Shinde): (a): During
the crop year 1866-87 up to the 14th
July, 1987, the fpllowing quantities of
rice and other foodgrains were pro-
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-cured in Andhra Pradesh by the Food
Corporation of India:—

Rice 537,262 tonnes

Jowar 74 tonnes

Rice was also procured in Andhra
Pradesh by cooperative societies. The
total quantity procured by them dur-
ing the current year amounted to
about 51,000 tonnes of paddy and
11,000 tonnes of rice, Part of these
-quantities was delivered to the Food
Corporation of India and is included
in the figure given above.

(b) The procurement price of rice
.ranged between Rs. 61:01 to Rs. 84-12
per quintal according to variety and
crop. The procurement price of jowar
is Rs. 54 per quintal, Rice procured
in Andhra Pradesh is supplied to the
Central Pool at procurement price
plus incidental charges admissible and
is issued from the Central pool at the
issue prices fixed by Government of
India.

Supply of Fertilizers to Andhra
Pradesh
7431. Shri M., Sudarsanam: Will

the Minister of Food and Agriculture
‘be pleased to state:

(a) the quantum of fertilisers made
-available to Andhra Pradesh during
1965-66 and 1966-67; and

(b) the price at which it was made
-available to the State and the price
at which it was supplied to the far-
mers?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) The quan-
tities of fertilisers made available to
Andhra Pradesh during 1965-66 and
1966-67 are detailed below:
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(Figures in tonnes)
Quantity supplicd during

Kind of 1965-1966 and 1966-67
Fertiliser including  Coromandal
seeding programme)
1965-66 1966-67
I 2 3
SA 126726 309153
Urea 75700 155645
A. S.N. 8920 10595
C. A.N. 4342 50950
Amm. Phorphate 65596 95418
Di Am, Phos. — 2080
Am. Chl. 232 717
Total Nitrogen 77940 173935

(b) A statement giving pool prices
and maximum retail prices in force
frem time (o time during 1965-66 and
1966-67 is laid on the Table of the
House. [Placed in Library. See No.
.1 273/87).

war waw ¥ faeelt W dor & @™
¥ ot ¥ faelt

7432, s} WheTe wrer Avav: w14
o g gy T 4g TATF FOFA
w4 5

(%) #r ug aw § fF awaTT A
day wa ¥ fegq faedt 370 qom &
gaten ¥ & fagor & A H
fram amd &

(&) w1 ag ot & & fr o7 Fasi
&1 qrerw w4 fear o @ @ faew
gfomaasy g wRfaga s ot
¥ oy & ot gag gaet wr o g
frear &, WX

() afx &, @t ¥ aTwy F @
ATl &0 1 fawr g ?

wre, gfe, anpufos fesw aw
HHETC WNTNT & e sy (ot wer-
wifige fer) - (%) wx€ Fraw 7t &
dax waa ¥ feqa feeelt g oAt §
qw & fs ¥ sifera, e awed, deg
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# wat gfwsfeal av 37 =ufsagt 1
wfawr faqr amat 21

(=) ferfafa & 3391 & am
Trar sm @ )1 feme g9 w
Hifgq sarfeqi & favg  #1dardr
Y w1

() @az gl agr I GQ@
itz swfaisi &1 vqia amar §
q7 % f4U & "ewy warg fegr o
@ ?) @ vl & gfaar ¥ fag
fert & 1187 9@ & 5.20 aF A4
¥ FI47 @3 qLem w0 groar o
=Tar & 1

Deputy Election Commissioner

7433. Shri Kenwar Lal Gupta: Will
the Minister of Law be pleased +to
state:

(a) whether Government are aware
of the judgement of the High Court,
Allshabad setting aside the judge-
ment of the Election Tribunal, Gonda,
with particular reference to the neg-
ligence and inefficiency of the Deputy
Flection Commissioner in supervising
the recount of that eleetion;

(b) if so, the action taken by Gov-
ernment in the matter;

(c) whether it is also a fact that
the Deputy Eleclion Commissioner
has been further allowed to serve
afier his retirement; and

(d) if so, the reasons therefor and
for what period he has been given ex-
tension?

The Deputy Minister in the Minis-
try of Law (Shri D. B, Chavan): (a)
Government has seen the judgement
‘but it does not contain any reference
.of the pnature mentioned by the
Member.

(b) Dbes not arise.
(c) amd (d): The Doputy Elsctisn
Commissioner after retirement

4702(Ai)LSD—4

was re-employed in public interest
and the term of re-employment ex-
pired on 31-7-1967,

Shipbuilding Industry

7434. shrl Onkar Lal Berwa: Will
the Minister of Transport and Ship-
ping be pleased to state:

(a) whether it is a fact that India
is self-sufficient in Ship building in-
dustry; and

(b) if not, by what time it is likely
to be self sufficient?

The Minister of Transport and
shipping (Dr, V., K. R. V. Rao): (a)
No sir.

(b) Though steps are being taken
to improve the productivity of the
Shipyards, it is not possible to indi-
cate when self sufficiency will be at-
tained in shipbuilding since the deve-
lopment of the industry is dependent
on the availability of funds and
foreign exchange and the progress
that may be made in the indigenous
manufacture of marine machinery and
components.

vgee fowm wwet ¥ faey fowwad

7 435. oY fre W WU WT
afcay am Awg w47 ag T B
97T 537 fiv :

(%) foet & 2@ fund s &
faa¥ arw @ & wfus a7 afgr aer
eHeT § AT A T feTd 9T e @
& )

(@) wv ot =EEqr www ¥
% qfopwaey oet WS qriasd
¥ gudegiT @ § 9 wwmr fear
awE; T

() % g, 91 va W 7 wOET
T T STy w o Wy ?
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qfcagr @z Awgr wwww J
FTHAT (ot ww TwA) ¢ (F) U
AT & WA TF FE AAA TEE

(@) #fz (7) : g ofawa
FY o7 WT § AR ITEHY  WAT T
X TEF FT X FE

Seed Farm in Hirakud Area

7436. Shri Sradhakar Supakar:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total cultivable area in the
Central seed farm in the Hirakud Re-
servoir periphery in Orissa;

(b) the are actually cultivated this
year; and

(¢) whether any area is let out to
local tenants?

The Minister of State in the Minis-
try of Food, Agriculture Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b). So
far only an area of 2,900 acres has
been taken over by the Central Gov-
ernment, out of about 10.000 acres to
be transferred by the Orissa Govern-
ment in a phased programme ex-
tending over the next few years, Out
of the 2,900 acres taken over, an area
of 2,380 acres is cultivable, Posses-
gion of the land was taken over only
recently and so far, 267 acres have
been cultivated.

(c) The farm authorities have not
let out any of the land taken over
to local tenants,

Fruit Preservation Factories in Bihar

7437, Shri Sidheshwar Prasad:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the names of the fruit preserva-
tion factories in Bihar with their capa-
clties;
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(b) whether any of them has recei-
ved|applied for Government help;
and

(¢) whether Government have any
shceme to develop this industry inm
Bihar for boosting up exports?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrf
Annasaheb Shinde): (a) A state-
ment is laid on thre Table of the
House. [Placed in Library. See No.
LT-1274|67].

(b) Yes, Sir, Assistance has been
forthcoming from the State Govern-
ment, Central Social Welfare Board,
National Cooperative Development
Corporation, etc.

(e) No Sir.
Irrigation Projects in Rajasthan

7438, Shrli Atam Das: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that about
300 Irrigation Projects are lying idle
and neglected in Rajasthan;

(b) whether it is also a fact that
Rajasthan Government have appro-
ached the Central Government for
taking over these projects; and

(e) if so, the action taken by Gov-
ernment in this regard?

The Minister of State in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
Annasaheb Shinde: (a) There are
large number of irrigation tanks in
Rajasthan, All such works, about
1800 in number, capable of irrigating
50 acres and above are being looked
after by the Irrigation Department.
These tanks are being properly main-
tained and utilisation of the irrigation
potential of these works is gradually
being improved. Ex-Jagirdari/Zamin
dari tanks irrigating less than 50 acres
each have been transferred to Pancha-
yati Raj institutions for maintenance,
About 1280 out of these tanks are im
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a derelict condition, It is felt that
restoration of these tanks in all cases
will not be economically feasible.
The State Government is considering
to take up the repair of such works
out of these which may still be con-
sidered to have sufficient catchment
area and irrigation potential for de-
velopment.

There are also certain old Jagir
tanks which could not be acquired
under Jagir Resumption Act, as these
were declared the personal property
of the Jagirdars. Such works are also
not being maintained properly.

(b) No,

(¢) Does not arise,

T A ¥ wgH qEy ® gaew §
gaefer ofcdman

7439. =y TIANT Fag e ¢ w0
T A Ffy g4t g @A & @9
Far fe o

(%) ™R #qz ¥ WoT gaFA
#  qAmifer afifism & aie §
frat wafa gé & ;

(@) =1 #XE@ TR T gAD
Hog § 7€ 97 AT FATE ;

() afz &, & sa*r & T
g

() Ia%F FmX H wHIT FT AT
sfafwar &7

e, Fﬁ-mﬁ*fﬂwm
wEeTT WNd & uvg  war (o
vorrefen faet) @ (%) o (w@):
gAwIeT & O aaT mEw wvew AT
WYAT TN § ATLAT ¥ HAGCT TF
HIZ AT Y WIET § T R W\
gIHTX ®Y gang & fa< foam a1 @y

) s & wpr ¥ fag oder
14 =1 &1 e qR g o feerfor
w0 wE A 77 foir fy smdar
aw 7% f2e g & o e afar-
v g s & feg ek
FaET 9@ § mEE @ I OF
STYAT 97 ST g & |

(7) < (w) : oY af@rer
FT A aTq wreate favor qar frate
F fag 2 wodT wrEy & Jegral wv
qraTa WK AFFAT ATl v 4T
21 gz gt fa=rad &)

we weeew w1 Jace gy &
qfcada okt & forg felt it e

744 0.5t Wo Ko TIWY
Y Roft Siwe i

FTey qq1 FRAFaT g aqra &t
T A

(%) ®a1 FETC 7 TEATES A
oo wEeq 71 34w gfe § efafa
F1q ¥ faq fae g IuT4T &1 weAgA
frar & ;

(@) afz g, @1 1 F@C A
e #1 35 g 7 ofafas &
¥ foq § 9y AT €

() afe g, @ sa% w1 aform
faaer ; W

() afe 7, q1 ga& #n FT@
g?

wiw, pfw, =aqe fae faere oWy
g Waem § wog Wl (ot
wwrETiRa feed) @ (%) W q@T
§ ga7a TRT WYY WEMT ®1 IAN
qfx % qfafam # & fag w9
IR 1 g0 qg & weaaw gt fea
b g aARAN AT qow ¥ QF
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wferwTa wvard 1 967 3 dwr (zaréw)
¥ @9 amer “arfifewe forst TUE
THRIGT FAwie” faqaw fredr § s
¥ foy e for a7 ey &
WY I T & I s ¥ waT<
aqr vfrmg  ow & wamr & ark &
TETEA 1§ . Frorrsi a1 weqm
¥ T g frew oog v @y
A qRARATT T T30 gr gy 1@ i
wlasTé & gawda & 9w ¥ faea
fewmw favar goat # faeqa segae
& famm

(7) & (a) : w7 & aff v
SuPply of Foodgrains to Maharashtra
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(a) whether there was any request
for the supply of foodgrains including
pulses, rice, oil and grams from the
Maharashtra Government; and

(b) if so, how much quantity of
each article was asked for and how
much was sent to that State during
1966-67 and 1967-68 so far?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Annasahib Shinde): (a) Yes, Sir
except for pulses, '

(b) Demands made by the Govern-
ment of Maharashtra for wheat, rice,
milo, jowar and bajra were for the
calendar years 1966 and 1967. No
specific quantity of gram was asked
for by the Government of Maharash-

7441, Shri Tulshidas Jadhav: Will tra. The quantities asked for and
the Minister of Food and Agriculture sent to Maharashtra are indicated
be pleased to state: below:—

(Figs. in thousand tonnes)
1966 1967
antitj antities Quantities Quantities
Qa:lkedl i!:: ﬁ::puched asked for despatched
(up to June 67)
Wheat 20 lakhs 1426.7 4129
Rice 187°5 17 to 18 81'9
Milo 541°3 lakhs 889
Bajra
Jowar
Gram * 1344 * 37
Impor.ed oils 200 “1'0 70 il
(1966-67) 7-68)

(1
(*) No specifie quantity asked ?o‘}

qeOw € @t & wot W@ e frrdw i fora fafem 2, 4 @t
4722, h Wuc Ate e : aay ey PO ® W WIS f e
w4t ag TR F gar wA w o fom¥ w=rdq WAl &7 oA w0 gt
- o wr oy g, frat et v fasm

(%) w1 wowT 7 g% gEE W

' feafa & Taft &&1T
faame fifar § fs o & arg WA O i AL p

&3 9 & 7@l £ woET F oA
wifg@ ;

(&) afz g, a1 @ a7q ¥ qww1<
w1 wfafear ¢ ;

(7)1 Tw AW W ECEHIC FT
faare, fraiem s & o faee-
famet sy w1 § 7

fafw sxw & gt st oo
o ww) : (%) ¥ (7). fraferr
QT & qar frem grr ¥ sror fawd
gfagw & wftr, fafAt &1 e

#t odr fagr wemoET ox faeme
F F1 ®1% gaa< 7g) foem f& wat
FY AUAT WGEE & GvEArq HOQH
= 9T & F wnAr aifgg, Fafe
falsT A S @A TR F
wfes s fawix faar &) fees
1T ¥ o o< fam wdA, 1967 ®
feesht ® qu e e wifeed &
weiem dgurar | feeg fraae wma
¥ frefafas wron ¥ wegm d=i
& T ST AieAm weAT Sy
i T -
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(1) &% waam &% o, faae €1
& qiarn K40 W, aqravn g ofc
TAT & AT & FIOT qILA F+F
fafq a < sqaear wrqm 1@ § sfzari,

(ii) r g6 TG FT JAAFT F
IH g9 i oa AfafwTg fa faer
fafmez zar¥% & waqgnmai T fEer
fafmez 2 & o & @ faw gqar 74
fam ;

(i) qrsrair  wrfwadd & &
W fagfes & fag arfer ®7 & 573
aife T =1 swra fsawr fa 7q qat
&I F 0 A, gferg odt & are #
fadtg #<a wiw fafaarg 74t £ qoray
T3 AT IATEIq@EYT FAew AT
ACHFAT BY ;

(iv) Ta1 Agq & 9¢ wa-
AT T 94FA0 w4 & faqg gfuw
g&1r # wigA wlasatal & qv o
weqrfaii &1 g aver FfaAre

(V) 3g7 & wag@ %0 9%,
fi71 &0 71 qAT &3 & ggifed
&40 AT THIM STAET T WA |

fu&nhﬂmmm’fﬂqﬁqw

7443. ot €A wrey qex ¢ w7
W w7 gir qaT a7 @ 8 w9
i fs

(%) @1 WAt ® MG J
faaraor &1 aw, fadewe 7o 92w #,
& o & foT aowTe w Wi @ gz
g g

(w) w1 7g Wt aw § fs 3@
sy ¥ awrT §t 97 § g fagy
¢ s & srrer Y farareor ¥l o g

WY 9T GG T waewy sy
T g ; AR

(w) afx &, @ swwT ¥ @
T ¥ FaT wrdag wr g ?

ww, ¥iw, &R fow faow aar
WEET AXAT F e W (oY -
wiigw frd) : (rwidg TG &
faaer ¥ a& wafaq erorsi &
W H FIHCGT g AT 1 ey qaw
afgs o ez oY # faereor
I 9T WAy W wod ¥ wrr ¥
T W% wwwa  owfen g
AHEGT - wmATfaT  |raTy Lt i
¥ TET T F) A o ¥ st
T2 AT T & AfwT wf) ey fagre,
ey S wife T g7 & FariwT g
ﬁ'fwfamqmmqﬁa.-fmm
T@&ﬁ'ﬁﬂffw&;rm

|

(@) @ fawrr & dar i o
ST TE g g

() w1 & T e |

Paradeep Express Highway

7444. Shri Shiva Ghlnlin Jha:
Shri Madhu Limaye;

Will the Minister of Transport and
Shipping be pleased to state;

(a) whether Government's attention
has bgen drawn to the buge loases
suffered on the construction of Para-
deep Express Highway in Orissa link-
ing the Port with the mines;

(b) if so, the reasons therefor and
the details thereof;

(c) the action taken against the offl-
Cers concerned;

(d) bow this will effect. the deve-
lopment of the- port, the mines and
the export trade ; and
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(e) the Central advice or assistance,
if any, given in regard to this High-
ways?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) to (c). Presum-
ably, the Hon'ble Members are re-
ferring to the damage done to a sec-
tion of the Paradeep Expressway bet-
ween Daitari mines and Haridaspur
opened to traffic in June, 1866. As
this Expressway is a State Scheme,
the Government of Orissa are con-
cerned in the matter. Some time back,
they appointed a technical Committee
to investigate into the cause of the
damage and to suggest remedial mea-
gures, The Commitiee have since
submitted a report to the State Gov-
ernment. Action, if any, against the
officers concerned will be taken by
the State Government in the light of
that report.

(d) This Paradeep Expressway is
intended for ore traffic by road to
Paradeep from only the Daitari mine,
which is also being developed by the
State Government, Till that mine is
commissioned, the non-availability of
the Highway by itself is not expected
to affect adversely the development
of Paradeep port or the mine or the
export trade.

(e) The Government of India have
not given any financial aid for this
Express Highway; they have also not
given any advice either. However,
the Government of Orissa had, on
their own, appointed the Central Road
Research Institute as their technical
consultants and obtained some tech-
nical advice from them, as they would
have taken from any private consul-
tant,

Excise Duty on Tobacoo

n445. Shri G. 8. Reddi:
' Shri P, Anthony Reddy:

Will the Minister of Food and Agri-
culture be pleased to state:
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(a) whether there is a slump in the
tobacco market this year;

(b) whether the Tobacco Coordi-
nating Committee of the Andhra
Government has requested the Cen-
tral Government to reduce the excise
duty on tobacco; and

(c) the steps which are being taken
by the Central Government to enable
the sale of large stocks of tobacco?

The Minister of State in the Minis-
try of Food, Agriculture, Commaunity
Deéevelopment and Cooperation (Shri
Annasahib Shinde): (a) Yes, in
Andhra Pradesh.

(b), The Tobacco Coordination
Committee inter-glia recommended
that the possibilities of reducing the
excise duty on unsold Natu tobacco
might be explored in order to help
its disposal.

(¢) The question of a Central
agency entering the market to acquire
stocks for exports and sale locally is
under consideration,

Delhi Milk Scheme

7446. Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that double-
toned milk of Delhi Milk Scheme is
being given to salaried persons where
as it was intended for slum dwellers;
and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperatlion (Shri
Annasahib Shinde): (a) Supply of
double-toned milk which has been
introduced by the Delhi Milk Scheme
since 1-6-1965, with the assistance of
the World Food Programme is intend-
ed for low income groups in Delhi,

. Only such families whose monthly

income from all sources is Rs, 300 or
less are eligible for issue of this milk.
This also covers salaried persons draw
ing a monthly salary of Ra. 300 or
less.

(b). Does not arise.
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New Appoiniments in Transport and
Shipplng Ministry

7448. Shri C. C. Desai:
Shri D. N. Patodia:
Shri K. P. Singh Deo:

Will the Minister of Transport and
Shipping be pleased to state:

(a) the additional staff appointed in
the new Ministry after he assumed
office as Minister of Transport &
Shipping;

(b) the justification for the new ap-
pointments, persons appointed, their
special qualificationg for these new
posts and the duration of the posts;

(¢) whether persons appointed
belong to the permanent service or
they are temporary hands and with
whom they have been working during
the last two years; and

(d) whether he proposes to reduce
his personal staff to the strength it was
at the time of his predecessor in view
of economy?

The Minister of Transport and Ship-
ping (Dr. V, K. R. V. Rao): (a) to
(c). A statement giving the required
information is laid on the Table of
House. [Placed in Library., See No.
LT-1276/67].

(d) Yes, when the
makes this possible

Development of Border Roads

work load

7449. Shri P. N. Solanki:
Shri D. N. Patodia:
Shri R. K. Amin:

Will the Minister of Transport and
Shipping be pleased to state:

(a) whether the work of develop-
ment of roads on Kutch border and
Banaskantha Border in Gujara¢ State
is being undertaken by Government;
and; )
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(b) if so, the progress made so far?

The Deputy Minister in the Ministry
of Transport and Shipping (Shri Bhakt
Darshan): (a) Yes, Sir. Some roads on
Kutch and Banaskantha Border im
Gujarat State are being developed
as strategic roads.

(by Out of the sanctioned total
length of 700 miles of roads, work on
206 mileg hag been completed and that
on the remaining length is in an ad-
vanced stage of progress. Out of 19
major and 62 minor bridges, which
were sanctioned, work on 3 major
and 25 minor bridges has been com-
pleted and that on 15 major and 20
minor ones is in various stages of pro-
gress, Work on the remaining 1 major
and 17 minor bridges is yet to be
taken up.

Clearance of Goods at Ports

7450. Shri S. S. Kothari:
Shri Yajna Datt Sharma:
Shri S. K. Tapuriah:
Shri P. N. Solanki:
Shri N. K. Somani:
Shri K. P. Singh Deo:

Will the Minister of Transport an®
Shipping be pleased to state:

(a) whether Government have any
proposal under consideration for dee-
laring clearance of goods at Ports an
essential s.rvice so as to ensure that
clearance work is not Immobilised by
lightning strikes; and

(b) if so, the broad features theresf?

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Rao): (a) and
(b). There is no proposal under con-
sideration to declare any of the port
Services as an essential service. Itis
however proposed to include any ser—
vice in or in connection with the work-.
ing of any major port as a public uti-
lity service for purposes of Section
2(n) of the Industrial Disputes Act,
1047. This amendment is included In:
the Industrial Disputes (Amendmant)
Bill, 1966 which is pending consigera-
tion: of the Rajya Sabha. )
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Licences for Sugar Co-operatives in
Mysore

7451. Shri G. Y. Krishnan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that appli-
cations for licences by several sugar
co-operatives in Mysore State are pen-
ding with the Central Government;

{(b) if so, the reasons therefor; and

(c) when the necessary sanction will
be given?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Yes, Sin
Four applications are pending.

(b) and (c). Due to limited rupee
resources for grant of long term loans,
there is difficulty in the establishment
of new cooperative sugar factories
already licensed. Therefore, the ques-
tion of granting licences for more fac-
tories has been deferred till the prob-
lem of finance has been resolved.

Treatment to Tourisig in Kashmir
during Israell-UAR Conflict

7452. Shri Baburae Patel: Will the
Minister of Tourism and Civil Aviation
be pleased to state;

(a) whether it is a fact that a church
was burnt down and British and
Indian Tourists were beaten in Srinagar
during the week when the Arab-
Israelj war was going on;

(b) whether it is also g fact that
hundreds of tourists were str
and they had to lock themselves up
for 4 days without food or help in their
house-boats;

(c) whether it js further a fact that
some B-itish ladies were robbed of all
their belongings including their clothes;
and

(d) if go, the steps Government pro-
pose to take to protect tourists in
future against such out-bursts?

The Minister of Tourism and Civil:
Aviation (Dr. KEarap Singh): (a) to-
(d). On the 7th June, 1967 there were
demonstrations at Srinagar in favour
of the Arabs and against Israel in
regard to the hostilities between Arab-
countries and Israel. Unfortunately,
these demonstrations led to incidents
of disorder in which two churches
were damaged and some foreigners
and tourists man-handled. Only one
foreigner lodg:d a claim for compen-
sation, and the State Government gave
him guitable monetary gssistance. The
disorder on that day did cause incon-
venience, and created some nervous-
niss among tourists, but confidence
was soon restored. The State Govern-
ment are very anxiovs to ensure that
tourists are given protection, assistance-
and encouragement, and the Gowvt, of
India will render all co-operation to
the State Government in this respect.

Cattle Population

7453. Shri Baburao Patel: Will the-
Minister of Food adn Agriculture be
pleased to state:

(a) whether Government have any

plan to enforce family planning
methods to stop increase in cattle
population;

(b) the number of present cattle

population in India, category-wise ie.,.
cows, buffaloes, horses sheep and goats;

(c) the percentage of annual increase
by births and annual decrease by
mortality;

(d) the type, quantity and cost of
food and fodder constmed by our pre-
sent cattle population; and

(e) the steps Government propose to
take for meeting the requirement of
fodder?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Deévelopment and Cooperation (Shri
Annasahib Shinde): () to (e).
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. A statement giving the information
is laid on the Table of the House.
{Placed in Library, See No. LT-1277/
67].

-Oonstruction of a Sllo at Haldia Port

7454, Shri Kameshwar Singh:
Shri A. Sreedharan:
Shri Atam Das:

Will the Minister of Fooq and Agri-
-culture be pleased to state:

(a) whether Government propose to
.construct a silo at Haldia Port to
handle foodgrains;

(b) if so, the capacity thereof and
when the construction will start;

(¢) whether Government propose to
seek any foreign collaboration in this
regard; and

(d) whether there js any proposal
to ‘construct svch silos in other impor-
tant ports of the country?

The Minister of State in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b). The
Indo-Swedish Study Team appointed
by the Govt. of India recommended the
setting up of a silo of 50,000 tonnes
capacity, together with high-speed
grain discharge equipment, at Haldia,
‘Soil investigations have been carried
-out at the possible site of the silo. A
final decision regarding the construc-
tion of the silo would, however, be
taken after the receipt of the pre-
‘Project Report, which ig under prepa-
ration at present.

(c) This question will be considered
‘after a decision regarding the project
is taken.

(d) The construction of a 50,000
tonnes silo, together with the installa-
tion of a high-speed grain unloading
equipment at Kandlg hag been approv-
ed by Government. The Indo-Swedish
Study Team also recommended, be-
#ides the above, the construction of
sllos at Bombay (Sheva) and Madras
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ports which proposals are under
consideration.

Cenira] Institute of Fisheries Techno-
logy, Cochin

7455. Shri Vishwanatha Menon:
Shri K. Anirudhan:

Will the Minister of Food and Agri-

. culture be pleased to state:

(a) whether it is a fact that three
workers have beep discharged illegally
from the Central Institute of Fisheries
Technology, Cochin;

(b) whether Government have
received any memorandum from the
Chemical and Engineering Workers’
Union, Cochin in this regard; and

(e) if so, the action taken to redress
their grievancis?

The Minister of State in the Minis-
try of Food, Agriculture Community
Development and Cooperation (Shri
Annasahib Shinde): (a) No, Sir. No
worker has been discharged illegally
from the Central Institute of Fisheries
Technology. The reference ig pro-
bably to the termination of services
of three carpenters in December, 1966,
These carpenterg had been engaged on
a daily wage basis and were not re=
gular employees of the Institute. They
had been clearly informed that their
employment would be on a daily wage
basis. Their employment on thig basis
was terminateq in December, 19686.

(b) and (c). A memorandum was
received by the Director, Central Ins-
titute of Fisheries Technology, who did
not consider it necessary, in the ¢ircum.
stances of the case, to revise his decl-
sion to terminate the employment of
the three daily paid carpenters.

Sugar Quota of Kerala

7456. Shri P. Vishwambharan:
Shri p, C. Adichan:
Shri Manglathumadam:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the monthly quota of sugar allot-



16115 Written Answers SRAVANA 10, 1889 (SAKA) Written Answers 16116

ted to Kerala State during the months
from January to June, 1967;

(b) the reasons for reducing the
sugar allotment to Kerala since April,
1967; and

(¢) whether the sugar allotment to
Kerala will be restored to the pre-
March level?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Developmen¢ and Cooperation (Shri
Annasahib Shinde): (a)

January, 1967 10,000 Tonnes

February. 1967 10,000 ,,
March, 1967 7,000,
April, 1967 7.000 ,,
May, 1967 5,849 s
June, 1967 5,849

(b) The reduction in the sugar quota
was due to reduced availability of sugar
as a result of fall in production. The
reduction was made in the quotas of
all States.

(c) Present availability of sugar does
not permit restoration of the guota.

Allocation of Wheat to Kerala

7457, Shri Marandi:
Shri p. Vishwambharan:
Shri P. C. Adichan;
Shri Manglathumadam:

Will the Minister of Foog and Agri-
culture be pleased to state the quan-
tity of wheat allotted to Kerala during
the months from Janaury to June,
18677

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): 1402 thousand,
tonnes of wheat was allotted to Kerala
<during the months January to June,
1067, I

Prices of Jute

7458. Shri Kindar Lal:
Dr. Mahadeva Prasad:
Shri K. D. Tripathi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are aware
that the prices of raw jute in the
season 19686-87 were disproportionately
lower in Lakhimpur-Kheri and Gonda
Districts of U.P. as compared to the
prices obtaining in Bihar and West
Bengal for similar type of jute;

(b) if so, the reasong therefor; and

(c¢) the steps taken by Government
to save the cultivators from this loss?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annaszhip Shinde): (a) Considering
the varietal differentials, transport
costs and other incidentals, prices of
raw jute in Lakhimpur-Kherji and
Gond districts of U. P. in June 1987
were not disproportionately lower than
those obtatining in Bihar and West
Bengal,

(b) Does not arise,
(¢) Doeg not arise.

Lateral Road Project

7459. Bhri Balgovind Verma:
Dr. Mahadeva Prasad:
Shri K. D. Tripathi:
- Shri Kinder Lal:
Shri Gananand Thakur:

Wil the Minister of Transport and
Shipping be plessed to state:

(a) whether the work on the Lateral
Road Project hag been stopped;

(b) if so, the reasons therefor; and

(e) if not, how long it will take to
complete it?

The Deputy Minister in the Ministry
of Transport and Shipping (Shri Bhakt
Darshan): (a) to (c). No, Sir; but,
owing to financial stringency, the
work on the p roject iy being slowed
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down and its completion would now

deper:d mainly on the availability of
funds.

Supply of Agricultura] Equipment to
Farmers on Hire

7460. Shri P. N. Solanki:
Shri Bri'raj Singh Kotah:

Will the Mimister of Food and Agri-
culture be pleased to state:

(a) whether there is any provision
for -:iving on hire Agricultural Equip-
ments to the poor and needy farmers
through Cooperatives or other agencies;
and

(b) if so, the details thereof?

The Minister of State in the Ministry
of Food, Agriculture, Community
Development snd Cooperation (Shri
Annasahib Shinde); (a) and (b). Some
State Governmentg have schemes for
hiring out tractors etc. for Agricultu-
ra] operationg ang these facilities are
availed of by the poor and needy
farmers who cannot afford to purchase
such equipment. The existing facili-
ties, however, are inadequate and the
Government of India are, therefore, for
mulsting a scheme under which States

. world be able to acquire more equip-
ment for hiring out to needy farmers.
Th:s scheme envisages the establish-
ment of a number of units which would
provide these services. These units
would be equipped with crawler trac-
tors, wheel tractors and tractor-drawn
angq tractor-mounted equipment for

carryving out a wide range of farm
op~rations.

Super Bazars in Delhi

7461, Shri Atam Das: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether Government are consi-
dering to introduce self-service shop-
ping system in all the super bazars
in the Capital; and

(b) it so, when?
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The Minister of State in the Ministry
of Food, Ayricullure, Community
Development and Cooperation (Shri
M, S. Gurupadaswamy): (a) and (b).
This is a matter entirely for the Stores
to consider. All thal Government can
say is that, if properly executed, it
proves tp be a convenient system,

Opening of New Super Bazars

7462 Shri Atam Das: Will the Minis-
ter of Food ard Agriculture be pleased
to refer to the reply given to Unstar-
red Question No. 4420 on the 4th July,
1967 and state:

(a) whether jt is a fact that Gov-
ernment are considering to open new
Super Bazars in other cities of the
country;

(b) if so, the names of the cities
where such Bazars, will be opened;
and

(¢} when this plan is likely to be
completed?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
M. S. Gurupadaswamy): (a) Provision
has heen made for assisting consumer
cooperative whclesale storeg to start
super bazars or department storeg in
big towns as their branches.

(b) A list of 12 department stores
which have already been approved and
wlich are expecled to start functioning
shortly is given in the statement
below. The Minisiry has a programme
of assisting the setting up of another
20 department stores during the cur-
rent year, for which proposals are
being invited from wholesale stores
through their state governments,

(c) The programme is likely to be
compleleq by the end of the current
plan period.

STATEMENT

Department stores for which funds
have been sanctioned but have yet
to start functioning.

Name of the Stats|
U.T.

Name o)-' the town:
1 2

1. Jamshedpur
2. Ranchi

Bihar
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I 2
Andhra Pradesh 3. Visakhapatnam
Madhya Pradesh 4. Gwalior
Mysore : 5. Mysore
Uttar Pradesh 6. Meerut

7. Kanpur

8. Gorakhpur
West Bengal 9. Howrah

10, North Calcutta

11, South Calcutta
Chandigarh 12, Chandigarh
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) The sour
milk received is mnot discarded but
is separated into cream and skimmed
milk which are converted into pro-
ducts like table butter, ghee and
milk powder. Sour milk in excess
of storage or handling capacity of
the Scheme 1is received on rare
occasions when it may not be possible
to avoid its draining to make room
for receipt of fresh milk.

(b) It is inevitable in milk handl-
ing that some of the milk spoils on
account of sourage/curdling in spite
of all precautions taken to prevent
such losses. Souring is normally a
result of adverse climatic conditions.
Other factors which result in such
losses are power breakdowns result-
ing in the milk not being chilled,
breakdown of vehicles carrying the
milk resulting in delay in processing
the milk, lack of storage capacity
and drying capacity in the Central
Dairy etc. It may be mentioned that
losses on this account form a minor
percentage of the total milk handled
and such losses have to be consider-
ed as normal handling losses,

(c) Delhi Milk Scheme has been
provided with equipment for dis-
posa]l of sour milk normally received.
Action is being taken also for pur-
chase of casein making equip-
ment for dealing with sour skimmed
milk. It is not proposed to invest
large amounts in providing equip-
ment for dealing with sour milk
which may be received due to acci-
dental conditions on some rare
occasions,

Supply of Rice to Sikkim

7469, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that India
has not been able to maintain supplies
of the quantity of rice promised to
Sikkim;

(b) if so, the reasnns'theretor; and
(¢) the action taken or proposed
to be taken in the matter?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri .
Annasahib Shinde): (a) Movement of
rice to Sikkim in some recent months
has been less than their monthly

quota.
(b) Non-availability of adequate
stocks in Siliguri.

(¢) Arrangements have been made
to move sufficient stocks of rice to-

Siliguri.
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Unloading of Ships at Caloutty Port

7471, Shri Omkar Lal Berwa:
Shri Jagannath Rao Joshi:
Shri Hardayal Devgun;
Bhri Beni Shanker Sharma:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that the
work of unloading ships at Calcutta
-Port has been taken over by the Cen-
ire; and
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(b) if 80, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) The food-
grains clearance operations at Cal-
cutta, which had hitherto been done
by a private contractor, have recent-
ly been taken over departmentally.

(b) A decision to departmentalise
clearance operations at Calcutta had
been taken some time ago but,
because of certain operational and
other difficulties, this decision could
not be implemented earlier. In view
of the fact however, that heavy food
imports are likely to continue for
some time and there was danger of
dislocation in the clearance opera-
tions through the contractor, it was
decided to take over these operations
departmentally from 11th July, 1967.

Roller Fleur Mills

7472, Shri Hem Raj: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the criteria fixed for the grant
of licenses to start flour mills under
the Wheat Roller Flour Mills Control
Order; and

(b) The number of applications re-
ceived from the States and Union
Territories which have no flour mills
from 1860 to-date for setting up flour
mills with their names?

"Phe Minister of State in the Minis-
try of Food, Agricuiture, Community
Development and Cooperation (Shri
Amnzsahib Shinde): (a) No licence
under the Wheat Roller Flour Mills
(L. & C.) Order is required for start-
ing a mill. A licence under the said
order is required for running a roller
flour mik. The conditions that govern
the issue of licence under the said
order are given In clauses 4 & 5 of
the Wheat Roller Flour Mills (L. &
C.) Order.

(b) No running record of the appli-
cations received for setting wup
roller flour mills is maimtained. Such
applications are dealt with as and
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when received and the cases are
closed after issue of final orders on
such applications. The collection of
information asked for will involve an
amount of clerical work which is
not likely to be commensurate with
the results to be achieved.

Floor Mill in Himachal Pradesh

7473. Shri Hem Raj: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that there
is no flour mill in the Himachal
Pradesh;

(b) whether it is also 5 fact that
the Himachal Pradesh Government
have recommended to the Central
Government the need for setting up
one such mill in the small-scale sec-
tor; and

(e} if so, the action taken thereon?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahip Shinde): (a) No, Sir.
There is one roller flour mill in

Simla.

(b) The Himachal Pradesh Govern-
ment have recommended the setting
up of another mill

(¢) The matter is under considera-

tion.
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Declaration  of Marmagao-Panda-
Anmode and Panjim-Ponda-Anmode
Roads as National Highways

7475. Shri Sequeira:
Shri Kameshwar Singh:

Will the Minister of Transport and
Bhipping be pleased to state:

(a) whether a proposa) 1o declare
Marmagoa-Ponda-Anmode and Pan-
Jim-Ponda-Anmode roads as National
Highways is pending with Govern-
ment;

(b) if so, for how long; and

(c) the action Government propose
to take in the matter?

The Deputy Minister in the Minjs-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) and (b). A pro-
posal to declare Panjim-Penda-An-
mode road as a National Highway.
along with several other roads, has
been under consideration with the
Government of India for some time.
Recently, o proposal to dezlare Mar-
magao-Fonda-Anmode road as a Na-
tional Highway has been received
from the Goa Administration and is
under consideration,

(¢) The Goa Administration has
been asked to supply some esseniial
technical data in respect of the roud
proposed by them to be declared as
a National Highway. On receipt of
this information and of similay in-
formation in respect of other roads in
the country, which are being consi-
dered for inclusion in the National
Highway System, the proposals will
be technically examined in detail. A
decision on all the proposals will,
however, depend on the financial re-
sources available after the Fourth
Plan allocations are finalised and on
the relative importance of the wvari-
ous roads competing for inclusion n
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the new additions to the National
Highway System.

Vishakhapatnam Port

7476, Sbri Parthasarathy: Will 1he

Minister of Transport and Shipping
be pleased to state:

(a) whether there exists Master
Plan to expand and redesicn the
Vishakhapatnam Port to handle addi-
tional cargo and facilitate ingress and
egress of large ships; and

(b) if so, the schemes being taken
up for completion?

The Minister of Transport and
Shipping (Dr, V. K. RV, Ruo:
(a) and (b), The Vishakkapatnam

Port Trust have drawn up a Master
Plan for the future development of
the port which envisages the ultimate
provision of sixty-two berths, one
large dry dock, three lighter wharves,
three lurning basins, a fisheries har-
bour and a second ship chanuel. Ti.e
plan does not involve the redesigniag
of the Port as the improvements and
works already carried out and pro-
posed to be carried out from part of
the Master Plan, As pait cf the
Master Plan, it is proposed to pro-
vide during the Fourth Plan period
three continuous quay berths  and
ancillary facilities, a new railway
yards. road and rail bridges, ware-
housing facilities, additional floaling
craft and equipment, improvements
to existing entrance channel for
navigation of large ships and a =c-
cond turning basin in the northern
arm of the harbour.

Indian Veterinary Reseafch Institute,
Izatnagar

7477, Shri R. Barua: Will the Min-
ister of Food and Agriculiure be
pleased to state:

(a) whether it is a fact that some
Research Assistants of the Indian
Veterinary Research Institute, Izat-
nagar (UP,) were granted Selection
Grade in March, 1964 on an _,ad-hc:c
basis with retrospective effect;:
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(b) if so, whether the grant ot
Selection Grade to those Assistants
has not been finalised so far by Gov-
ernment and their salaries etc. have
not been re-fixed rationally and
arrears accrued therefrom have also
not been paid to the concerned staft
pending formal approval of their pro-
motion by Government;

(c) if so, the reasons for delay iu
according approva] to rationalise the
promotion of that staff and paymem
of arrears of pay, ete, admissible
therefrom; and

(d) when it is likely to be finalis-
ed?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Developm~nt and Cooperation (Shri
Annasahib Shinde): (a) and (b). Yes.
Some Rescarch Assistants were pro-
moted to the Selection Grade in 1964
by the Director, 1. V, R, 1, with
retrospective effect, purely on provi-
sional basis, pending approval by the
Departmental Promotion Committee
of the Department of Agriculture.
Their pay in the selection grade was
fixed with effect from the date of
issue of orders and arrears of pay,
if any, will be allowed after these
promotions are ratified by the De-
patmenta] Promotion Committee.

(c) The matter could not be placed
before the Departmental Promotion
Committee due to incomplete Charac-
ter Rolls, non-availability of all the
Character Rolls, and non-finalisation
of seniority and gradation list of the
concerned staff,

(d) The matter is being placed
before the Departmental Promotion
Committee of the Department of
Agriculture and the cases of a!l con-
cerned will be finalised after the
proposals are approved by the Com-
wmittee.

Directorate of Tourism in Delhi

‘wa78, Shri Marandi: Will the Minjs-
ter of Tourism and Civil Aviation be

pleased to state:

(a) whether it is a fact that the
Delhi Administration has requested
the Central Government to set up a
Directorate of Tourism in Delhi;

(b) if so, the reaction of Govern-
ment theretd; and

(c) the reasons advanced for sett-
ing up this Directorate and how far
it will help to promote tourism in
the Capital?

The Minister of Tourism and Civil
Aviation (Dr., Karan Singh): (a) end
(b), The proposal for setting up a
Tourist Directorate in Delbi has been
discussed with the Delhi Adminis-
tration. It has beerrSuggested to'the
Delhi Administration that such a
proposal, carefully worked out with
full justification, may be sent up to
the Government of India for consi-
deration.

(¢) Delhi Administration feel that
a Tourist Directorate would help the
Administration in developing tourist

facilities in “the vcity, Detailed rea-
sons justifying the proposal are
awaited, :
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White Tigers in Delhl Zoo

7483. Shri Atam Das: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) the total number of white

tigers in the Delhi Zoo;

(b) whether any requests have
been received from foreign countries
to purchase them;

(¢) if s0o, whether there is any
proposal under consideration of Gov-
ernment to sell them to forelgn
countries;

(d) the total number
tigers sold so far; and

(e) the forelgn exchange earned
and likely to be earned in this bar-
£ain?

of white

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Nine—(Seven
in the Delhi Zoological Park and 2 at
Rewa at the cost of Delhi Zoological
Park).

(b) Yes. Sir.
(c) No, Sir.
(d) None.

(ey Does not arise.

Land under cultivation in Manipar

7484, Shri M. Meghachandra: Will
the Minister of Food and Agriculture
be pleused Lo state:

(a) the total area of land under
cultivation in Manipur as on the 31st
March, 1967;

(b) the total area under cultiva-
tion where fertiliser is used as om
the above date; and

(c) the total grea under cultivation
where high yielding varieties of seeds
are used?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) to (¢). The
required information has been called
for from the Manipur Administra-
tion and will be placed on the Table
of the Sabha as soon as recelved.

Production of leaf tobaceo

7485. Shrl Jyotirmoy Basu: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total production of leaf
tobacco in this country and its ares
of production;

(b) who are the biggest purchas-
ers of this item; and

(c) whether there is any moRo-
poly of foreign controlled cigarette
companies?
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
 Annasahib Shinde): (a) 273.5 million
Kgs. with an area of 345.5 thousand
hectares as in 1965-66,

(b) The Dbiggest purchasers of
v.fe. tobacco which is used in manu-
facture of cigarettes for consumption
within the country and for export
are the Indian Leaf Tobacco Deve-
lopment Company and the National
Tobacco Company. The iformer :ec-
counts for 70 to 80 per cent of (he
total indigenous tobacco used in the
manufacturer of cigarettes, Besides,
the British India Trading Corporation
purchases mainly for export.

(¢) There are 13 cigarette manu-
facturing units in the country with
an annua) installed capacity f 45228
million pieces of cigarettes. Share of
foreign firms in the total nrodiction
of cigarettes is of the order of about
70 per cent, The foreign investment
in the industry is 80 per cent of the
tofal investment,

Sugar Ration in Delm

7487. Shri D. C. Sharma: Will the
Minister of Food and Agriculture he
pleased to state:

(a) whether it is proposed f[urther
to cut the sugar ration suppiied to
the consumers in Delhi;

(b) if so, the reasons therefor; and

(c) the factors leading 1o the same
and when the cut is likely to be
restored?

. The Minister of State in th~ “inis-
itry of Food, Agriculture, Community
Development and Cooperation (“hri
Annasahib Shinde): (a) to (¢). As a
result of steep fall in production of
#ugar this year and consequent guotas
duced availability, monthlv (notes
of all States had to be reduced first
in March 1967 and then in May, 1967.
in March. 19687 and then in Mav, “987.
The monthly quota of Delhi was
however reduced only once ie, in
March, 1967, The question whether
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the sugar ration supplied to = onsum-
ers in Delhi should be cut is under
the consideration of the Delhi Ad-
ministration, Restoration of the cut
in Delhi quota will be possible when
production improves.

Shortage of Bread in Delhi

7488, Shri D, C, Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

fa) whether there has becn a con-
siderable decline in the arrival of
imported wheat and its supply to the
mills for manufacturing Maida for
supply to the bakeries resulling in
acute shortage of bread in Delhi;

(b) if so, the steps taken or pro-
posed to be taken in the maller; and

(¢c) when the supply of Dbread is

expecled to be resumed?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Annasahib Shinde): (a) There was a
decline in the arrival of imported
wheat in Delhi from port fowns and
consequently a decline in manufac-
turing of maida by the Delhi @mills.
As a result the issues of maida from.
manufacturing bretk had to he re-
duced,

(b) Arrangements have been made
for expeditious movement of wheat
from the port towns,

(¢) The supply of bread was not
stopped st any time; there was a
considerable reduction in supply for
about two weeks, The normal supply
is likely to be resumed shortly.

Production of Cashewnut in Contak

Sob-division area

%489, Shri Samar Guha: Will the
Minister of Food and Agriculiure be
pleased to refer to the reply givem
to Starred Question No. 1212 on the
18th July, 1967 and state the scheme
which Government have undertaken
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to implement the policy of enhancing
the production of cashewnut in the
Contai Sub-Division area?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): The information
is being collected from the States
and will be laid on the Table of the
Sabha.
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Hindustan Shipyard

7492, Shri M. S, Murti: Will the

Minister of Transport and Shipping
be pleased to state:

(@) whether it is a fact that the
construction techniques of the
Hindustan Shipyard at Visakhapatnam
are outmoded and obsolete;

(b) whether it is also a fact that
the capital outlay is meagre;

(c) whether the high cost of pro-
duction and long duration of the
construction of ships in the Hindustan

Shipyard are the results of these two
factors; and

(d) if so, the action taken 'w
reduce the duration and the cost of
construction?

‘The Minister of Transport and
Shipping (Dr. V, K. R. V, Rao); (a)
Owing to the various improvements
made in the construction techniques
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during the last decade, the Shipyard
has been building modern diesel ships
of 12,500 D.W.T, However, wilh the
installation of new machinery and
equipment and the introduction of
new mcethods and provesses, the
construction techniques are expecled
to improve further.

(b) The paid up capital of the
Yard has also increased from Rs, 4.527
crores in 1955-56 tg Rs. 6.028 in
1965-66, Wilh the nvestment propos-
ed to be made during the Fourth Five
Year Plan, therc will be further
intrease in the capital outlay.

(c) and (d). The factors responsi-
ble for the high cost of production
and the long delivery schedules of
ships are the utilisation of old
machinery, the delays in receipt of
imported materials and failure on
tie part of the indigenous manufac-
turers to adhere to delivery schedules.

In order to reduce the cost of cons-
truction and delivery schedule of
ships, various steps are being taken.
These include introduction of Pro-
duction Contrul measures in the Hull
Shop and Blacksmith Shop, improve-
ment in the handling facilities.in the
Hul] Shop and the cranage facilities
at the berths and the arrangements
made with Yugoslav and Polish firms
for bulk supply of machinery and
components,

A study group of the Yard is also
examining the possibilities of redue-
ing the delay in the delivery schedules
of ships and their cost of production.

Shipbuilding Industry

7493. Shri M. S, Murti: Will the
Minister of Transport and Shipping
be pleased to state:

(a) whether it is a fact that Ship-
building Industry is not included in
the priority industries notified after
devaluation;

(b) whether it iz also a fact that it
is not an essential industry from the
point of view of supply of Power and
Water; and
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(c) if so, the reasons therefor?

The Minister of Transport and
Shipping (Dr. V. K. R. V. Rao): (a)
It 1s a fact that Ship building indus-
try is not included in the list of prio-
ritv industries.

(b) and (c). Information is being
collecied and a statement will be
laid on the Table of the House.

Development of Border Roads in
Gujarat

7494. Shri Virendrakumar Shah:
Will the Minister of Transport and
Shipping be pleased to state:

ta) whether Government have
piven any grants or loans for the
development of border roads in
Gujarat particularly in the Kutch
area for the year 1967-68;

(b) if so how much; and

(¢) the details of the border road
development schemes for the current
year and for the Fourth Five Year
Plan in the Gujarat State?

The Deputy Minister in the Minis.
try of Transport and Shipping (Shri
Bhakt Darshan): (a) to (c¢). Presum-
ably, the member is referring to the
works on strategic roads in Gujarat.
The programme in this connection
undertaken by this Ministry in Guja-
rat provides for the development of
8 strategic roads, including construc-
tion of some bridges thereom. The
road requirements were reviewed
recently by the Ministry of Defence
and the programme is being modified
accordingly,

No loans are granted for financing
these roads, but grants-in-aid are
given. Upto the end of March, 1967,
a total sum of Rs 0.35 crores had
been granted., However, no grant has
vet been given during the current
financial year and the quantum of
grant for 1967-68 will depend on the
modification of the programme and
the avsilability of funds,
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Prices of Oilseeds

7495. Shri S. S. Kothari:
Shri Shri Chand Goel:
Shri 8. K. Tapuriah:
Shri R. K, Amin:

Will the Minister of Food and Agri-
culture be pleased to state:

(b) if so0, the sleps taken by Govern-
ment 1o ensure that the price of vege-
table ghee is also proportionately
reduced? .

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) The prices of
some oilseeds have fallen during the
last fortnight while there has been
an increase in the case of others, as
under:—

Rs. per quintal

7-7-67 14-7-67 21-7-67
19800 192°00 17400
20785 21435 214°35
236°00 22800 203°00
198° 00 19600 19000
140" 50 134°00 12000

(a) whother it is a fact that the
prices of ocilseeds during the last
furtnight have fallen  appreciably;
and
Commodity Ceutre
Groundnut (kermel) Bombay
Rape and mustard

seed (yellow) Kanpur
Sesamum sced Bombay
Linseed Bombay
Castor sced Bombay

(b) Untler the pricing system in

force, the fall in groundnut oil prices
resulting from the fall in the price of
groundnut will be automatically re-
flected either in a reduced price for
vanaspati or in reduced levels of
incorporation of imported cils, or
both, in the succeeding month.

fasft afcams Fawx o ad

7496, st TRTERR 74T :
oft A T
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oft guna fag Ko :
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ofy forereraTT wrrent
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w1 afcags aqr Nege w4t ag
o Apar w74 fr

(F) fewet afmauT 37%m & swnd
Yol § 9o AT A9 1 q€N F
frg® g wfrt § qawrar gfee &
fer s gE 4 ;

(@) gg7  fem atfagi & oma
qgard ;

(n) zw & & faa, a4 w1 faer waf
q¢ 97 &1 waha & a% §; W

(w) feedt aa< frmn grar w1 o€
€] TTUEAT F TR § GO6TC A W\
sifafwc & 7

ofcag oqr AMwgw wwww
ool (ot wew wiw) @ (%) feeeh
qafrgr @ & oim @ e
wz.4t & feedr & @@¥ oAl @qi w
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e qer 1 fagvo A9 i@ s
L1 F FrfaT agt &7
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ITE
FTEI 1967 834 —
ATY 1967 846 47
TIT 1967 833 52
7% 1967 817 54
AT 1967 810 54
AATE 1967 821 93
(17 s
7F)

(@) = wafa o sfafer & smir
A AT FErfET #7 AEa sen
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14 qarfedi %1 g=a1
frma, IEE

qATHF

FLEU 1967 641894 —
o 1967 636649 13357
oiT 1967 646676 15141
€ 1967 655659 35371
I 1967 350717 37302
wATE 1967 640009 30755
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#1 gfggr & fam yamfrs Az wm=7
fragw war & =y § fEen ofiagy
Feq1A Fi qfA @\ wfq 7 750 €
T g 21 wEm A nw gffEfr
TAT T2A 97 THT ¢ | [qeAwTew @
™ & ot  fed s oow A—
1278/67]

(9) 37 g7y & FEsTTO 9T
frrr v s = g

Chartered Shipping Tonnage

7497. Shri Sequeira: Will the Minis-

ter of Transport and Shipping be
pleased to state:

(a) the total shipping tonnige of
National and Foreign Vesscls, sepa-
rately, chartered by Government dur-
ing 1966-67 and the total Sea freight
paid; and

(b) the estimated totul tonnage
requirement to be chartered by Gov-
ernment in each of the next five yeors?

The Minister of Transport and
Shipping (Dr, V. K. R. V. Rao): (a)
the totally shipping tonnage was 11'2
million tons (1'1 million tons Indian
vessels and 10.1 million tons Foreign
vessels). The {ota] Sea freight was
about Rs. 116 crores,

(b) The tonnage required during
the next five years would depend
upop our import requirements which
in turn depends upon the quantum of
internal production and foreign aid
available, It is not possible to give a
precised estimated of the t{onnage
required per year but it may be ex-
pected to be on a reducing scale,

Seamen’s Recrultment Offices

7498, Shrl Sequeira: Will the Minis--
ter of Transport and Shipping ~be
pleased to state:
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(a) the purts in the country which
are handling over the five million
tons of cargo per year;

(b) the ports which have Seamen's
Recruitment Offices; and

(¢) the action proposed by Govern-
ment to gpen such offices at the
remaining ports?

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Rao): (a) The
following m.ajor ports handled more
than 5 million tons traffic during the
year 1966-67:—

(1) Bowbay,.

(2) Caleutta.

(3) Madras,

(4) Mormugao.

(5) Vicsakhapatnam.

(b) Bombay and Calcutta,

(c) There is no such proposal under
consideration,

Supply ol Rice to West Bengal by
Orissa

7499, Shri K. Narayana Rzo: Will
the Minister of Food and Agriculture
be pleaseq o refer to the reply given
to Short Notice Question No. 22 on
the 4th July, 1987 regarding rice
supply to West Bengal by Orissa and
state:

(a) whether Government have since
received any report from the Orissa
Government  with regard to the
reported allegation that sub-standard
rice had been supplied to West Bengal
by Orissa Government; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Yes, Sir.

' (i’.}) The Government of Orissa has
been addressed to inform the Central
Goverpment of the rtesult of the

enquiry which that Government pro-
poses .to conduct. The State Govern-
ment has also been asked to examin?2
the needq for tightening the rice
specifications so as to bring it to the
level recommended by the Central
Government.

faeelt & #iw € fawt
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Shipping Service between Mainland
snd Laccadive Minicoy and Amindivi
Islands

7502, Shri K, P. Singh Deo: Will
the Minister of Transport and Ship-
ping be pleased to state:

(a) whether Government propose to
acquire 1000 ton vessels for an all-
weather shipping service between
Laccadive, Minicoy and Amindivi
Islands and the mainland; and

(b) it so, the details thereof?

The Minister of Transport nu)l
Shipping (Dr. V. K. R. V. Rae): (a
and (b). The matter iz under consi-
deration.

AUGUST 1, 1967

16150
12.12 hrs,

CAL.LING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE.

REPORTED DISPLAY OF PHOTOGRAFPHS OF
STAFF oF Inpian Hice Commission
IN HOTELS 1IN KARACHI AND
OTHER CITIEE OF PAKISTAN

Shri M, L, Sondhi (New Delhi):
Sir, I call the attention of the Minis-
ter of External Affairs to the follow=
ing matter of urgent public import-
ance and I request that he may make
a statement thereon:

The reported display of photo-
graphs of the staff of the Indian
High Commissivn in hotels and
eating houses in Karachi, Islama-
bad and Dacca by the Pakistanj
Forcign office and the shadowing
of the Indian diplonratic person-
nel there.

The Minisier of External Affairs
(Shri M. C. Chagla): On July 24,
1967, the press published a news-item
stating that the Pakistan Foreign
Office rceently distributed copies of
photographs of the Indian personnel
of the Indian High Commission post-
ed in Karachj, Islamabad and Dacca,

to eating-houses hotels, cinema
houses and other important public
places in Pakistan, The news-item

further added that whenever any
member of the High Commission wvi-
sits an eating-house or hotel, he is
shadowed closely.

On the same day as the publication
of the news-item, the Government
asked our Missions in Pakistan to
report on the authenticity of the news
item. Our Mission have since re-
ported that they are not aware of
any such distribution of photographs
by the Pakistan Foreign Office.

As regards the question of the In-
dian diplomatic personnel being gha-
dowed in Pakistan, it is a fact that
the members of our Missions in Pa-
kistan have been subjected to strict
surveillance and harassment, This
has hampered thelr functioning and
has alsg made their social life wun-
pleasant to a great extent. This mat-
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ter has been taken up with the Gov-
ernment of Pakistan on a number of
occasions, who have repeatedly as-
sured us that the Members of our
Missions will be extended the usual
facilities and courtesies. 1In spite of
these assurances, however, some of
the difficulties continue to exist, We
are persisting in our efforts to persu-
ade the Government of Pakistan to
take further nccessary steps with a
view to provide to our displomatic
staff the normal courtesies and facili-
ties, as Pakistan has agreed to do
under the Tashkent Declaration,

Shri M. L. Sondhi: I wish to sub-
mit that the Tashkent Declaration
cannot be introduced as the general
equation factor in all our relations
with Pakistan; in effect, that means
seeking the help of the Soviet Union
to solve our difficulties. We  have
a bilateral relationship with Pcokis-
tan. We find evidence of growing
hostility of Pakistan towards India.
Maybe, this has something to do with
the internal difficulty in Pakistan—
the growing revolt jn East Pakistan
and the dissension among the Sindhis.
Punjabis, Pukhtoons and others. The
whole pattern of events in our rela-
tionship with Pakistan suggests an
egcalation of their hostile intentions
towards us and in practice they are
wanting to make the functioninz of
our diplomats there difficult an
impossible. I would submit, there-
fore, that our High Commissioner
thers cannot be expected to function

properly. As the Minister says in
hig statement, they do not have
enough information to find out or

verify the statement.

Their policy is of playing down
the growing threat from Pakistan. In
effect, this House and the people of
Indiy are being kept in the dark and
are being made to feel complacent.
Then one day we shall wake up and
find the grim reality, I am not sug-
gesting any obsession with Pakistan,
that we make Pakistan an  object of
our animus; on the other hand, I sug-
gest that it is possible to undertake
constructive and firm diplomacy by
which Pakistan accepts our legitimate
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functioning irrespective of any diffi-
cultizs that there are.

Therefore may I know what exact-
ly is the policy of the Government of
India in view of the rather contradic-
lory attitude of the varioug decision
making agencies of the Government?
Wil] tie hon, Minister assure us that
reciprocal action will be taken in
order tp ensure that Pakistan learns
of our firmness and allows our di-
lomats in Pakistan to function with
honour which thig country deserves?

Shri M. C. Chagla: I wish to as-
sure my hon. friend that there is no
attempt on the part of Government to
play down the present unfortunate
relationship between India and Pakis-
tan. We are all conscious of the in-
creasing hostility of Pakistan as also
the press, the radio gnd various other
factors.

As far as this particular question 18
concerned, we are considering the
suggestion made by the hon. friend,
namely, that we should have recipro-
city; for whatever action they take
there should be reciprocal action to-
wards Pakistan. But I should make
it clear to this House that we are
not trying to mislead the public.
Statements have been made here
pointing out the relation between Pa-
kistan and China and the increasing
hostility shown in their radio broad-
casts, in the press reporting and so
on

Shri M. L. Sondhl: Tashkent should
not be imported into every situation.
Would the hon. Minister kindly give
an assurance on that

Shri M. C. Chagla: We have sign-
ed the Tashkent Declaration. Our
signature is appended to that docu-
ment:; 8o is that of Pakistan, We
gre loyal to that Declaration and we
expect Pakistan also to be loyal to
that. So far there is no response
from Pakistan . (Interruption).

Some hon. Members rose—
ﬂommm (m}

werw WEYew, & ¥ 9T IO ey
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“We are persisting in our efforts
to persuade the Goveranment of
Pakistan to take further necessary
steps with a view to provide to
our diplomatic staff the normal
courtesies and facilities.”

Fzf 97 IAFT FAA G FT ATAT
=ifzgir 1wzt a7 AR fesw
1 F1T wWRIA AEN F 1 WA e
et w17 Fo & 7rq 04T A 27, FrE
TEMET TR 2. ...

Mr, Speaker: There is no point of
order,

sft gIW T w@AW (IIEA) ¢
ATAY 0 BTA F 4Z1 aq{, 147 7141
| FAqT 1

‘¥ TM wal'hft afgar . F€ 41
EL AN

Shri M. C, Chagla: 1 entirely
agree with the hon. Member, . .

"Mr. Speaker: He need not reply. I
am hearing it because he aclls it a
point of order.

st 7w femd  (7i7)
ag fgerr Vo= ffsd

- Wlo T wAET wfgar
I ag frere faa ?

~Mer. Speaker: What is Iﬂhe ‘point of
order?”

W0 T WA sfga ;- fawdT i
FATa ¥ DA & weifaw wfvAia
% | R 17 AT T FAT- A0, THET
e ¥ wr{Eqg & & A AW
fifog arfeedra 7 giec - fedr- W<
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Mr, Speaker: How can there be
a point of order?

Tlo TH WAL wfgan ;o cngE
az i f& =z iz &, famw
T TEd g |
Mr. Speaker: Now and then, it

can be irrelevant. You cannot help
it. But there cannot be a point of
order, He may kindly resume his
seat.

o TW wAE? Alfgar: AT TT

gt A1 TTIE A § wda
Fo Sl.....

Mr, Speaker: There js no point of
order.

¥Mo W mﬂgt wifgar: W
F27 # f5 =y &4 3R T A1 qFT
&1 m gHT wgrEg w1 gz AtawT I

@ E

=t wwae Yoy (waian) oo
g wgrza avamaa fv g w6z
Afa#t & Mg qfeam 7 @ qfoe
sggzr fvar @ 994 Ay W am
AT FER ST E, (2) A9 g &4
mar g & afssars @ S W
aferfam =9 & fasar w17 wgaT
HEamT s E #IT (3) a7 7 @@,
fordt qave & ; 7z @ = § foemwr.

wara WA S

‘Shri M, C. Chagla: The action
taken by the Government is
Shri Piloo Mody {(Godhra):

On a

point of clarification, - Sir. -

Mr. Bpeaker: Not on  call Atten-
tion Notce.

Shri Pliop Mody: It arises. from
what the_hﬁmstar_ hag said. o s
ghri- M,. C, Chagla: The. . action

taken by the Government is a strong
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protest to Pakistan with regard to
the way our diplomats have been
1reated,

ot wRTAT fAg . werw WERT,
AT AET gvAEl ® I9C H A4 wgeT
Fag g fv i fAg oa femm g,
T qrea 7T 4 Ay 9= s
feor 31 Afew gwar o o IR
T 9| § AE wmar g qrfesTa
o g3z Az § w2 §

“The High Commission empha-
tically reiterates that action of
Indian authorities is in flagrant vio-
lation of Vienna Convention.”

g% faq ag A amdr 919 985 8 )
T &1 W GTRET FIA § a9 AT
am AT faaE Fgar £ 99 ™
7oA B Qo1 9T § A9 W TAe A7
TET ATAT 1 ®IE AEY IV AL WAT
1

Mr. Speaker: Is there anything
more to add?
Shri M. C, Chagla: There is no-

thing more to add. I have sald what
action we have taken, Pakistan makts
false charges against us; we  have
pointed out that the charges are false,
My hon. friend tells me that Pakistan
says we have been violating the Vien-
nu Convention, We have not done it.
We have said so, Far from our dolng
i, it is Pakistan that is doing it.

st drmow sw0 (wfegiT)
WEAN WEiR4q, dfew § oA oo
zara feq afr fer weaTgel =g
aFAT AT @&, WL TT Hid T q
ool aw 77 Fegerr ot #
fRwra g 3ol gZali & T

Pakistan (C.A.)

faff & offmem & o erf
wfawe fggeam & @ § s .
7 F e PR TITF @A
¥ § wrr foan, w@v A wheY
=AETC @ 47! gEE A1 Avqwardy
¥ ux qiffert  wwe, faq 1 4m
LERICCE R A IRCA A Skl #
T AT At #Y qg A9 7 w1
q@AT aTEaT § fF AV F A7 w9
o a1 @ € fom 7 grdy wgar ww
& W ggWmaAT a3 ¢

oF w1 A § FEAT TRAT £ |
7T gHis Qedt 7 qar oo &
st &4t g% § faserr To sfgm
# wgm fr fagmama & omw wrwiwg
ST WY TgAT €, Afas I o g &
o7 amER W frgeam  afeea@
FT ALNEAT FT FAH §, (vwEwm)
9 ®) FFT gW 9w § | & # o7 wgrey
¥ quaT wgar g 6 gaTT arfeerm
¥ @9 W1 WATYOr AgrT agar AT
T § I8 F T ¥ fadr wowTe W@\
FTARAMGE? WO awmagé fs s
78 a9 ¢ f& ofeam, faaed =1
tfeqs 7w # @ w1 AT § 7

Shri M. C, Chagla: I am painfully
conscious of the fact that the hostili-
ty of Pakistan against us has been
increasing. It is contrary to the Tash-
kent Declaration. It wag asked what
we, on our part, are doing ‘o improve
our relations. We have done every-
thing possible, but we cannot shake
hands with one who does not clasp
our hand. If you extend your hand,
it must be clasped by the other side.
Unfortunately our experience is that,
although we have extended our hand
and have kept it extended, it has not
been clasped by the other side.
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1227 hrs.

MOTION OF PRIVILEGE
Home MINISTER'S
Maprya PravesE BupGer
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AR X 22 ATOW Y T W F CF
wfest ¥ & 37 =fawrd ¥ 24
aroE Y wUAt e 9% 0% A1 frar
forg ®1 qF W & 519 WY 03 F g
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feniwmdame, s fram
§:
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STATEMENTS RE.

Privilege Motion against
Home Minister
“It may be stated here that Shri
Shirali, Joint Secretary, Ministry
of Finance, Government of India
sounded the Finance Secretary on
phong on the evening of 22nd
July to start preliminaries for this
contingency by way of abundant
precaution.”
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L IR F AT ITRIA T A B
FTAFT [Z WAT T IT T FAT FY
T ! duFew F 1 AT &
fur darz g s a1z @t admm #
FrATr qgf & &7 a3 & qaA
aig & 7vdz §%Q 7 few & wdw
q weg 93w & wliaFrd ®1oag g=En
d, X7 T W ATX AT T ATV
z1
Y mowr oF  qifew S arfer

warz fox & fgars fazr 91, ox
fadrarfirgre s=ma & Arfem for a1
MW qEEd, H I9 qeara wr qvfoe
AT wrget § W & 9rgar g oo
aq turg & 5 & qg 64 a1 qwE
g g §F faars fawarfrse ¥
FEASA T TRATa I FTHF, |

Shri Madhy Limaye rose—

Shri Nath Pal rose—

Mr. Speaker: Do other hor. Mem-
berg also want to say something?

Shri Nath Pal (Rajapur): We have

written to you already and we have
also given notices,
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ot o faad (707) : & M-
o A, W oA ¥ e
afvq o wdarfe wefo 9@ woe
qHA T@AT § TR W6 Wl §
# WO STHA TEAT AR

ot JEAE s wew fagrr
AAET A A T q w7 A9 o e
2 v e 2w & oY a9 q9d qrfwaz
F WA @ T & far W
7 § vu% fay AT w7 &1 AW
faa daem & Wz d%ed ¥
Fiu faem g S wET & W
T 41 fT AT = # e R
1 W Fgr o7 fF gwrd A1 ¥
W g o1 gE—am e,
£TFIA, T YRR #  IFEA @AW
frar qr— At & m &1 wf S
o ATRR wET ¢ g gEw faegw
fagdm smT ¥

# gadt afmz F srar wwEa g
f& @@z soa &1 9 wfuwrz & swET
®/F 9 ar ¥, 7 ¥ ag whiwre
faear & | W AEIEG, W aw gl
¥ T © WA E 202 GIW & WL
& ww ww fewmn A goo9w
W oy Fg T

“202 (1) The Governor shall in
respect of every flnanhial year
cause to be laid before the House
or Houses of the Legislature of
the State a statement of the esti-
mated receipts and expenditure of
the State for that year, jn this
Part referred to as the ‘annual
financial tatement.’

oY ag meAT w1 wfwwrT @ 2
T2 g fe 6 sl & g
T dard # ) ot aw Q@ wrdvi
1 warer § AR ¥ T wEAT &1 wEw
1702(Ai)LSD—86.
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oo 7% & 5 F ool & weew WA

g1 7€ TETT WA W qEIET

9T AT MG AT FOA TR A0

T WY O KT A a1 IwE fAg

tr oifiem faw at@ & fog

afawTc Ad 8, U T A A
afueTy 7@ & | ag g g @
356 ®TU ¥ qgT | T8 HTT Fgdl
g & v 7 dfam w1 @
AT g A1 SR AW g Ag
wq Zz o & YT IWE e §
AT X ar FEd fret ag & -

‘356 (1) It the President . ..
is satisfied that a situmtion hag aris
sen in which the government of
the State cannot be carried on in
accordance with the provision of
this Constitution, the President
may by Proclamation—

(a) assume to himself . . .
all or gny of the powers vested in
or exercisable by the Govern-
or . . .

ot ot 202 gTT ¥ ATAgA AR
¥ afimrd 1 AR Forw e 8, -
ofy # gror WO E 97356 ¥ awE
Teufa I wiiwrd &1 g g
# Auwar 2 IEE A wgdfa
oy w7 o

“(b) declare that the power of
the Legislature of the Btate ghall
be exercisable by or under the
authority of Parliament'.

aq fYo % agA TeAfw &R AW
fawrr  @wT & |t wiwwr A
sg ufwerr afwarde & w1
o § 1 odfr ww  ag
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[sft 7y forrd]

TN W AT FTAZ TAC FHATL |8
W wFaT |

au g fadm 2 fF waod o
gL, o oifeet sare fasy &Y g
Fara N Frdard #Y ok }, ow e
T FAFT AN TAILF AR ATTHTL
qr NIAE T FFLH Y H 97/
FHITATE 356 & dgd o4 O RS
¥ gra Ao AE &Y oS @
T9 TF IAF AR A FHE W FW H
wfawre, feft & wew g9 o, fedt
A A2

uefY +ft arndY 7 wer fe samge
90 & wgA 97 fewr 1 & ge
A g fF o@ 356 a7 ¥ wWiRA

AUGUST 1, 1967 Motion against Home

16162

Home Minister
fomd ¥ & o wrdwrd ofieere §
% ag fsg w9 o fmft acg
I AT TN A KL TH AW W
T IR T Fen fgd | 9@t v
T WO FT qATw §, e ofr
Fwg g fe svw fadwifasre &
s wE g wel ft ¥ faems ot
1 & g5 W gfe s 9w g
W TF F@ FTSEAT qEA g
sz %), WawT FET AT AT
®E1T ATHT WawE T HAY | TE AH
g @ & 5 ww & samar o orfewr s
fiox #1 swEa T AT A wTET
F OAHGT FE FT AT FW AN
W 9T, . . (Eveww)  wuw o §E
® AHIAT H AT AT wefry T
#room g

Mr, Speaker: He has had his say

1 wanted to call Shri Nath Pai also
because he has also given notice. The
Prime Minister comes on everything.

w1 wwm w@ gl 8 mT &
whaerd @ weufy & ARt

§, faam o & afewd #Y S
w1 aff e g saw B afawad
qT | 257 HTT WY W A, ..

Mr. Speaker: These are all ac-
cepted facts. Why labour them?

oft wy ferd : farere it T ATRER
gag & wamr WA § ) W WA
AE AT A ¥ @ Ay N
¥ AT | 257 TURATY

Control of the Union over States
in certain cases

“The executive power of every
State shall be g0 exercised as not
to impede or prejudice the exer-
cise of ‘the executive power of
the Union™

TR TR FEwTQ Wi
T ¥ A TN WA Aed

ot vy fomd @ & @ FT @ E
ot A 97 H W @TE | AT /AT
wd § fr s el T anT wE @
i fis »t oifem so= fasr & sEq
g fauym awr ®1 T far s
1fgd | HEqH HEILA, T4 AAAT GraT 87
T g9 o oifceT wER fi & =it
TH HeY & IUCET AT qears € fw
W qg WEH T4 FW I F qNE
ara & &

Mr. Speaker: Nobody is anybody's

chaprasi.

7wy feored @ 356 6T F AR
Wit faur aWT TR #1 o
@ AT W e feet qw &
s ard wimd ez wE @, wafe 1
A g Y, ISfeTe TR T IR
off, oy o & ST EW W AT HFY
IO AT AT ALY AAAT TwAT
1T FF EX W WG AN TH KT
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AT A W A AT AR
w1 wgr qr 6 § s YT 31 vt
WO T oA
&, woF BW A YR A} g
aft T & ity gw faury awr &
wfawrd 9T =1 greaw o s
gy § | frlefier w1 9w oW
der T T 8 S
oY e g, R faers 2 mie
WTENT g7t g7 Ed #

Mr. Speaker: Shri Nath Pai.

Shri P. Venkatasubbaiah
yal): On a point of order.

(Nand-

The Minister of Home Affairs (Shri
Y. B. Chavan): 1 would like to say
something. Possibly further interven-
tion may not be necessary. Only two
minutes,

I want to accept this privilege mo-
tion, but I would like to make my
point clear glso.

What I said on Friday, what I gaid
zr]esterday, I am going to repeat tcday
30,

1 would like tg take a certain po-
sition. I would like thig matter tc be
gone intio by the Privileges Committee
because, according to them, certain
facts are being disputed, but I would
like to make two points clear. I say
that no instructions were given, no
directions were given from here. I
stand by that.

But the fact is that they thought of
certain contingencies, certain precau-
tionary measures, and that certainly
is bona fide. Whether it was taken
rightly or wrongly, it is for the Pri-
vileges Committee to go into, that
is another matter, but on the question
of facts, they thought of certain con-
tingencies and precautionary mea-
sures; they did not merely think of
the contingency of the President’s
rule, they thought of the contingency

SRAVANA 10, 1889 (SAKA) Motion against

161
Home Minister 64

of pasgsing the Apn'opriation Bill,
they also thought of passing of the
vote on account. In the matter they
certainly had some discussion. I made
the statement on the advice of the
Finance Muustry and the advice to-
day also is that they have not given
instructions. They had discussions
on the telephone, they certainly -did.
The Budget Officer, with whom they
talked, has given me this informa-
tion that no instructions were given
either written or oral. The set of
Rajasthan documents presented to
Parliament in March last, as requested
by the Finance Secretary, were gent
to him; because they were thinking
of the contingency, they wanted cer- .
tain documents for their information,
there was nothing wrong in that.
The usual practice is to print the
budget documents in the State-after
they are cleared by the Cent-
ral Government. We did not re-
ceive the documents for the purpose,
nor did we clear them. The —ossi-
bilities of the programme etc. of pre-
senting the budget in Parliament,
should it become necessary, were
generally discussed on the phone with
the Finance Secretary, but it was
made clear that nothing should be
done until a formal decision was
taken and announcement was made.

I am only making this basic fac-
tual position clear at this stage. 1
would certainly support this motion
of privilege.

«f; vz fagrét awdd: weaw AgeT,
w9 qW TEATE §TF €1 gArIr fHfad

Shri Sheo Narain (Basti): When
the Minister has accepted the motion
it must go to the Privileges Commit-
tee. What objections have they now?

Mr. Speaker: There must ke a
motion. Someone must move g mo-
tion. Merely because Mr Chavan has
accepted a motion, it is not sufficicnt.
A motion must be there before the
House. Mr. Sheo Narain cannot ob-
ject to that.

Shri Shivaji Rao 8. Deshmukh (Par-
bhani): On a point of order.
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[Shri Shivaji Rao S, Deshmukh]

My point of order is based on two
submissions, firstly on the submission
of my hon. friend Mr. Vajpayee to the
effect that his privilege moticn
against Mr. D. P. Mishra should be
permitted to be withdrawn and he
should be permitteq to move g "7i-

vilege motion against the hon. Home
Minister.

The basis of his change of decision
is that he hag given certain facts.

Mr. Bpeaker: You are making a
speech. Kindly sit down.

Shri Shivaji Rao S. Deshmukh: I
have g right to make 3 point of order.

Mr. Bpeaker: Unnecessarily pro-
longing the whole thing.

Some hon, Members rose—

Mr. Speaker:
All of you also.

All right. Go ahead.

Shri Shivaji Rao S. Deshmukh: My
point of prder arises on what Mr. Vaj-
payee said. He said there was a cer-
tain telephonic conversation between
an official of the Finance Ministry and
an official of the Madhya Pradesh
Government.

—

Mr. Speaker: Under what rule are
you raising the point of order, I want
tg know.

shri Shivaji Rao S. Deshmukh: I
will give you the rule.

He also quoted from the note sheet
of the Madhya Pradesh Government
which s a flagrant violation of ihe
Official Becrets Act. Information bas-
ed on the violation of the Official
Secretg Act cannot ipso facto be the
basis of any motion before any House.
Therefore, my submission is that the
facts oh which the motion ;s based
are outside the purview of this House
and so it ig out of order.

»it vy fwmd : 7 WY€@, & OF
sreE Af § |
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Shri Shivajirac S. Peshmukh:

Secondly, in support of this motion
when my hon. friend Mr. Limaye
spoke he described as . , , (In-
terruptions.) agents of the Prime Mi=
nister, this whole House, as the sub-
ordinate agent of one individual, the
leader of the House. Therefore, Ly
this  statement, he has committed
gross breach of privilege of this
House and therefore I orally move
a motion of privilege against Mr.
Madhu Limnaye for describing all sec=
tions of the House as being agents
or patwaries and peons of one indivi-
dual. I expect a ruling from you.

oft v fewdy : 73 & 7 9 a0 A
T gg ara T 4 & @ 7w =A@l

Mr. Speaker: There is no ruling;
it is all irrelevant At least wnere
the Governinent accepts a motion, I
expect the Congress to abide by that
decision (Interruptions.)

it Triftew ware fey (g70) @ e
qERY, IM ATE ® WANT T A
AT e o1 www e g Wi A
Ty, =t U™, ¥ I®  9C wefd
or§ &, wfewr wro #ex & 5 g o
gz & | oz Ifea adi €

d.ﬂ'o wo wt ('NN"I"W): e
werem, I g fafeed aige 7 dver
1 wivwre we fomr &, @) fex ga OT
9T agT F a7 e E 7

BShri Shivajirap 5. Deshmukh: Which
part of submission is jrrelevant?

Mr. Speaker: Let us proceed with
the work. The Home Minister has
said that he accepted that motion. They
came and discussed it with me. Then
I permitted them to raise it. After
glving some time to the Home Minis-
ter, he was called to make the posi-
tion clear. I have now allowed it.
It is not as if you simply get up aad
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move a privilege motion . . (In-
terruptions.) I so many of you stund
up and speak simultaneously, what
is the use?

Shrli Ramshekhiar Prasad Singh: I
must have my say.

Mr. Speaker: When I am on my
lege? Either you are the Speaker or
1 am the speaker; both of us canrot
be. One of ug should exercise con-
trol. If you want to move a privi-
lege motion, you have a right to do
s0 and I do not deny it, but it cannot
be done like this by springing a sur-
prise on me. You will have to give
notice; I must allow you to move it.
You should follow the normal proce-
dure. If you simply yet and say:
here is my privilege motion, I say it
is not relevant. If you convince me
1 have absolutely no objection to it;
you lan move any motion but you
must follow the procedure. You are
a senior member; you are not & new
member. When they gave notice yes-
terday, I did not allow it; I asked the
Horhe Minister and then I said that I
should consider it the next day. New
facts were brought to my notice, ihis
morning. Something has  happened;
some secretary and joint  secretary
and all that. Even then I have nct
allowed it, though they came up with
it go many times. Now, the Home
Minister safd: let us allow it. I am
happy that it is going by unanimous
will to the privileges committee. Now,
you want to rise in your seat and
say: 1 move this privilege motion.
Where will this lead to? Therefore. I
would appeal to gll let us unanimous-
ly send this to the committee. Shri
Nath Pai.

Shri Nath Pal: My submission is
very brief. In the first place, regard-
ing the amendment which Mr. Vaj-
payee has sought to move to the ori-
ginal motion, I should like to support
him by queting for your ready refer-
ence rule 227 If my hon. friend Shri
S. S. Deshmukh.

Mr. Speaker: The Home Minister
has accepted it. Why prolong this
now?

SRAVANA 10, 1889 (SAKA) Motion against
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Shri Nath Pai: . makes him-
self a little familiar with the rules,
he will be of great service to the
House.

Rule 227 says:

“Notwithstanding anything con-
tained in these rules the Speaker
may refer any question of privi-
lege to the Committee of Privile-
des for examination, investigation
or report.”

Therefore, the amendment which Shri
Vajpayee has sought to move is ab-

solutely in order. You have given
your ruling.
Mr. Speaker, Sir, my submission

with regard to the motion is 5 brief
one. We have been at it gince Fri-
day last, gnd our sustained efforts
have yielded something very fruitful.
It has yielded, in the first place, the
handsome apology from Mr. Chavah
yesterday, and now it has yielded a
sensationa] disclosure— (Interruption).

An Hon, Member: No, no.

Shri ¥. B. Chavan:
terruption) .

I did not (In-

Shri Nath Pal: You did not? You
did. (Interruption). I am glad. Then
we shall see that it comes to an end.
Then we are working for it. We shall
continue; we shall get upon it. Now,
Mr. Speaker, T would like to say, in
support of Shei Vajpayee, this much:
normally, my reaction after the hand-
some apology is an end of the mat-
ter. Now something more was in
coming. Therefore, ] wanted an apo-
lagy. Now, even the apology is not
there. That justified tha: we ghould
persist in our efforts till we are 5a-
tisfled. (Interruption) My submis-
sion is simple. Please bear with me.
I was patient, when I was asked thre:
times to walt, and I walted for the
conclusion of the so-called alleged
pretended, points of order.
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[Shri Nath Pai]

Now, the only guarntee is that we
shall see the repetation of such things
in other States, and such defections
are going to take place in many places.
1 am going to say that what Mr.
Charan Singh began is going to be
repeated in many States, (Interrup-
tion).

An hon. Member: Maharashtra.

Shri Nath Pai: Yes; even in Maha-
rashtra.

An Hon, Member: Andhra Pra-
desh.
Shri Nath Pai: Mr. Speaker, Sir,

my submission is that unless parlia-
mentary vigilance is exercised, we
will see the danger appearing again
and again in other States, What
happened that day? That is very im-
portant. When we raised the matter,
while reading, the telegram, I said
that the vote on account is being pre-
pared and is being printed at the
Government Press at Gwalior, to be
submitted to Parliament, and even
it a part of it is true, it means that
the whole process of democracy is
being scuttled with the connivance,
or perhaps with the incitement from
the Centre.

Now comes a very important point
the reply of Mr. Chavan. Mr. Chavan,
while replying, said,—these are im-
portant points—“I must make one
point very clear, because I have
consulted the Deputy Prime Minister
also, that any budget to be submitted
to the Lok Sabha, if at all, will have
to be printed by us here, It cannot
be printed anywhere.” With the ad-
ditional authority, of the experience,
of the knowledge and stature of the
Deputy Prime Minister, Mr. Chavan
wanted to assure the House—

Shri Y. B. Chavan: I have correct-
ed it.

Mr. Speaker:
point.

Please come to the
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Shri Nath Pai: When I asked you

then! you said you did not. (Inter-
ruption). Now, I am coming to the
question, The point of privilege will

arise out of that. Then Mr. Chavan
said: “Really speaking, the question
of the budget being submitted here
does not arise because the legislature,
that House is functioning”. And then
he added, “We have no inormation on
thi_s point whether such a thing is
being done. Now, we place before
You and Shri Chavan for his consi-
deration a very important factor: that
suo motu, an official of a very high
status of the Finance Ministry got
into touch with the officials of the
State Ministry and instructed them
to prepare a budget. The important
point is this. Mr. Chavan said such
a thing cannot be done; he consults
the Deputy Prime Minister, that is
the Finance Minister, and then as-
sures us that it is not being done.
These are two different things: “Can-
not be done” is a procedural thing.
“Is not being done” is a statement of
fact. And now we find the substan-
atii:e proof that such a thing has been
ne,

Mr. Speaker: Please conclude.

Shri Nath Pai: Please hear me.
Had it not been for the vigilance
exercised—you should not curtail our
powers, when we exercise this
power— (Interruption). No court
could have given relief to the people
of Madhya Pradesh. It was the eter-
nal vigilance exercised by this House,
because, we deflnitely know that had
not this vigilance been exercised, had
not the press expressed its disap-
proval, had not the people of Madhya
Pradesh expressed their voice, we
know the Assembly was on the verge
ot being dissolved. I therefore sub-
mit that we stalled this kind of. what
shall T say—homicide—I do not like
to use strong words—

An Hon. Member: Throttling

Shrl Nath Pal: Yes, yes. Yester-
day, I said—on Thursday. (Interrup-
tion).
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Mr, Speaker: Let Mr. Vajpayee
have his say about the motion. Please
conclude,

Shri Nath Pai: I am concluding,
Sir. The issue here is that if we do
not want the threat which almost
‘materialised in Bhopal to be raised in
other State Governments, Parlia-
ment must be allowed to exercise its
fullest vigilance. What was about to
happen in Bhopal may happen else-
where also, We know the process
that is in motion now. I, therefore,
strongly support the motion made by
Mr. Vajpayee.

Shri D. N. Tiwary (Gopalganj): I
want to oppose this motion.

ft wew Y Ay o § g
g 927 FT HART A12AT § qg W@
o 77 7 oo fF g mew faveg s
2 f& MF T 7 T fRr 99 & fag
WA GAMF T AU F AR
Wt ot wegor ¥ 28 W q@T 31
e & woA IFIEl gra HEQ &I
HEY § @ w7 wad & fawarfawrd
FT AT Ffgw Ieawq fear & 97 w0
& fac favrarfasr afafy w afg ferr
s = afafs #1 smaw faar S
% T2 wrmdt 77 ¥ a2 ¥ far a% woa
sfrdzr gega 7L

Mr, Speaker: The motion Is now
‘before the House,

Shri ¥. B. Chavan: I accept it.

Some hon. Members: We oppose it.

Mr. Speaker: Shri Vajpayee may
ask for leave of the House to move
his motion.

A wzx fagrd arwad; e
wetey, i gema w7 § fr qa fstarfa-
FIT geTE T F7A A wgEia &
il
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Shri Y. B, Chavan: I accept it.
Some hon. Members: We oppose it.

Mr. Speaker: Those who are in
favour of this motion may please
stand up.

Several hon. Members rose—
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Mr. Speaker
25 hon. Members ip
Leave is granted.

There is no provi-
favour of it

ot wy fema : wEw wEET,
W owera & fF osuw Al s of
Areer W e s

Mr. Speaker: No, no.

st wy fored - 47 firm w7 feam @
sEqer HEET, WY w4 ey FT g E ?

Mr. Speaker: Since the
motion saying ‘No' . . .

st weEw fagrt amwad w1 &
Tg TEATT FE

“gg & frvam w1 ¢ f6
MF JwT 7 qor flr wm
& forg ww 93w F =W
Mo F Xy g wE
st awETE qEg A
28 YTE A9T 31 IR
¥ U9 FFIN AT HAT
FI GG T FL AEAF
fadarfasrdd &1 @Y
Iu o ¥ faqg  Favmr-
st T afafq wr o foar
s o7 gg wraw faar
ama fF afafa gon wfa-
qIT AT wA F TEA
for a® T F1 0

other

ot wu fta@ : wa AT EmET
¢ sed W WEET |\
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Mr. Speaker: Are you bringing oppose both the metions...... (In-

in an amendment to the motion?

ot qu faq3 : & Fa=r 78 AgAw
g § e o7 amy & qum @ o
A aifaea § I9E AL 7 o faviariore
afafa faare s

Shri Y. B. Chavan: 1
amendmerr,

oppose the
Mr. Speaker: I shall put the am-
endment to the vote of the House,

Some hon. Members: Sir, we
should be given chance to oppose it.

Mr. Speaker: 1 will cal] everyone
of you and you will have a chance to

oppose it, Let me read out the am-
endment first. It is open for dis-
cussion.

oft wa fawd : 1 qa= AAT Y
wa fadg & @ 7
13 hrs,

Mr. Speaker: His motion says that
in view of the new facts, his motion
of privilege against the Prime Min-
ister, as head of the Cabinet, should
be in¢luded here,

oft wa faad - & gy HAT H
qeT s g fF A ag @R osetes
g @ e A s g fe
st arfae ot wfas § s

Shri Surendranath Dwivedy
(Kendrapara): Is it a new motion
or an amendment to the existing
motion?

o

Mr. Speaker: says that it is
an amendment.

He

Shri Y. B. Chavan: I thought they
wanted to find out facts about the
printing and also the responsibility of
the Home Minister in this matter.
But I see now that there are politicial
motivations behind it and I think it is
a mala fide one. Iy that is the attitude
of the opposition, we will have to

terruptions).

oft vy feomd : caw T, TR

Shri Yikram Chang Makdjan
Chamba): Sir, on a point of order.

o wfe vew soddy o e
g, e I ¥ e M3 o R
am far &

Shri Pllog Mody (Godhra): This
is the first time he is aware of the
politica] motivation?

Shri Vikram Chang Mahajan: My
point of order ig that the privilege
motion against the Prime Minister
cannot come in the form of an am~
endment to another privilege motion.
It has to be a substantive motion
against the Prime Minister, The
rules provide a specific procedure for
moving privilege motions. Rule 232
says:

“A member may, with the con-
sent of the Speaker, raise a gues-
tion involving a breach of privi-
tege either of a member or of the
House or of a Committee there-
of.”

Rule 223 says:

“A mnember wishing to raise &
question of privilege shall give
notice in writing to the Secretary
before the commencement of the
sitting on the day the question
is proposed to be raised. M ihe
question raised is based on a
document, the notice sghall be ac-
companied by the doeument.”

This motion is now being raised at
12.45 p.M. So, a mandatory provision
of the rules has been violated. Then,
the next rule, rule 224 says:

“The right to raise a question of
privilege shall be governed by the
following conditions, namely:—

(i) not more than one ques-
tion shall be raised at the same
sitting;



16175 Privilege
(ii) the question shall be
restricted {o a specific matter of
recent occurrence;

(ilf) the matter requires the
intervention of the House.”

Mr. Speaker: But here it is not a
separate motion; it is an amendment
to the original motion,

Shri Vikram Chang Mahajan: All
the same, it is substantive in content.

Shri Ranga (Srikakulam): Chap-
ter XX of the Rules of Proce-
dure dealy with privileges, After
going through rules 222, 223, 224, 225
and 226 I do not find amy provision
in any of those rules for any amend-
ment to be moved to any privilege
motion. First ot all, the guestion of
privilege has to be discussed with you
and it is your pleasure to allow or
not to allow the Member concerned
to raise it here. After having allowed
it to be raised here, it is for you to
ascertain whether there are 25 mem-
Yers in support of the motion. After
that, the House can consider it.

Mr. Speaker: If there are 25 mem-
bers in support of the motion, the
member will be given permission to
move jt,

Shri Ranga: The motion has been
moved and it is before the House.
The hon. Home Minister has accept-
ed it. Now, I do not think it is right
on the part of anybody to oppose....
(interruptions).

Mr, Speaker; There is no provi-
sion for amendment in the rules.

Bhri Ranga: It is not good for my
hon. friend to go back on what he
himself said and oppose .

Shri P. N. Tiwary: It is because
of the behaviour of the opposition.

Shri Ranga: . or for my hon.
friend here to fling a surprise by mov-
ing an amendment, thereby denying
you an opportunity of considering
whether it can be allowed to be ratsed
at all in this House. He is out of
order according to me. Therefore,
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first of all, I want your ruling in re-
gard to that matter and thereafter I
would like to have an opportunity for
opposing this amendment on its own
merits,

Some hon. Members, rose—

Mr, Speaker: I will hear all of
you,
Shri Krishna Eumar Chaiterji

(Howrah): There is no substance in
the point made out by the hon. Mem-
ber, Professor Ranga. We are oppos-
ing the amendment as also the motion
itself. We on this side have got to
the limit of decency. When the hon.
Home Minister made a statement yes-
terday he made it perfectly clear that
whatever omission has been made by
him has been in good faith, bona fides.
He took the whole Mouse in confl-
dence and mentioned what had
happened,

Then, capital was made out of the
fact that a ceftain officlal of the
Finance Department might have ask-
ed them to prepare the Budget, Is
that a ples for  bringing a
a privilege motion against the Home
Minister? He has been so accomodat-
ing to the desires of the Members on
the other side and I am surprised at
this. This supreme body, Parliament,
is a body on whieh every eye of India
is focussed.

Mr. Speaher: Will you kindly sit
down now?

The point raised by Shri Dwivedy,
the PSP leader, was a pertinent point.
Now I see that notice has been given
under rule 222 It cannot be treated
as an amendment; it is a substantive
motion by itself. Then he has not
sought my permission for moving this
and I have not given my permission.
Therefore the only motion before the
House is that of Shri Vajpayee and
that is going to be voted upon. The
amendment is out of order and I am
not allowing it. There is no provi-
sion for moving an amendment and
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[Mr. Speaker.] Shrimati Lakshmikanthamma

ithat too without permission, There-
fore, Shri Vajpayee wil ask for the

leave of the House . . . (Interrup-
tion),

i ge wo &t | maw wERE, @
IAE! A AT FITE
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An Hon. Member: On a point of
-order, Sir.
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oW WErRd, § qE [N WA §
f welt 7gy @ Ao A @ E, Ar
7l FT @ &, 7R qe wrerw gy =ifew o

Shri Shivajl Rao S. Deshmukh: Sir,
at the outset may I refer you to =y
.earlier statement which had the un-
fortunate fate of being ruled out as
being irrelevant?

Mr. Speaker: You are in very good
company. I have ruled out Shri
Madhu Limaye's also,

Shri Shivaji Rao S. Desmukh: The
motion before the House is that the
hon, Home Minister is allegedly guilty
of breach of privilege and the basis
for the motion is certain noting in
the Department of Finance of the
Government of Madhya Pradesh which
by no stretch of imagination can be
produced as a document . . . (In-
terruption), Rule 224 says:

“The right to raise a gquestion
of privilege shall be governed by
the following conditions” . . .

(Interruption),

Shri Surendranath Dwivedy: Is he
speaking on the motion? We must
have some procedure; we cannot go
on like this. T do not think he has any
right to raise a point .of order iike
this, (Interruptions).

(Khammau): Even when you allow
a Member from this side, after allow-
ing 10 Members from that side, they
are so impalient. Their behaviour
should be condemned. (Interrup-
tions),

Shrj Shivaji Rag S. Deshmukh: Rule
223, specifically, says:

“It the guestion raised is based
on a document, the notice shall
be accompanied by the document.”

My submission is that this require-
ment has not been fulfilled. 1 sub-
mit that there has not been a duly
vlaid notice by the hon, Member.
Firstly, there has not been a proper
notice and, secondly, the notice is not
accompanied by the document, There-
fore, for lack of proper notice, the
original motion, as it stands, should
also be ruled out of order.

Mr. Speaker: Now, the point is
whether you want me to put It to
vote straightway or you want to
oppose it. I suggest we put it to vote
straightway. (Interruptions).

Shri Surendranath Dwivedy: You
have allowed a discussion on this
motion,

Mr. Speaker: If they want to
oppose it, naturally, I will have to
allow speeches from both sides, (In-
terruption) 1 gave him ful] time to
have his say. Until he sat down, I
did not even ring the bell. I allowed
him to have full say. It is not com-
pulsory for me to accept what he
said.

If it is a question of oppising it,
naturally, both sides will begin speak-
ing, If it is so, we can have it after
lunch and the whole day ig there. I
would like to know whether you want
me to put it to vote straightway.
Then, I may put it to vote. Those in
favour of the motion that this be re-
ferred to the Privileges Committee
may please say “Aye”
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Some hon. Members: ‘Ayes’
Tuptions).

Shri Bal Raj Madhok: (South
Delhi): May I make a submission?

Some hon, Members: We want to
oppose it.

Mr. Speaker: All right. They want
1o oppose it. Then Mr. Vajpayee also
is to speak. We adjourn for lunch
now.

12,13 hrs,

The Lok Sabha then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha re-assembled ufter
Lunch at Fourteen of the Clock.

{MR. DepPUTY-SPEAKER in the Chair].
MOTION OF PRIVILEGE—contd,

HoMg MINISTER'S STATEMENTS RE.
Mapuya Prapesa Bupeer—Ccontd.

Mr. Deputy-Speaker: Before we
start the debate, I would like to point
out one or two things to regulate the
proceedings because quite often when
a privilege motion is considered,
speeches are made as if it is an ad-
journment motion. We should not
take that view at all because a breach
of privilege ig a breach of . privilege
of the whole House, It is not a ques-
tlon or the concern of any particular
party, once it is before the House.
Now the debate can take place only
in a restritive way under Rule 228

Am hon, Member: No debate now?

Mr. Deputy-Speaker: I am reading
out the Rule for your benefit. Rule
226 says:

“If leave under rule 225 is
granted, the House may consider
the question and come to a deri-
sion . . ."

'Thisisoneway. .
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“ . . .or refer it to a Com-
mittee of Privileges . . .",

Before granting leave, he had made
a speech. Now after granting the
leave, if we have to come to a deci-
gion, then certainly we will have to
go into the merits, I am stating it
very plainly. It is a quasi-judicial
type vf debate and he will have to
state the case as to how the privilege
is attracted. It is not a question as to
who did it. No partisan issue is in-
volved. We have to see by what
action, by what direction, there is a
failure and the privilege is attracted.
I would request the House to keep
up dignity when we are debating the
question of privilege. (Interrup-
tiong). [ am saying it for all the
memberg of the House.

The Minister of Parliamentary Aff-
alrs and Communications (Dr. Ram
Subhag Singh): Before adjourning
for Lunch, the Speaker put the motion
to vote and he asked those who are
in favour to say Aye". (Interrup-
tions), Leave was granted long ago.
After that, two or three members
spoke, They spoke only one or two
sentences and after that, the Speaker
put the motion to vote and asked those
who were in favour to say ‘Aye’ and
it was also pronounced by the mem-
bers who were in favour of the
motion. But he did not ask as to
who were against the motion. There-
fore, it should straigbtway be put to
vote now,

Some hon, Members rose—

Mr., Deputy-Speaker: 1 am on my
legs., They may please resume their
seats,

I would like to say one thing. The
Speaker wanted to ascertain whether
there was any opposition and he as-
certained that it was going to be
opposed. Then, if T remember cor-
rectly, he told Mr. Vajpayee, who was
on his legs, that he would make his
speech later on. Let us follow the
procedure, but follow that stristly.
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Shri Sheo Narain: Take the vote.

Mr. Deputy-Speakeér: 1 have to fol-
low the procedure. I cannot take the
vote under the rules. I have made it
very clear. ( ‘nterruptions).

Shri Sheo Narain: Take the vots.

Mt. Deputy-Speaker: What Mr.
Vajpayee has moved is under discus-
sion. Instead of being discussed in
the Privilege Committee, it is dis-
cussed here; we are discussing it and
disposing it of in the same manner,
disposing it of one way or the other.
We come to a decision. That is ihe
rule,

Bhri A. B. Vajpayee: The motlon is
is that the matter be referred to a

Privilege Committee, How can it
be disposed of here?
Mr. Deputy-Speaker: The Rule is

that the House may come to a deci-
sion or refer it to a Committee of
Privileges,

Dr. Ram Subhsap Singh: 1 want to
endtiire from you whether it is not a
fact that the Speaker did put the
motion to the vote of the House and
asked those who are in favour of the
motion to say ‘Aye’ and those who
were in favour of the motion did

say ‘Aye’. Now you are deviating
from that pesition,
Shri M. Y. Saleem: (Nalgonda):

I rise on a point of order . . .

Shri Randhilr Singh (Rohtak): What
does the record say Kindly refer to
the record.

Shri M. Y. Baleem: I would in-
vite your attention tp the same rule
which you have very kindly read out
before the House, Rule 226 says:

“If leave under rule 225 is
granted, the House may consider
the gquestion and come to a de-
cision or refer it to a Committee
of Privileges . . ."

I would request you to mark the
word ‘consider’. There is a difference
between ‘consider’ and ‘discuss’, You
will see that in rulés 188 and 189
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the word ‘discussion’ has been used.
When the word ‘consider’ has been
used here and not the word ‘discus-
sion’, there must be some difference
between the proceeding under rule
226 and the proceeding under rule 188
or 189 of the Rules of Procedure.
‘Consider’ does not imply the hold-
ing of a debate in the House.

Sir, you have been relying on rule
226 of the Rules of Procedure, Here,
the word ‘consider’ has been used.
‘Consider’ does not mean holding a
debate, ‘Consi der' means that the
question will be put before the House
for the consideration of the House,
and those in favour of the motion will
express their opinion by saying ‘Aye’
and those against will oppose {ile
motion saying ‘No’,

Shri Suteadranith Dwivedy. After
a motion is moved that a Bill be
taken into consideration, it will be
straightway put to vote without any
discussion. What is he savihg?

Mr. Deputy-Speaker: May I make a
one point clear to save the time of
the House? We have now reached a
certain stage in regard to this matter.
At a certain stage there was some
confusion, But after Shri Madhu
Limaye's motion was ruled out of
vrder, the question only remained
whether the leave of the House was
available; that wag sought and that
was ascertained by hon. Members be-
ing asked to rise, and more than 23
Members rose as required under the
rule. Then, rule 228 begins to operate.
Under rule 220 the procedure is very
clear, The impression at one stage
perhaps was that it could be sent to
the Privileges Committee direct, But
once the léave has been granted, the

_procedure to be followed is laid down

under rule 226 with reads thus:

“If leave under rule 285 s
granted, the House may consider
the question and come to a deci-
sion ., . . ",

Cap it be said that the House may
consider and come to a decision with-
out any discussion? (Interruptions).
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oft Ay frad : Surenw  wgrw,
AT SWEATAT T AW

Shri Krishna Kumar Chatterji
(Howrah): On a point of order. You
must listen to us also.

Dr. Ram Subhag Singh: I am sure
‘Shri A, B. Vajpayee will bear me out
when I say that the Speaker put the
motion to the vote of the House and
he asked hon, Members to indicate
their preference, by saying that those
who were in favour should say ‘Aye’
and those who were in favour did
say ‘Aye’. Now I would very humbly
request you to quote the rule in terms
of which you are again opening the
debate on this, because after the
matter was over, the Speaker put "he
motion to vote:

Mr. Deputy-Speaker: What the
hon. Minister says is correct up to a
point. He was under the impression
ihat there wag no opposition . . .

pr. Ram Subhag Singh: When we
opposed it, it was put to the vote of
the House. ..

Mr. Deputy-Speaker: I think there
is a little confusion in regard to this.
(Interruptions). 1 am just explaining
the position. Why should other hon.
Members rise now? Let them give
me some time to explain the posi-
tipn,

Shri Nath Pai: I wanted to tell
you that you were very right, Please
do not be deterred by the noise that
‘those people make,

Mr. Deputy-Speaker: There is
gome point in what Dr. Ram Subhag
‘Singh has said. He has raised a very
important question. At a certain
stage there was some confussion . . .

Shri Krishna Kumar Chatterji:
‘Hindly give us one minute to explain

the position . . .

Mr. Deputy-SBpeaker: The hon.
Minister has already explained it.
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Mr. Depuiy-Speaker: I am trying
to satisfy Dr. Ram Subhag Singh. He
has raised a very valid point and a
valid objection,

Shri Nath Pai: Not at all.

Mr. Deputy-Speaker: An impres-
sion was there at that time as if we
had started the process of voting; then
Shri A, B. Vajpayee said that he
wanted to make a speech; and he got
up, and then the Speaker . . .

Some hon. Members: No.

-

Mr. Deputy-Speaker: Then, the
Speaker said that this motion would
be taken up after lunch., Otherwise,
he would have taken the vote then
and there. (Interruptions). No. I
cannot agree (Interruptions).

Shri Sheo Narain: Now, you must
only take the votes, That is all.

Mr. Deputy-Speaker: This way we
cannot regulate the proceedings of the
House, Be good protectors of our
privileges also. If Members who are
standing do not resume their seats
even on being asked by the Chair
ten times, that is not conducive to
proper regulation of the proceedings.

Dr. Ram Subhag Singh: We want
to give you as much co-operation as
one can expect. But the simple point
is: after the Motion was put to the
vote of the House by the Speaker, can
the Speaker himself reopen the
debate?

Mr. Deputy-Speaker: I am clear in
my mind about it. I was present in
the House,

Shri vikram Chang Mahajan: On
a point of order . . .

Shri Sheo Narain: Then we will
walk out (Interruptions),
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Mr. Deputy.Speaker: You ocan go.

Shri Nath Pai: Then move a motioa
of no-confidence against the Speaker.

Shri Randhir gingh: Xindly see
the record, What does the record
show?

Shri Krishna Kumar Chatterji: On
a point of order,

Shri Surendranath Dwivedy: They
cannot question the ruling you are
giving. They do not believe you.
They cannot challenge your ruling.

Shri D. N, Tiwary: No question of
challenging your ruling. e Wwant to
see the record.

Shri Nath Pai: The Prime Minis-
ter cannot summon the Secretary so
often. (Interruptions).

st 7y fomd : §9cD1 9T zW@TE
TR E A At i e ?

Shri Surendranath Dwivedy: This
is  highly objectionable, Why has
the Secretary gone to the Prime
Minister? What business has the
Secretary to go thehre? (Interrup-
tions) .

ot i o ok (@) ¢
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Shri Kanwar Lal Gupta: The Prime
Minister should not allow herself to
be influenced by the Secretary (In-
terruptions).

Shri sheo Narain: See the proceed-
ings.

Shri Randhir Singh: We are saying
something very serious,

Some hon. Members rose—

Mr. Deputy-Speaker: Those who are
standing will never be called, on
points of order particularly, Will
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Shri Bhandare please resume
seat?

his

Shri Vikram Chand Maharaj: On
a point of order,

Mr. Depuiy-Speaker: 1 would have
referred to the record also. I asked
the officers at the Table whether the
record is ready and we could get it.
That is one thing. It is not ready as
yet. Then in order to find out whe-
ther I am correct or not,, I have as-
certained the facts. Before the Spea-
ker left, ] also had a discussion with
him and he said that a short discus-
sion on this is necesary, under this
rule,

Shri Randhir Singh:
to the record.

Please refer

Dr. Ram Subhag Singh rose—

Mr. Deputy-Speaker: I may tell
Dr, Ram Subhag Singh that I am very
clear in my mind about this. I am
following the rule. Please abide by it.
We are now discussing this Motion.

Dr, Ram Subhag Singh: Then why
was this procedure not followed be-
fore the Motion was put to vote?

Mr. Deputy-Speaker: I do not wamt
to go into that. I have given my rul-
ing. (Interruptions.) 1 am prepared
to listen to every member, one at a
time.

The Minister of State in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shokla): There is a demand
that we should consult the record and
find out what exactly the Speaker
said before the House was adjourned
for lunch. May ] suggest that you
adjourn the House for half an hour, ., .
(Interruptions).

Some hon, Members: No.

Shri Vidya Charan Shukla: I have
not completed. What I say is that
the records of the House are being
disputed. Some members say that the
record is this, other members say that
the record is something different. So.
it i the duty of the presiding officer
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to ascertain what exactly the record
contains, and only after that you can
give your decision about it. (Inter-
ruptions). That must be done before
you give your ruling on this point.

Bhri Bal Raj Madhok: The ques-
tion before the House is very simple.
Certain thngs were said about which
certain people had doubts, and a
motion of privilege was brought which
only said that certain alleged—the
word used was ‘‘alleged’—faocts have
been stated about whose veracity there
are doubts.... (Interruptions) There-
fore, the Privileges Committee of the
House must go into those facts, and
the hon, Home Minister was willing
to put the whole thing before the Com-
mittee. Now, lo go back on that is
not proper. It is a very simple ques-
tion, a question of fact, a question of
morality. You have here the motto
Satyameva Jayate. We want to

know what the facts are, and the
Privileges Committee, which js a
quasi-judicial committee, will find

out the facts.

Second is the question of moralily.
Surely the hon. Home Minister had
agreed to it. But now they say it
shouly be ruled out of order. I
would appeal to the Home Minister
that if they have any grain of
morality left, if they have any grain
of self-respect left in them, let them
siand by their word gnd say that they
accept the matter going to the Privi-
leges Committee, Let jt go to the
Privileges Committee, and let the re-
port of the Committee come before
the House. They should not run
away. [t shows that they have some-
thing to hide which needs to becon-
demned and needs to be exposed.

Mr. Deputy-Speaker: Mr. Shukla
raised some point regarding the re-
cord. I said that immediately after
coming over here, I asked whether
the record was ready. The record is
not ready. Then I ascertained from
the Table whether I was correct or
not, and what were the facts. (In-
terruptions). It is not a question of
morality. The question is very sim-
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ple. That motion he has made, apd

because there is opposition, he has a-

right to say something, and then there

will be a debate, That js the posi-

tion. I will read out the motion.

Dr. Ram Subhag gingh: The record
ig there. Please be guided by the
record.

Mr, Deputy-Speaker: Shall we pro-
ceed? Sofaras I am concered [ have
given my ruling on this. After ascer-
taining the facts, I have given the rul-
ing.

Dr. Ram Subhag singh: Sir, the
process was on prior to the adjourn-
ment of the House and that is the
process of putting the motion to the
vote of the House. He was asking the
hon. Members who were in favour of
the motion to say ‘Aye’ and they said
yes; but he did not ask those who
were against the motion to say ‘no’.
How can that process be cut short at
this stage?

Mr. Deputy-Speaker: At that point
of time the Speaker was not clear in
his mind whether you have given your
consent. . .. (Interruptions.)

Shri Vidya Charan Shukla: Sir, if
the contention of the Minister of Par-
liamentary Affairs is correct, namely,
that the Speaker called for a division,
then there could not be any other
procedure except division here now..

(Interruptions).
!ﬂ Qo TWo ‘}ﬂ
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ot wht T (T5) : @3 Iy o
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Mr. Deputy-Speaker:
be some decorum.
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e T afedr s forE w W
wifong |
Dr. Sushila Nayar (Jansi): I have
a point of order.

()

There must



16189 Privilege

Mr. Deputy-Speaker: Let me
finish my statement and then you may
Taise your point of order.

Wt %7 wy == (ofroge) -
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Shri Randhir Singh: You can hear
the tape recorder.

Shri Prem Chand Verma:
listen to us.

Please

Mr. Deputy-Speaker: I have to re-
ply to the point raised by Dr. Ram
Subhag Singh. If you do not listen,
what happens? 1 have not given this
side a hearing.

Shri Nath Pai: Not even once.

st 4wy 74 SqnAw wErREy,
aw frpre 1 2wy 0 oww gwTEr
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gee e d | FW I AW K
FEET F1 GUAT I ®@gA FTOEF 8,
o @aes 2

Mr. Deputy-Speaker: Please resume
your seats. ]f facts are still in doubt,
I propose this course of action. There
is a lot of confusion. I do not want
to waste the time of the House. The
Speaker told me that he would be re-
turning st about 5 PM, Let him re-
sume this discussion then; I am pre-
pared for it. But so far as I am con-
cerned, I am clear. I gm clear in my
mind regarding the facts, At 5
O'clock we will take it. (Interrup-
tion.) We will now go to the next
item.

Some Hon. Members rose—

Shri Bal Raj Madhok: They cannot
dicate to the Chair. They must obey
she Chair. You have given your rul-
ing, and that must be obyed.
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Mr. Deputy-Speaker: Order, order.
Let the Prime Minister be heard.

The Prime Minister and Minister of
Atomic Energy (Shrimati Jndira
Gandhi): There is no guestion of not
obeying your ruling. We accept the
ruling of the Speaker: But this time
something unprecedented has happen-
ed. Only half the voting took place
before you. (Interruption).

Some hon. Members: No, no.

Shrimati Indira Gandhi: That is
why we ask that it should be checked
by the record, We are requesting
you merely to reconsider your ruling.

ot wiw ywer *o@  SYTeRN
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Mr. Nath Pai:
ker, Sir,—

Mr. Deputy-Spea-

Some hon. Members: No, no.

Mr. Deputy-Speaker: The record
has come. I will read out to you the
whole proceedings, as recorded. I will
give you time, Mr. Nath Pai.

$hri Randhir Singh: Tape-record-
ing also may be consulted.

Shri Bal Baj Madhok: This cannot
be tolerated.

Mr. Deputy-Speaker: Now, this is
what the record gays. Shri
ghivajirae S. Deshmukh concluded
his point, the Speaker said’
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“Now, the point is whether you
want me to put & to wvote
mzhtwny or you want to op-

I suggest we put it to
vote straightway. (Interruptions)”

Shri  Surendranath Dwivedy:

You have allowed a discusion on
this motion.

Mr, Speaker: If they want to
oppose it, naturally, I will have to
allow speeches from both sides.
{Interruption). I gave him “ull
time to have his say. Until he sat
down, I did not even ring the
bell.”

He was referring 1o Shri Shivaji-
rao S. Deshhmukh. The Speaker conti-
nued:

“1 allowed him to have full say.
I is noi co:upulsH ry for me to ac-
eept what he said.

If it is a question of opporing
it, naturally, both sides will begin
speaking. If it s s0, we can have
it after Lunch and the whole day
is there. ] would like to know
whelher you want me to put it
to vote straightway. Then, I may
put it to vote, Those in favour of
the motion that this be refer-
red to the Privileges Committee
may please say “Aye”.

Some hon. Members:
{Interruption.)

Shri Bal Raj Madhok: May 1
make a submission?

Some hon, Members:
1o oppose it.

Mr. Speaker: All right. They
want to oppose it. Then, Mr. Vaj-
payee also is to speak. We ad-
journ for lunch now."”

This i* what the record says,

“Aye".

We want

1702 (Ai) LSD-T.
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Shri Nath Paj rose—

Shri Vikram Chand Mabajan: alk‘.
I rise to g point of order.

Mr. Depuly-Speaker: No.

Dr. Sushila Nayar: Sir, a point
of order.

Mr. Deputy-Speaker: No; please
sit dJown.

Shri M, L. sondhl: Sir, you had

called Shri Nath Pai geveraltimes. He
is not in good health; he is not allow-
ed to speak. (Interruptions)

Mr, Deputy-Speaker: Order, order.
1 said I would get the records. Now
the records are there. 1 have read
out the recorde. My ruling stands.
I have called Shri Nath Pai,

Dr. Ram Subhag Singh: Sir, has
the Speaker said, before adjourning
the House, that there will be a de-
bate? Nowwhere has he said that
there will be a debate, He has, as
the Prime Minister said, put the mo-
tion to the vote of the House, Then
some point was raised by Shri
Madhok. But he did not rule that
there wil be a debate. Therefore, that
voting process has to pe gone through.

Mr. Deputy-Speaker: He put it te
the vote of the House on the assisup-
tibn that there was no oppositiom
But when he found that there was
opposition he said that then there
will have to be a debate (Interrup-
tions).

Shri Burendramath Dwivedy. Sir,
afiter you have read out the reeords
the Prime Minister should come for-
ward anid say let us have the debate.
She should help you, she should help
the House.

Mr. Deputy-Speaker: The Prime
Minister has fot challenged the ge-
cord Now, 1 have called Shri Nath
Pl

@hrk Vikramehand Mghajan: Sir, I
rise to a point of order.
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Mr. Deputy-Speaker: Order, order.
You have {0 resume your geat. Even
if you stand up ten time I will never
eall you; I must tell you very plainly.
You are not obeying the Chair., Ex-
eept Shri Nath Pai nobody else should
get up now,

Shri H, N. Mukerjee (Calcutta
North East): Sir, is the Prime Minis-
ter the Leader of the House or not
the Leader of the House? If one is
Leader of the House one has to be
the leader of all the parties in the
House. It does not mean being leader
of the Government party alone. She
was contes.ing your ruling repeated-
ly by saying all kinds of things to
all kinds of people, your Secretary
included, which we could hear. She
has behaved in a manner which is
eompletely unbecoming of the dignity
af the Leader of the House.. (Inter-
ruptions).

! gy ANy v
TRRT, AZ S AT @& | T &1 gATg
q3qr ? fqar AT F ARy oF W

oY gaTE A5 qEaT &
Some hon. Members rose—

Mr., Depuiy-Speaker: The Prime
Minister.

8bri Nath Pai (Rajapur): Sir, I
will gubmit to the precedents laid
down. I will stand down, I will yield,
but let us have it very clearly under-
stood that it is gallantry to be shown
to a lady. Three times it happened
that the Speaker calleq me and hon.
Memberg interrupted and stopped me
from speaking. When Shri Vidya
Charan Shukla stood up and wanted
to speak there were interruptions.
We pleaded with our friends that he
whould be allowed to proceed. If I am
going to sit down now it is a courtesy
which we are extending, it is not a
matter of right. The Prime Minister
completely forgets that in the House
she sits not only as Prime Minister
but the Leader of the House also and
there are duties east upon her
(Interruptions).
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Mr. Deputy-Speaker: But Mr. Nath
Pai....
Shri Nath Pai: Sir, you called me
five times.

Mr, Deputy-Speaker: I will cail
you again.
Shri Nath Pai: I want the Prime

Minister to know that she will not
get procedence ag a mater of right.
I am yielding to 5 lady and not to
the Prime Minister.

Shrimati Indira Gamdhi: You may
go on.

Shri Nath Pai: All right.
will continue.

Shri Krishna Kumar Chatierfi: Sir,
I rise to a point of order.

Mr, Deputy-Speaker: Order, order.
I have given my ruling. I have asked
Shri Nath Pai to speak, He ig in
possession of the floor.

Dr, Sushila Nayar (Jhansi): Sir,
does his courtesy extend to this lady
also or only fo the Prime Minister.

Shri Nath Pal: Yes, I yield.

Dr, Sushila Nayar: Sir, I rise to a
point of order.

Then I

Mr. Deputy-Speaker: Order, order.
I have called Shri Nath Pai. You
have to resume your seat. You can
stand a hundred times, I will not call
you. I have called him now (Inter-
(Interruptions) .

Shrimati Lakshmikanthamms: Sir,
may | make a gubmission?

Mr. Deputy-Speaker: No, no. [ have
called Shri Nath Pai.... (Interrup-
tions).

Shri Nath Pai: Mr. Deputy-Speaker,
I begin by making an appeal that
after all that has happened—the
Leader of the House is not listening—
may I make an appeal that let wus
make an effort to get to the main
business, instead of trying to apper-
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tion blame. This is a very simple Mr. Deputy-Speaker, I do not know

thing. You heard the Minister of if the Prime Minister is accepting it

Parliamentary Affairs, if I recall, as
many as five times, and he has a
right to be heard on this matter and
you were right in calling him, The
issue iz extremely simple. Since we
took up this debate, Sir, you repeated-
ly, on five occasions, recollected what
you thought had taken place in the
House earlier, and we thought your
memory was standing you in good
stead and the version given by you
was the right version, There was
only one point on which T was
alarmed and disturbed and pain-
ed and that was that the Prime Minis-
ter, not once but twice, challenged
what yoy said. The only honourable
course left for the Government party
i@ this; either they bow down, as
the majority party, which has a
greater regponsibility than that of us,
to what the presiding deity says—it
may be the Speaker, it may be the
Deputy-Speaker or it may be a mem-
ber of the Panel of Chairman—but
it it is to be challenged, not in the
way it was challenged in the defiant
mood—Sir, these communications
have to be stopped—if it 1is to be
dhallenged, then there was one course
apen to them, not to go on insinuat-
ing all the time that your memory
is wrong, or your submissions are
wrong, or your rullng is wrong, but
to bring a motion of lack of confidence
in you and ask you to wvacate the
Chair. The alternative course for the
Prime Minister was, in grace, in dis-

charging her basic responsibility as

the leader of the House, to bow down
to your ruling. I hope even at this
Iate stage.. (interruptions). A request
to call for the record is nothing but
expreagsing lack of confildence in you,
eapecially when you repeatedly said. .
(interruptions) I think she accepts it.
Am 1 understanding her right or did
1 misunderstand her, as I misunder-
stood Shri Chavan?

ot sfmrrer aoddt @ wTy weT
¥ @ W |
oft avq arf: wvBT WYBT, WY Faw

gt 7w Ofag)

or not. If the Prime Minister is
accepting your ruling as corroborated,
that corroboration was not called for,
according to us; but she called for it
and she got it. She had the benefit
of an unusual advice. The Secretary
went to her and he had consultations.
I do not recall during the 11 years I
sat here when the Secretary had
consultations with the Prime Minis-
ter. I have nothing against Mrs.
Gandhi nor against Shri Shakdher,
but these are dangerous precedents.
These are officials of the House; not
officials of an individual. They must
(Interruptions). The
Prime Minister had the benefit....
(interruptions). Let us not make it
personal.

oft mfirwaw ;g @ W g
74, 7% el gR wige & ¥ fay
qgi WYE § & UT 'Y A1 wiEe
w3 & fra (vwwww) ...
WEIH WENRT, g T AE @ E T hey
WErEW X T% & qTF AT %G § WX
i 918 BT TF WT G%aT § |

Shri R. D. Bhandare (Bombay
Central): Sir, on a point of order

Mr. Deputy-Speaker: No, you have
no point of order. Please resume
your seat.

Shri R, D. Bhandare: Sir, it is a

clear breach of the rules....

Shri M. L, Sondhi: Sir, because he
has got a louder voice, it does not
mean that he alone will be heard.

Shri BR. D. Bhandare: Sir, I want to
point out....

Shri Nath Pal: Professor Bhandare
is a learned person. He should ap-
preciate that there cannot be a point
of order on a point of order.

Shri B, D, Bhandare: [
make it clear......

Mr, Deputy-Bpeaker: Whatever Shri
Bhandare says will not go on
record. . ..Except what Shri Nath Pai

says, nothing will go on record.

want to
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Shri R. D. Bhandare: - * -

Shri Randhir Singh rosze—

Mr. nty-Speaker: Shri Randhir
Singh muy please resume his seat, I
find that points of orders are raised
on one pretext or another When 1
cdlled Dr. Ram Subhag Singh, there
many points of orders. I am not
going to permit Members to speak on
the pretext of point of order....
(interruptions). 1 am not going to
permit it in the House.

Shri Tulshidas Jadhav rose—

Mr, Deputy-Speaker: Please resume
your seat.

(Interruptions). **

Now let him conclude, I want to
go to the original motion. 1 shall
read out the motion on which we
have to carry on the discussion.
Because 1 have permitted him, 1 will
allow him to conclude. Till then, no
points of order.... (Interruption).
(Interruptions). *

Nothing will go on record so long
as they do not give a hearing to Shri
Nath Pai, (Interruptions), **

I have given my explanation.
Please resume your geats. ] am not
going to permit ten persons rising on
points of order repeatedly. I am not
going to permit it unless I give a full
hearing to Shri Nath Pai.

(Interruptions). **

Pleage do not disturb the proceed-
ings. '

8bri Shashibhushan Bajpai: * *

Mr. Deputy-Spesker: Nothing will
Zo on record.

AUGUST 1, 1967 Motion against Home
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1443 hrs.

Shri Shashibhushan Bajpai then lllt

the House,

(Interruptions). **

Again 1 will say that nothing will
go on record unless he finishes his
plea. You may stand as many times
as you like. I have given my ruling.
He is not being allowed to speak.

When 10 Members are standing at
the same time, how can anybody
control the Hoyse? Let him finish.
We would have saved a lot of time.
After him, I am going to call Mr.
Vajpayee.

Shri Govinda Menon rose—(Inter-
ruptions).

Shri Nath Pal: [ am in possession of
the House.... (Interruptions).

Mr, Deputy-Speaker; May I request
all of you to resume your seats?
If the time of the House is to be
used in this manner that we cannot
transact our business, I am very sorry
to say, we are wasting precious pub-
lic money. 1 gave opportunity to this
side, to Dr, Ram Subhag Singh and
to Mr, Shukla. Then, on that side,
he stood up and I gave him the
opportunity. Let him finish,

Shri Govinda Menon rose—(Inter-
ruptions).

Mr. Deputy-Speaker: 1 am prepar-
ed to listen to you. Let him finish.

Shri Nath Pal: Let me finish it in
two minutes. (Interruptions).

Mr. Deputy-Speaker: When 1 have
called a Member and allowed him te
speak, let him finish. I You want {0
raise a point of order, I am prepared
to listen fo you. But every Member
stands up.... (Interruptions).

Shri Govinda Menon rose—(Inter-
ruptions).

Mr. Deputy Speaker: Let him. gnhh
in two minutes. T am prepared to
listen to you.

**Not recorded,
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Sbri Govinda Ménm rose— (Inter-
ruptions) .

Shri Nath Pal: Not till I
finished.... (Interruptions).

have

Shri Govinda Menon rose—(Inter-
ruptions) .

Mr. Deputy Speaker: After Mr, Nath
Pai finishes, I will give you a proper
hearing. Let him finish first. (Inter-
ruptions). When 10 Members rise,
how can ] distinguish anybody? I
am prepared to give a hearing to the
Law Minister, [ will give a hearing
to the Law Minister any time, but
as I told him..,. (Interruptions).

Dr, Sushila Nayar rose—

Mr. Deputy-Speaker: I am going to
give him an opportunity immediately
after he concludes.

The Minister of Law (Shri Govinda
Menon): This cannot go on.

Mr. Deputy-Speaker: He was inter-
rupted several times,

Shri Govinda Menon: That is a
different matter.... (Interruptions).

o s fag € A TS
wgrET, & OF AT FASTAT ATHAT E 4
Loily 'l!l? Efﬂ'i'f . (Interruptions).

Shri Mnl:lbjgi Patel (Dabhai):
How can You allow him?

Mr. Deputy-Speaker: In order to
restore  -order.... (Interruptions).
According to rules, on a point of
order, if the Law Minister has some-
thing to say.... (Interruptions).

Shri Nath Pal; Not
finished.

Shri Swremdranath Dwivedy: He

wag not even present in the House
then. (Interruptions).

Semne hon. Members:
HMouse.

till I have

Adjourn the

SRAVANA 10, 1889 (SAKA)

Motion against
Home Minister

Mr. Deputy-Speaker: I am prepared
to listen to him. T have said that.

An hon. Member: Adjourn the House

Mr. Deputy-Speaker: If both the
sides refuse to listen, the only course
is to adjourn. Do they want me Lo
adjourn the House?

16200

Somec hon. Members: No, no.

Mr. Deputy-Speaker: Mr. Nath Pai
is always an upholder of the dignity
of the House, May I request him...

Shri Nath Pai: I will conclude in
one minule,

Mr. Deputy-Speaker: May I appeal
to him, in order to restore normalcy
and order. ... (Interruptions).

Shri Nath Pai: I will conclude in
a minute,

Mr. Deputy-Speaker: When he has
something to say....

Shri M. L. Sondhi: Let
Pai conclude.

= Shri Govinda Menon rose—
Some hon. Members: No, no.
Mr. Deputy-Speaker: I adjourn the

House for one hour, We meet again
at 4 O’ Clock,

14.53 hrs.

The Lok Sabha then adjourned il
Sirteen of the Clock,

Mr. Nath

The Lok Sabha reassembled at Sixte:n
of the Clock,

[Mr. Dreury-Sezaxicn in the Chair]

RE. MADHYA PRADESH BUDGET
—Contd,

Mr. Deputy-Speaker: I hope ws
rhall resume our dj i in a
VAry calm and dignified atmosphers,
When we I bad mid that
I would listen to Shrj Nath Pay
because first he had stood up on a
point of order apd I coulq not give
him an opportunity and saven {lmes

l}lldtoh_thlmhplmon-
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[Mr. Deputy-Speaker]
sume his seat; of course, the Law
Minister also had a point of order
and Dr, Sushila Nayar also had one.
I quite remember that.

Now, the main question is this.
The question was this, namely what
the point of order was about. Tkat
was the question. The record has
made it very straight and it has been
1ead out here. Everybody knows it.
According to the record, I have to
permit a small Jebate on this before
1 put it to vote, and the Mover of
the motion will have a right of reply
for one or two minutes, and we shull
have a discussion of short duration,
because we cannot have a loug
debate now. Already, we have spent
enough time.

Now, I would request Shri Nath
Pai to speak, but before that I would
make one observation. He had raised
a serious objection to the Secrelary
of the Lok Sabha going to the Prime
Minister. 1 want to make it very
clear that the Secretary has very
right to approach the Prime Minister
as the Leader of the House and give
facts about certain matters. So, that
should not be a point of dispute.

Shrl Ranga: Not only Prime Min-
ister but any member.

Mr. Deputy-Speaker: Now, Shri
Nath Pal. He should be very brief.

Shri Sonavane (Pandharpur): Those
remarks might be expunged.

Shrl Surendranath Dwivedy: That
is all over now.

Shri Nath Pal (Rajapur): I should
like to begin by assuring you that
we on this side will readily respond
#o your appeal for restoring the ususi
dignity of the House. And may 1
venture to express the hope ihat the
Leader of the House will succeed in
persuading her followers to co-
operate with you?

Mr. Deputy-Speaker, Sir, the point
was an extremely simple one. The
e involved, though it appeared
sfr Sle, was none-the-less of grave
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consequence to this House because it
reiated to the authority of the House.
You had held when we had assembled
again after the lunch recess that we
could begin with the discussion. This
was challenged, and I readily agree
that impressions can be different.
Your impression was that there weas
an assurance that Shri A B,
Vajpayee’s motion would be debated
upon, because when we had dispers-
ed there was confusion as to what
was being said, the last words being
those of the Speaker that Shri A. B.
Vajpayee's motion would be taken
up. We had therefore thought
that a fair debate would take place.
Of course, other Members including
the Prime Minister might have got
a different impression, and they were
to a certain extent justified But
when you had repeatedly assured ws
and finully when the record was pro-
duce‘l--and 1 submit that that was
my point of order which was never
heard—it was the duty of all of ws,
after the record had been brought
and read out, to bow down to &
gracefully and say that we would
proceed with the Jebate. 1 express
my regret that the Leader of ibe
Housge did not do that.

The issue concerned the authority
of the House. The second point as
the right not of Shri Nath Pai but of
a Member who is in possession wof
the House on a point of order to be
hezrd. Every Member has an equal
richtt Some hon. Members wers
perhaps under the misapprehenston
when they interrupted me that T was
trying to speak without being called,
but I may tell them that T never try
to assert my right except when
called upon by the Chair. Seven
times you had called me and seven
times others took precedence. My
right was the right of the whols
House, I submit that when T said that
1 would not sit down, it was no dis-
respect to the Prime Minister, bdut
there was this thing alse that thriee

I had ylelded; the right of fhe
Prime  Minister the right of
the Leader and  the right of

9 lady ‘Wember—these are vty
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ifferent  things; I make I have nothing against the Motion

g:siinction. ' : going to the Privileges Commiites.

“I submit that on both the issues
you have agreed with me. My first
point wag that the debate should take
place, The second issue was that a
Member in possession of the House.
oe il Shri Nath Pai or be it anybody
belonging to any party, shall not be
stopped by cries being raised on a
point of order, and the Member shall
ve heard.

Since I have won on both the
{ssues, I bow down +to you ani
suggest that the House now continue
with the debate.

Dr. Sushila Nayar (Jhansi)
Mr. Deputy-Speaker, I am grateful
to you for at last giving me a chance
to say a word and I thank Shri Nath
Pai who was good enough to yield the
floor to me earlier, but you in your
wisdom did not call me at that time.
If T had been able to say what I
wished to say a little earlier, I think
it might have been of some help (In-
terruptions).

1 have had the honour to sit in the
Speaker’s Chair. As such, I do realise
both the difficulties and the responsi-
bilities of the Speaker, ‘That being
#0, all that I wish to say to you is
this that as you read the record, it
brought out very clearly that the
Speaker, when he was in the Chair,
thiad in mind that there might be a
discussion but then in his wisdom,
he decided that a vote be taken. When
he saild that a vote be taken, he did
not put any stipulation or ask for
any clarification as to what would
follow if the vote went one way oOT
the other.

In pariamentary procedures the
world over, a vote means those who
have to say ‘aye’ (in favour) will be
called and then those who have to sy
have tc say ‘No' (against) will be
called. It so happened here that the
Speaker in his wisdom sald: “Those
in favour of the motion being refer-
red ic the Privileges Committes as
was read out by Shri Vajpayee will
please say ‘aye'—and our friends sald
‘aye’ Now, so far as I am concerned,

In fact, the hon. Home Minister him-
self hud, in the first place, said ‘we
have got nothing to hide, and it may
go to the Privileges Commuttee'.

An hon. Member;: Why a chanpe
of stand now?

Dr, Sushila Nayar: May I just
finial# ‘my observations? Certaia
things followed. The Home Minister
withdrew his earlier offer, It so hap-
pened tnat the Speaker called those in
favour of the motion to say ‘aye’ and
they said ‘aye’ and then the Speaker
adjourned the House., According to
all procedures, you cannot interrupt
a vote in the middle; when you have
called the ‘ayes’, you must call the
‘nose’. Once a vote has started,
there can be no other business, Notb-
ing else can be taken up by the House,
according to parliamentary procedure
in India and in all other democratis
countries wherever the parlia-
mentary procedures are there.

Therefore, my submission to you is
that whatever might have been the
intention of the Speaker, the record
has brought out gne thing clearly—
and there are no two opinions about
ijt—that, that the Speaker did call
those who were in favour to say
‘aye’ and they did say ‘aye’, but he
did not, call those against to say
‘no’. There the matter stands. Tha
Speaker has no option, but to eom-
plete that process,

I submit to you that you in the
Chair must uphold the proper pro-
cedure and the rights of all members
of the house. I am entirely in agree-

ment with Shri Nath Pal that the
rights of a member who ]
on his legs are the rights of

the House. He must be allowed to
have his say. Similarly, I submit in
all humility, that the rights of the this
gide ¢f the House must be protected
by you. The ‘ayes’ have had their say,
the ‘noes’ must be allowed to  hawe
their say, and in the midst of voting.
there can be no question of a
discussion.

Mr. Deputy-Speaker: Shri Musion.
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Bhti Govinda Menom: 1  have aEET

i__o\h‘a‘n,gtui‘thfrtduy. fw}ﬁm@mmt
Shri Ranga rose— ' E’ffr I

. JNETY wRRE, # Ag wmwA A

Shri Vik C - . : .

, wrm o Chand Mahaln: e g oo 1z 5 e B e

Mr. Deputy-Speaker: We will now
proceed. Before that I would like to
snake one observation. Dp S@ehila
Nayar was referring to rule
%0 . . .

The process of voting had started
mo doubt.

Dr. Ram Subhag Singh: Let us
proceed with the discussion,

Mr, Deputy-Speaker: 1 will re-
quest Mr. Vajpayee to read out the
motion. Please be brief,

Wi wea fagre; xiodw;  (Fww-
W) : Iaveuw wgrew, & weavar wCAT
!’ H

"y weT faveg w7 & fo A

aar ¥ qw fFy o ¥ fam
qEq  NAW & aWE ®T OITE
¥ e ¥ g WAy ATy
¥ 28 qATE 4T 31 AATE
& WuT  FEdedl @I §6%

! AFT FA ¥ fom dare @t oA
7 TN FHT 7 ¥ qIEdt ¥ 5¥ 547 gy
AT ? g wgar fE fadet @ &
UF €I & §AET o W g qaAv
# wyat favig aaw fxar, m% Gar
FgraT & fom® 7 @Y q7 9 7Y sfassr
T A A T E AT T o%T
qETY 9@ FTAT 2

Iqreme wgeg, ¥ o @i e
¥ I qovfy #1 wOF AT T@Ar
gt 97 A g wrwwt sovav Aar
fade g= ¥ ATl F 9TF qew A2
& fady &=t & Aamet 7 W7 Yor fF
aeg N3w #  fagrw  mar &1 WA
T FT AT WAl WA A0
T geaa foar a1 77T & IH A &7
sfafafe weafa *1 af, 18 wat #7
WY g | WY qwEa feAr o W@
t e gfe ¥ IR w wwor
ot s o wwr ¥ A awe W fer
ATONT  HEw WAV F7 faurA @wWr &1
WU &7 & aqTE, qF a9F AL NIW
&Y &% goeTq AT ¥ o o1 @r )
ge AT AWA Wemw WEvT w7 weaAfw
¥ T & AmA TEET| 9@ fw g
AT A o 9 ¥ X I I@qT FAT
AT

“We have no information on
this whether such a thing is
being done".
TT BT AT TFT & AT G T AT AT
¥ Traw ¥ MR WAl IR 8 @
k: '

“Unless I make enguiries from

the State Government, I cannot
@ive the information, but the -
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Central Government have no
information on this, and the
Central Government have not
given any direction.”

T {TRAT FF T2 & Fwe § saran
AT o7 WY qF wAt ¥ aF wrew favara
¥ a7 3 fv IR o8 arda wY
N $B T 97 IT 97 *T79 § o SN
M0 § 59 57 wg gz 9r 5 3N
e TH 717 &1 f5e F ewrar 5 qrA
FRATTF| qoic 7 GoE ¥ qv A
o gar @ %) A oww @y
* FFyew M A wEPRA A @r
dag e aatar &7 Ky wew WiAw
®Y GOHIT F AT ogRAT W AT w
T gRIT § qrw 7 wAT, AT AW
T T ¥ g F ArE Ty ar
g WAl "gREd ag R1Aaw & e ey
FmT Y 17 e saa foet mfuwrear
¥ 2% 97 wew wAW & wiwsTit
& aTaEta ®Y & | T 9w ®EA T i
famat @t 7 gY wwat § ug Hat wEET
T /IR T &V AwA 3Ew faw oag
aAY faeiert & aw ad wwA )
XL ATRAT 28 ATOE FT IS 4T
I Y WA AEAY X AT FLT T ATAT
fem ar WYT fav afgstdr &
2w & giasmat # IS 07 qEt
§€ vuT yeafue ar 5 7% g wAT
% g w2ar fF e o Ts
arfra Sear T §) Afew IR GAr
Y fear 1 31 qerl A W g war
¥ 9 qwr foOT qg i ¥ fawde
‘Tmmﬂmﬁm'rmf
qTH IEW AU A% ¥ g WA &

“They had discussions on the
telephone; they certainly djd.
The Budget Officer with whom
they talked has given me this
information.”

g WY AEYET *Y A AT ¥ ¥ 0 ?
28 arérE #Y ¥ FEAT IO W g
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Y 31 q@ETE Fi W TF FIAT AR
qre aff €Y1 7 wrs w3t Y fader-
aFTT F1 wary fagr g7 wE TR
vt wgrEw A wfm’f%wmr
W ST X I qamn gy
f g, wea T3W ¥ wiwaTfedt ¥ avasva
g€ & 1 Tt &Y 78, T oF ata W
LA

16208

‘“The possibilities of the prog-
ramme ete. of presenting the
Budget in Parliament should it
become necessary were generally
discussed on the phone with the
Finance Secretary but it was
made clear that nothing should
be done until a formal decision
was taken and an announcement
was made.”

16.17 hrs.

[Mg. Seeaxer in the Chair]
oy ey fe a® arasa 22 ariw
 gf 22 arfw # faw waww
F oF wEETd X Ww WewW
& wfawric ¥ v fr o g7t
w7 i wry Ao ey ¥ a7 aw
BW Tz WY A 7 ¥F a4 9F T qq
orfad | s/a 28 ATOW ®T FAA ATHET
Tg FET AV 4% A §EA & ATHA
wee wft frar mar 1 & sgan & v Iw
fer mg welt # AW A @@
awar & fa 9a feq wfgwrdr &1 oF
a7 & f& 37 qrae ¥ 7 war &
a1 qEA B WG H TR K7 F R TEHIT
qa &7 @ § | fw o wrwew 33 w7,
aarreTEl ¥ weTfog & Tar aw o
g WAt A 3w g Al A af 6w
gafaw 31 qaré #1 g ot ¥ foe gy
aeeE) Y A T IFA 28 AATE FT
oY | wrwr w7 fanarfasT &1 weary
foqr T a7 ag wey & fiv S
7T geos fEan waT ar

sy wgreg, w7 fadt wfupdr
¥ ferars fadarfasr< &1 geare snn
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[ weafagrdt ai3d )
W grat at & ag weary qrac ) Afwa
¥ geary Tg AN F faers § i
g "4 17 w27 & wfg eawmn
g /AT A SFT FAT G 5 FF
3T H T T AR w4y
T TET AT AT e A, ggwr faorg
fawrnrfaw @ afafa ¢ aw=t § | gawr
faora &g & T 9 AGH At o awar
439 & g¥T W §9 d1T B &I
i fe wwre # 43 §q g w weat
* wax wfadt ¥ sfa gaend gar
wifgd | 7 9F B T F G FT
wigd, 79 YT N9 97 9af e
wfww s w1fgd | ag wrwam qan
gt ¢ fre & fa7 dr9 & o 97
WEA A FAT B HTL H @A B woiww
¥ & A I T WA AFRT A ®9AA
®! %3 F @ T wifora 77 § 41 w2
w 7GR H T

W qg Fgl o w6 § (6 &1 3o faa
TAT 98 TF WHT $ FFATTAT §1 3" F7
fear man | & g7 1a & wgwaT g e w
FET I qg FHaAr 97 fr weg
waw ¥ #r% afdfeafa da1 @1 awdl 3
wa faar awr 1 v o sy, agafa
w1 araa qr fear e 91 va¥ fag
#Fardr g w1fgd 1 & FEm awe
¥ xq wfge1T ®1 717 ¥ fag dar
g | 9w & g4 aF # T TT awar g
for gad a1 3 9QT F TIAT 7L AL |
g WAl 28 ATA@ F! A F Fg T
¥ 5 g wiasy £ dard w7 @ § "W
Xad g HE T KR AG §, T
et wwdT & fore A § | s
g WA ¥ Qa1 A W@ 1 31 ok
& Wt I T T F1 gfwTrT
foar | wiar SEA A FI T TAA W
T % gfe @ 7% ¢ f5 faw daww
*or @R AfawG A T R I
wfwmrrct § avaw frar |
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wE I ATT FE o1 wwn § O
WS g WX A TE AT 94T, EE
weg w3w ¥ wlgwrfar ¥ foar qv
TG AT W FEY 1 w1 § F AR
T 1T ) YT @ A fF oo,
IFA g WOT WIHT T o faan
wied sfgerd g8 @1 & Tore g
®T &war § 5 22 arda w1 EANwA
T Iqw! @l gEl wow@ A
g gt F ax ¥ faw wd
®1, Yg Wl ®), AT WA A w0 A
g & 7 g & A fe ga ¥ forg
SaTaeg w19 g7
oqTe qg HA S T A awrey fear
¥ T4 T gIETT A N2 F wHE &
g7 T a1 fw § a9 7 o, foc o
I a9 BT | F4T SI4T? FeOy
T & fAsw § 9 awr ¥ 3w ey
are % fau awe oy gwar @, «Afew
et g gt & wigwfat s
AT FT AT AL o AFAT g 7
S w7 § 9w 57 9 F fag awz o
B9 | 7T 7 ww ¢ 5 g7 woww ¥
Tl 1 AT ALIT AT @I, WY
Tt T GET F GTHA WA F AT o
W R W FD W w4 w4V R,
T B FSATS KT 99 ZIAT ATAVIF §
W §9 wigwrieat #1 grawr @, ga
W qJ@T AT I g |

/& Qi g% b1, 9« g wat g
q aFr drear & Wiy, AP F A,
AR AEATT w1 @I (At s 98 #
FEETT FT AY $T AT F47 | AT Ay
T F qFT A | (wTAer") Tar AR
T & f 7 % agrg @ WAl s w
WATAAT T §T qIgE A @A |

frater, v oy qfe s &
It (W gwew foy) o oA
AT X§ A B qEHCHT TN
@ ¥ | (vawer)
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ot waw faprs; wondedy : oft Ay
AITAT § | STH ! HOEA R, T F
WAT AT L | ST FAGT FT o4 T X
fav fean g & & v sqdaieT &
wgwa g & | A sy el wewm #1
W @ ¥ I g aed 1 WK
w1 5wt weeq 1 qwEA g q4
A T9T § GFA T wfgET J]qw
7 A TG

g Wy s fa wedfes
Frl g g AR urmm g &
g1 Fgal § [ usdfas moi a3k
wearg w1 fa<ra feat of w7 @ 1 form
¥Y g AAT AR AEWT F AT @ I,
Iq AT WY FS FUAT F 0w U FT
fai| #< @ ¥ | Ww I W wfaw g1
a1 f g WA F OO0 @A 7 gy
1 (wmawm) |

# 7z & o wgar wgan g fo wa
qIT HIAA A HEAQ &1 sl dfaw
¥ ©3 v F oww A wifgg
Avecargl & dfaEt 9 gl {9 &
TATAT A & AT aFAT @ | T w7
oI FAT FE A gAT i wgrar
AT ¥ 7q w @A § fF @ wwan @
fo g wAT AERA T KA T F ATAFIA
1, AT T ATAFTY F4T TG A 7,
W F o g fgY | HET WrW F
afggtf@l ®1 1 wg W, W e
9q1 AMAT 1§ | FeET® WO @™
wifgy, foetarar fafima wrormn wfaeg
e W AT F HE T F Ta § gy
# faa sy @i fgq « & sida
¥ gEegl & wdw w€m fis & 3wy
1 FETT FX |

Several hon. Members rose—

SRAVANA 10, 1889 (SAKA)

Motion against
Home Minusier

Mr., BSpeaker: Will all of yom
kindly sit down? Shri Vajpayee has
now moved the motion; becauss be
is the Member who is moving the
motion, he has taken some time,
about 15 minutes. 1 see that about
five or six Members on this side of
the House and about six or seven om
the other side of the House want to
speak. The main points have
already been made, and so the rest
of the speeches may be mostly repe-
tition. Of course, new points can
be made; I do not say that all the
rest will be repetition, One or two
new points could be raised If we
stick to some relevant points without
any insinuation, I think we can have
a discussion at a fairl; high level 1
propose to allow five minutes for
each Member on both sides; other-
wise, we will not be able to finish
the debate today. I know that each
one can easily speak for one nour.
There is absolutely no doubt about
it. But we will have to complete it
today and send it to the Committee
of Privileges and we will have to
discuss it there also. Therefore, [
would appenl to all Members that
they should be very short and rele-
vant, and also see that no Insinua-
tion is made against anybody. I
would appea] to the Members—about
five Members from this side and five
Members from the other side— te
stick to five minutes each, and them
T shall put it to the vote.

16a12

Shrimati Tarkeshwari Sinke
(Barh): Mr. Speaker, Sir, actually,
when the motion was made in the
morning the hon, Home Minister
conceded to the request of the Oppo-
«ition, not bec-use this is a matter fit
tor being referred to the Privileges
Cemmittee but because he wanted te
establish a relationship of comrade-
ship with the Members of the
Onpposition, Well, Sir, the hon. Home
Minister must realise that it is not
the habit of the Members of the
Opposition to make even a bona fide
gesture of goodwill and friendlinese
in politica]l affairs. What has Shri
Vajpayee sald? He sald that the
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(Sorimati Tarkeshwari Sinha]

Home Minister is playing politics.
But to me and to many others like
me it seems that politics ig being
Flayed by the hon. Members sitting
en my right, on those benches.

Sir, the very matter of privilege
has tu be established on two conno-
tatious. One is, whether the state-
ment is misleading and the other,
whether the question of privilege
can be established on the basis of
facts, On these two connotations
thre molion of Shri Vajpayee does
mot stand to be substantiated.

On the point of a particular state-
ment being misleading; I would like
to submit to you that the word “mis-
leading” has a certain connotation. It
has been established in all the books
of jurisprudence, it has been estab-
lisheq in parliamentary precedents,
it has been established in parlia-
mentary practices, as they are being
conducted in other parliaments of
the world, that the wond ‘mislead-
ing’ has a connotation which means
that the particular fact stated by a
Minister or a Member must be
incorrect within the knowledge of
the person. Sir, I would like you to
hear these words attentively because
1 would like to stress on that parti-
cular point. It has been established
that the word ‘misleading’ means
that the facts stated by the Minister
or any Member must be incorrect
within the knowledge of the perion
who has stated those facts and that he
should have done it with a purpose.
“Purpose” means that he gives some
facts’ or makes a statement with a
view that those persons who hear
that statement or hea- those facts,
act in a manner in which they would
not have acted if they knew the
correct tacts. Now, Sir, may I ask
on what basis Shri Chavan's state-
ment oould be called .a misleading
statemgnt? A person may not have
4ull infermation. This Houyse, on the
other hand—I hawe been here for
“the lasi fifiean years—had been wery
much more indulgent and much more
Yeasonable ‘in earlier years when .the
Mouse allowed bona flde mistakes te
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be corrected under Rule 118,

Genuine mistakes can be corracted
under that rule.

It hon. Members of Parliament
take the question of privilege to that
point, I would like to qQuote May's
Parliamentary Practice where it is
suid that even disturbing the proceed-
ings of the House amounis to a
breach of privilege and that could
be referred to the Privileges Com-
mittee (Interruption). According to
May's Parliamentary Practice, most
of the Opposition Members will have
to bc sent to the Privileges Coin-
mittee for committing breach of
privilege by interrupting the
procecdings of the House (Inter-
ruption). I would like hon. Members
to hear me. Why are they feeling so
irritated? Is it because they have not
been gble to establish the facts? I
would like to read to them what is
said here (Interruption), I am not
making a statement of my own. I am
quoting from May's Parliamentary
Practice. The privilege is not only of
of a Minister or a Member, the
privilege of this House is ‘Member
to Member privilege'. Therefore, I

would like to quote. It says:
“Any act or omission which
obstructs or impedes either

House of Parliament in the per-
formance of its functions or
which obstructs or impedes any
Member or officer of such House
in the discharge of his duty or
which has a tendency directly
or indirectly to produce such
result, may be treated as a con-
tempt of the House and it is 2
worthy cas eto be sent to the
Privileges Committee.”

Therefore, if you take the privileges
of Parliament in that particular
connotation, the even the distur-"
bances that are being created in the
House have to be referred to the
Privileges Committee .(Inter-
ruptions) I would request the hon.
Members of the opposition to listen.
It does not pay all the time to shout
and indulge in cross talk, Members
spposite do not listen to other Mem-
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bers; they make capital out of big
noisc and indulge in bullying tactics.
May I remind them that it is an empty
pot tnat makes g lot of noise?

Sir, 1 would also like to guote here,
what your worthy predecessor has
established as a rule of precedent on
an earlier occasion, in 1851, We have
1o accept, that our privileges arz
only after we have been working on
the basis of the Indian Constitution;
nothing more nothing less, In 1861
Shri C. Surbramaniam and Shri
Ramnath Goenka, both members of
this House, gave a breach of privilege
notice againgt the Commerce Minister
for making an incorrect statement in
the form of a gtatement of Objects and
reasons appended to the Indian
Tarifft Amendment Bill, 1951. The
Speaker, Shri Mavalankar, gave this
ruling:

“The substance of the allega-
tion seemsz to be that the Min-
ister concerned or the Govern-
ment have not made the fullest
disclosure or have made
niisleading statements. This may
be regrettable, but I do not
understand how this constitutes
n breach of privilege, even M it
is pssumed that the failure to giva
full or correct information wasx
intentional.”

Shri Mavalankar has given a ruling
which goes much beyond the cases
‘which we have been referring to the
I'rivileges Committee. Then he gocs
on:

“Even if the words have been

intentionally put”"—mark the
word “intentional"—
"f.here are other avenues
open to the House to pass a
censure.”
1 would like to submit that if the
om.*er conrerned has acted in a

vhinner which the House doks not
a;)pfweot.ithupe‘ntoﬂhm
16 censure him. A privilege rfotion
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cun only be on fast, not on theory,
Merely because one hon. Member
here says that somebody has violated
the privilege to throw this on the
head of an hon. Minister is not
proper. The privileges of this Parlia-
went have to be established om
substance, on facts, and not on theory
of joint responsibility, under which
Shri Chavan and the Prime Minister
are responsible for the acts of the
entire machinery - of government.
Therefore, on both these contentions,
this matter cannot and should not be
allowed to go to the Privileges
Commiltee and 1t should be
1ejecied by the House. I would appeal
to Shri Chavan to be more careful
in future while conceding the demand
of Opposition for mtaining the real
privileges of the House. Our conten-
ticn is that the opposition does not
aescrve that kind of reasone’le atti-
iude. I would like to say this:

& A€ aerEi ¥ fowar 4@ &)
AT AT aEAT ¥ AL AT 1

Sari Chavan is being put to difficul-
tics today because he conceded in
2 mood of generosity, a point whixh
he should never have conceded

Some hon. Members rose—

16216

Mr. Speaker: I would request all of
you to resume your seats If one
member stands up from this side,
another will stand up from that side.
I will give opportunity to as many
members as time permits; but they
should not try to interfere in the
middle of speeches of other members.
Also, it i= not necessary to raise
points of order. I know that all of
you are capable of raising points of
orders by quoting rules.

Shri Ranga (Srikakulam): Mr,
Spéeker, Sir, my hon. friend just now
put in a powerful plea, on behalf of
her Congress friends, which might be
very relevant and also forceful whem
prezented before the Privileges Com-~
mittee It is the privilege of the
Privileges Committee to consider the
points that she hag raised.... (inter-
rupfions). What we are cancerned
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with today is the behaviour of the
Home Minister, whether he did the
right thing that day in making that
statement, whether it can be construed
that he had no reasonable grounds to
know what was happening.

In the light of various admissions
that he has made later on and also
that they had had talks with the
responsible people in Madhya Pradesh
including ministers, the Governor and
the officers, as g result of which the
procedure that they were trying to
follow, including the three alterna-
tives, had come to be evolved and
that procedure came to be followed
by them as a result of that—, if only
that ministry had not fallen and if
only that wvote had mot been taken,
untowsrd events would havye followed
ag a result of the confabulations that
had been carried on between him and
that Government and the advice he is
feared to have given to them and, at
the same time, the ignorance that he
had displayed in this House of all
that had happened, knowingly or
unknowingly. My hon, friend talked
about the intention and, therefore, I
am putting it knowingly or unknow-
ingly”’.

Before 1 go into all that, my hon.
friend, I think, had also all these
things in hi; mind He is noi an
irresponsible man. He has been
promoted from place to place, from
position to position and, therefore, he
ean be expected to be sufficiently
careful with all the advice that my
hon. friend is now vouchsafing to him.

Now, what did the Home Minister
do? He rose to the height of the
HMome Minister this morning and I
thought 1 was going to admire
him .

S8hri A, K. Ben (Calcutta North
West): We are waiting for you to do
that.

Shri Ranga: I was going to admire
him over the courage that he display-
ed in offering to accapt this privilege
Mction.

An hon. Momber: What a falll
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Shri Ranga: I speak subject to coc-
rection but I thought that you were
also equally impressed. The House
was impressed also. But I never
thought that the Home Minister
would play the same role as anybody
does in a bazar auction, making an
offer ignorantly and then saying,
“You said so0 therefore I am going te
do this and I am withdrawing”.

Now, my hon. friend, according to
me, had committed an error of judg-
ment when he moved that amend-
ment. Immediately—you are witness
to the fact— rose in my seat. Till
then I did not interfere or intervene
in the discussion. Then I szaid, “I
oppose that amendment because I
consider it to be out of order” and
you, in your wisdom, held my point
of order to be correct.

Then, what did we witnegs®

An hon. Member: Panic.

Shri Ranga: That is what has
ahocked me. I am extremely sorry;
I apologise as a Member of the Houge
to the House here and the country
for the scenes that we have hagd to
witness this morning. They were mot
becoming of this House. But any-
how the House had indulged in all
those things thinking that it was the
right thing. Therefore, I cannot pass
any judgment. I did not take part in
this advisedly, although I wag pained
very much indeed, because of the
shock that I had suffered at the handl
of this Home Minister.

I have seen Home Ministers from
tliose days; also from Sardar Vallabh-
bhai Patel right down to my hon.
friend.

Shri Piloe Mody: Deep down!

Shri Ranga: But what a fall that
the Home Minister should withdraw
his own word, his own ¢ffer, within
only a space of three, four or five
minutes in such a mannerl If this
is the level at which we are to com-
duct this Government with the Home
Minigter at its very core, as it were,
and having the Prime Minister by his
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side, I can only say that I am extre-
mely sorry indeed for the fate of India
after 20 years of swaraj.

‘Therefore I would like to make this
appeal to all our friends not to quib-
ble over things. We do not know all
the details, but I know one thing. It
is worth while for us to go into this
matter not so much as to censure the
Home Minister ag to make- the coun-
try understand how this Government
iz being carried on between the Centre
and the States. Already so many
Chief Ministers have been asking for
re-consideration of the relations that
should subsist between the Centre
and the Statess We do not know
what is happening behind the curtains.
Generally, we do not get a free view,
mot even a small erevice by which we
ean understand Therefore I make
#his appeal once again to the Home
Miniser—I do not know why the
Leader of the House has left

Mr. Speaker: Anybody can go.

Shri Banga: But it has been the
misfortune of this House that it often
goes without being led, without a
leader.

I appeal to the Home Minister and
my hon. friends on the Congress side
to rise to the occasion, if it is at all
poasible for them, and demonstrate
that this country is being provided by
the ruling party a leadership which
can be depended upon, whose word
of honour has a value and that it is
prepared to stand by the word of its
own one of the most important minis-
ters, the Home Minister, and the
Home Minister is good enough to
recover from his temporary lapse and
come back again to his own and say,
“Yes, I stand by the word that I have
given to this House in the presence of
the galleries—the press gallery and
the whole of the country”,

8hri H N. Muokerjee (Calcutta
North East): Mr. Speaker, Sir, certain
things have happened today in the
House which some of us, surely,
regret #0 deeply. We feel almost a
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Home Minister
sense of shame that the Members of
Parliament were obliged to see the
kind of happenings that took place in
the House a few hours earlier, But I
appreciate the fact that we have
apparently recovered ourselves and
are discussing the motion with a cer-
tain amount of sobriety.

16220-

I am supporting the motion of my
hon. friend, Shri Atal Bihari Vajpayee,
because I think that when a matter
relating to privilege is raised, un-
necessary hurdles should not be put
in the way. I did not like the inter-
vention of the charming but some-
what gratuitous vociferous Member
from Bihar, without provocation from
what Shri Vajpayee has said, who
wanted to bring in points which, 1
feel, should not be discussed at the
present moment. The matter of pri-
vilege is of such an importance that
when the Speaker finds prima facie
justification for it, usually, he refers
it directly to the Committee of Pri-
vileges.

On thig occasion what happened
was that the matter was mentioned
repeatedly and in the morning we
found the Home Minister coming
forward to offer his cooperation in
the matter of determination of the
truth of the matter. When the Home
Minister makes an offer of that sort,
I take it that it is not a frivolous
proposition This matter has been
hanging fire at least for three succes-
sive days and repeatedly some of us
have pointed out that we are mnot
concerned at all with what is happen-
ing in Madhya Pradesh, politically
speaking. I said in the House the
other day that I would rather be
overtaken by the dacoits of Madhya
Pradesh than by the political opera-
tors in that part of the country, whe-
ther of the Congress or of certain
other parties. I am not interested in
the doings of the political operators
in Madhya Pradesh. But as far as
we here, in Parliament, are concern-
ed, certain statements were made by
the Home Minister which, obviously,
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have been contradicted, on a prima
facie examination, by the later facts
ag revealed by the Home Minister.
Therefore, there should be a deter-
mination of the truth of the matter.

I know some people think that we
are taking recourse to this weapon of
privilege too often. That charge
might very well be valid. But if, al
a time when the temper of the coun-
try is what it is, certain events take
place, certain discrepancies occur and
Parliament is sought to be kept in the
dark or to be misled in regard to
particulars which the Home Minister
or his friends might not consider to
be particularly important but which,
at the same time, should be put on
the footirg of the truth, then, surely,
the weapon of privilege is a matter
to which recourse should legitimately
be had by the Membirs here I know
that the Home Minister has a lot of
things on his brain and possibly the
grey matter that he has got, in spite
of the courage which he occasionally
simulates, is not adequate to cope
with all that and that is why, perhaps,
he is slithering from one mistake to
another. But that is neither here nor
there. I am not concerned with that
at the present moment. I am con-
cerned here, as a Member of Parlia-
ment, in determining as far as we
can, through the instrumentality of
the Committee of Privileges, as to
what exactly is the truth of the mat-
ter. Particularly when Shri Vajpayee
has brought forward certain evidence
which, on the face of it, suggests that
not only is something very wrong in
the political set-up, as far as Govern-
ment is cbncerned, but also that the
members of the bureaucracy, hand in
glove with certain elements in the
political leadership of the administra-
tion, are also after some kind of hocus
pocus, then surely, the Augean stables
have got to be sought to be cleansed,
and that is our Parliamentary duty.
If at all we care for decency in poli-
tical life, we should accept this pro-
position. Since Mr. Chavan bag the
decency in the morning to offer to
accept this proposition, I should
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imegine that nothing has happened in.
the meantime exrept an amendment
suggested by my hon. friend, M.
Madhu Limaye, which amendment
you have been pleased to rule gut of
order, nothing has happened in the
meantime to make Mr. Chavan with-
draw the promise which he had given
to the House,

Shri A. K. Sen (Calcutta-North-
West): I have listened to the eloguent
address of my hon. friend, Mr,
Vajpayee, whose elogucice I have al-
ways envied, particularly when he
speaks in his mother-tongue becauss
I always feel that I have never been
able to reach that excellence and
eloquénce which he has reached in
that Janguage. But I have, with very
greal regret, to say that he has utilis-
ed it for a very poor cause on this
occasion. On his own admission, and
in the course of his address it appear-
ed that he conceded that it might pe
true that the Home Minister did not
have all the information which he is
now alleged to be possessed of. If
ieatl 1s s0, what remains of the motion
for breach of privilege? If I have
understood the law on privilege,
having had the privilege of serving on
the Committee of Privileges for over
ten years now, it is this that the
House’s dignity is offended when it is
misled by a deliberately false state-
ment. That is the law and let us be
quite clear about it. The House ex-
pects that from every Member; it
does not matter who the author of
the statement iz, whether it is the
Home Minister or the Prime Minister
or myself or an ordinary Member. B¢
long as the House is treated with fHe
indignity of a dellberately false stale-
inent, the House’s dignity is offended
ahd that is when the cry for e
preservation of our precious privilegés
rises and in that cry, we ?h:t .
participants. . If I were sure
Home Minister or any member of the
House had, by a deliberately false
statement in the House, misled The
House, I would certainly have sup-
ported the motion. But when 1 heand
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Mr. Vajpayee, whileg I admired his
eloguence. . . ..

Shrimati Tarkeshwarl BSinba: That
was the only thing....

notice even & trace of that minimum
of truth which i» necessary to found
» motion of that character. (Interrup-
tions),

Shrimati Tarkeshwarl Sinha: That
was the only thing worth listening in
his speech.

Mr, Speaker: 1 think, Mr. Sen is
a senior lawyer and he can take care
of himself,

Shri A. K. Sen: I certainly listened,
as 1 expected, with admiration, the
fairness with which Mr, Vajpayee had
put his motion before the House. He
conceded that it was quite probable
on the facts now disclosed that the
Home Minister did not know what he
is alleged to have known. If that is
the case of the author of the motion,
nothing remaing of the motion.

While 1 say this, I must also say
that in the course of this wave of,
what you call, Madhya Pradesh politi-
cai wranglings or affalrs, whatever
you may call them, the Home Minis-
ter behaved with dignity, courage and
fairness, and the House owes at least
an acknowledgement of its appreciation
of the way in which the Home Minis-
ter behaved, After all, he belongs to
a political party; he happens to be a
member of the High Command of that
Party, but the impartiality with which
thke matter has been approached and
dealt with deserves the admiration of
the entire House. That is, of course,
something proved.

1t is impossible to say that on the
facts now disclosed, the Home Minis-
ter deliberately treated the House
with a false statement. 1 think it
will be extremely unfair to level that
charge. 1 am very sorry that senior
1702 (Ai) LSD—8.
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Members have found it necessary 0
level that charge when, as 1 have
mid, the very author of that motion
says that it is quite probable and he
concedes the reasonable doubt in his
own mind, that the Home Minister
was not guilty of this false statement
that he is now charged with. That
js the end of the case, and, I, there-
fore, say that I have no hesitation in
saying that the House should reject
thie motion.

One last word, and I have done. A
lot has been said about this question
of privilege. This question of privilege
has now been treated like a shuttle-
cock shot from ome end to the other
every day. I remember that there
occurs a very remarkable passage in
the celebrated letters of Burke to the
Sheriff of Bristol. He has said there
that the rarity of a speech heightens
jts virtue. The rarity of our cham-
pionship of this very tundamental and
very precious question of privileges
will heighten its virtue.

Shri Sarendranath Dwivedy
(Kendrapara): 1 have listened with in-
terest to the speech of my hon, friend
Shri A. K. Sen. But I would only like
to point out to him and to the Home
Minister, that, let alone what Shri
A. B. Vajpayee in the course of his
speech had said, the fact remains that
when the motion was moved, the
Home Minister was prepared to g
before the Privileges Committee to
defend his own case. That certainly
meant that there was a case made out
by this motion, into the details of
which not this Housc but only the
Privileges Committee can go and come
to a judgment. But in their wisdom
or on second thoughts, they are oppos-
ing it for some other reasons. But I
want to point out to them what im-
pression it will ultimately create in
the country; after having once said
that there is a matter which can be
gone into by the Privileges Committee,
if they withdraw that on account of
some extraneous reasons, that will
certainly not add to their credit but
that would certainly show that thers
are such facts sas would reveal the
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[Shri Surendranath Dwivedy]

Home Minister, and, therefore, they
want to take shelter and want to
vote out this motion by the brute
majority at their command in the
House,

I say it, and it can be proved only
by the Privileges Committee, that the
statement which the Home Minister
made was a deliberate calculated
statement. One must consider this
question from the time the Assembly
in Madhya Pradesh was prorogued.
There was a suggestion made, and
the Chief Minister minced no words
about it and he had said that he was
going to advise the Governor for
dissolution of the Assembly and for
mid-term elections and for President’s
rule in between. Ang that was okayed
here. In fact, it was not only that,
bit before the 30th July, when the
Tiouse after prorogation was to meet,
that fact was further corroborated by
no less a person than the Prime
Minister herself in a statement that
they had accepted that position and
it was wrong for the Rajmata to say
that the Centre was not in favour of
the dissciution of the Assembly.

So, this conspiracy had been hatch-
ed out earlier. I do not think that
the Secretary of a State Government
or a Joint Secretary of the Govern-
ment of India would ever dare to give
advice in the manner that it has been
done. It can never be believed. When
Shri ¥, B, Chavan was making a
statement on the 28th July here, he
had consulted the Deputy Prime Min-
ister also; his own joint secretary had
advised that the budget papers might
be printedq and the papers might be
kept ready; the advice was there;
they were taking it for granted that
they were coming here. And yet he
had told the Home Minister, ne, no,
this is never printed in the State’s
press, which I challenged jmmediately;
1 said' that it was not a fact and it
was done and he had done it before.
He had not stated all that, but these
are after-thoughts that they have
brought out that there were three
possible alternatives which they were
working out.
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He had not consulted them for
the two; he consulted them for
the third alternative, that is, dissolu-
tion and Presidential rule and ,the
budget coming to the Lok Sabha.
And on 22nd he advised him. Is
anybody here to believe that from
22nd to 28th July, a week long, the
Joint Secretary was giving such an
important advice to the State Gov-
ernment to print the budget to be
presented before the Lok Sabha and
even dissolution was thought of—the
Home Minister was completely un-
aware of all this? Can anybody be-
lieve this? 1 emphatically assert
that the Prime Minister at the head
of the Government was aware of all
these developments from the very
beginning.

So when we refer the matter to the
Privileges Committee, it is for the
Home Minister to defend himself. He
may say that ‘in between the Prime
Minister and the Deputy Prime Minis-
ter, because it was such a great poli-
tical issue, probably decided it, and
might have referred to me; I do not
remember’, He may take that defence.
But the fact remains that this Gov-
ernment was aware of the minutest
details of the developments that were
taking place in Madhya Pradesh.

Therefore, I would again make this

appeal. Do not think that because
you have a majority. ...

An hon, Member: For the tine
being.

Shrl Surendranath Dwivedy: ... ...
you can deal with a privilege motion
at that in this manner. If this is
rejected here, you can never be in
a position to disabuse from the minds
of the people of this country that
you have played a very dirty game
throughout (Interruptions).

Shrimati Tarkeshwari Sinha: You
are not the mind of the people (In-
terruptions).

Shri Surendranath Dwivedy: There-
fore, I would again make this appeal
to the Home Minister. Whatever has
been done, everybody has expressed
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regret. But I may tel] you this. You,
Sir, were unfortunately not present
here, but I think the members of the
Congress Party should be ashamed of
what has happened in the afternoon
when we met after lunch (Interrup-
tions).

Slrimati Tarkeshwari Sinha: Shame
on you (Interruptions).

Shri Surendranath Dwivedy: I
would again appea] to the Congress
Party. This is a question of privilege.
Let us treat it as such once for all.
It the Privileges Committee, in which
they are in a majority, where we
have representatives from the House,
comes out with a report that there is
no privilege involved, I think the
whole House wil] again admire Shri
Chavan that he has nothing to hide,
as he claims. So he should accept the
motion and let the matter be remitted
to the Privileges Committee,

Mr, Speaker: Shri D, N. Tiwary.

want two
legal

Shri Randhir Singh: I
minutes only, to present the
view.

Mr, Speaker: Everybody wants two
ratnuies. Shri A. K. Sen knows about
luw more than him.

Wi gro At faxly (Maraaw)
were wEew, K A v ag g ar fF
fas %1 qr® F4T7T ST 1 946 T
wgrad g7 # wey § f5 fowr #71 ame
@t wfE #F wdt ag g g
fr wgl e o 7 & 3 *1 ww=
AT A F G qYA I AT
FzgAraE AT ¥ A qHAt awgw
wTAT ages wiww & @ SN ¥ R
# ot a9 9T R W favarw o &
TaT AT gAT @11 Wi agrary
QAT ww 7w §
s ? fom e ag Hfadts dv
arar? & @& s @ fs g
£ ffrex g7 <M & o & e
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R E (wwara) & ST qr €W A
wt f5 fug daow & arg. aram
W g T A § I9 F T0www
T g A g W @
& st qr | fe qifaferwr dfeew
TATET ST, AR e fed o ER
¥ w3 19 e #1 7 707 &%, I
#1 WS AW F qge o AT oM™
5w fou fr go e § aua< g @Y
a9 wwardl ¥ Y ® WK e
qref qT A 7 @ | qg Nfafew
ifeq agr four gwr ar s e fordr
faggrarfe & fadg st g | €W
fafree & #9qz #07 aT W & 7 ol
frat qv 1 (sgaeTR)

e A aTaaay A Arw @ oav
f fafaers w3 7 fod o
AT A | T8N qg T Fro o firw
qT &1 | (sgEer) g, & W fawet
aFaT § | TEW T ®) "rew g oav
f fm ware ffasrs: wver amar arg
Tz s ®o oo fd @7 1A |
g & I I gawr {5 wTae
LE AR AR AR GG (A
fafreT o< amar g1 o2 agi w7 ¢
SETT #1 IFRA TEAT | 99 ¥ AYT
frar  aEerar W IR aww famr
afpr weaTy w7 91, YA ¥ qAA

17 hrs,

of; wza fagrt woddy: & 3
JETT qg A¢Y 91, §EA wey fEmr
qri

Mr. Speaker: It i3 all right
Everybody knows that. Let him
go on. If you want to reply the next
speaker may reply. Everybody
must have patience.

sft gre Ao fawrdy: forw offor
o fufadr atwr ey &, w &
w1 ? ggt o gOETK ¥ gt T FOHTX
& ara 7 | P ffreT & wr gt A1)
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[ zr0 M0 forardd]
wferw g § fis 9a< fraa =1 &8
B¢ € &v wow w gfeww Wk gfast
TR VR N g g T N
Twwa § fea #3 gu & gwife
(wrewra) 37 & ogrer favara afees
¥ g Wil 9% figar, 3T @ SgmET AT
ot fear, ¥fier wowx § fe @ o
ot §, & wrr gl

% wgm wgwn § fe ow wifewe
o wifeew & go w w7
AR g wE  fs ag amdw A R
39 &1 € @ fafrex 9T wgr o1y,
X & TR TATHTE | g B AT
W WY = gwelf W awTAT Il
& 1 gw & et el ) & W gg
R § W graw w favarw faemar
g E fF 9 ¥ g W ogw A

tﬁsmmmﬁmﬁmn
ar hr Y free arely 7 &0

fm’t!ﬂ!ﬁmw‘fﬁmm?‘

W ® -t foiwe s @0
wfex )

o T W Wy ¢ (FlaT)
wsaE wgRY, g ot & & /ar fr qg
wdt o1 W 3w fgrwa g€ Wi 9wk
® FTHFH IJq I qE@  AqTHAT
s frg § a ¥ gw ow &
9§ THET EAT I TF 3w qr agt &nr
foarar =@ ¥ fowm 1 o6 faer 99
} woy wftwy § qav o 4 Wi AR
®1%q wTegw gt ar vgr fe faee
R wmivmies o § I
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fraf i e M ge N @, gzl
ot wyera ¢t 3 } s g v @ ot
fr ag faelt =t § 1 o} 7y feeit @
gt <}, Wi feat qweits qg=d
w®, g gErd foelht ot we o,
vy @ e faeht Y @, W< o= o=
o EaB ot 1 58 ¥
wrr Ay fe oa e 3w # o g
¥ fimgr & st & 791 w1 9 far
weft ofr ¥ gifew far @ fe 5 oy
gewer Gfeaft g, =t mr &
T SR F A9 A 9@ )
Afe gaT 7Y w1 99 & Anfegi T W
farerr #1 famger wew wv<an fean | o
foet 3w wE fem e faen
a¥ fr faeey &, WYX /10 WRAT @O
&Y mar | gq ¥ fadeifasre F1 o
T §TaT g1 W9 A Al §1 qfay
Lol ‘
“It may be stated here that

Shri  Shirali, Joint Secretary,
sounded the Finance Secretary.”
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agT FAw MR qTEIT § | 44§ qrfaw
weq qaw & Y afew agt ¥ 7 Tk :

‘on phone on the evening af
22nd July

22 of@mE ) ATl T@ AT §,
wqifs we w1 a2 g fr 9 foer ey
W ¥ qE wdY gt fraearr ¥
aa 7Y ag ara qgi wrE a1 gy |

qw Weha weer: q@ ot
2

W WP W W AT
g

o T W WifgEr ;. W wIC
st ¥ # 7g I AR W@ A wEE
Ty SvRT A T frar ard o
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“to start preliminaries for thia
contingency by way of abundant
precaution”

&, ‘g fzfrsws” w9 gevqw fear
war, 7% & A Iar | wHe 9 KA
& ¢RHIT & FTOT FIAT E¢

“to start preliminaries”

waa ¥t B grea % qw ¥ ds
®T ¥ Tg qaY Fr $g7 5 9 are, @
foar ? woar fr @ w0 fawar ar
T AT AT AT AGT AT IWF A
FAT WY, I9 F T AT Frdean ?
fyagaft o fame foar foe 3
T AT I |

T AAF DA a0w ¥ oow
aas ag 5 ww ¥ ama qOF a9y
# frary & fod ) 5 = & 731 9wy,
AT a9, I; AL JFW AT W
frat 7 fodt aeg & sy &1 foamn
A | T § TCHTT AT FTFW |
UE TTHTT A THAT & WA G2 A
* 39 & far s T @Y A A,
qar 3ae1 favare &1 oy faegw awlY
T[T 1 FEQ AR F F AT I A
& v ayy € AW qg v o
AT 7A ¥ 7% 1% § 5w Fvr e
FTHT AT W A7 A AT # g
¥ qr7 ot gz A, I e A
g T AT EA § | (Swwww) T
THFFE PR WE P, 9K
T ¥ TATI S YA F WAT AT
o g |
Shrimati Tarkeshwari Sinha:

due to hon. Member's association;
what can I do? He only knows that

1anguage.
“.mwm:miﬁ

TF 8 off v ol & o ww

ATs s et fe ol e g )

It is
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Mr. Speaker: Dr, Lohia should ad-
dreas the Chair, not Tarkeshwari.

wto T whge Wifgen : % A
AT FT T 9T, Afew g o wwe |
% sz @ ar f5 Toiife wrer & W
IRw far 7 § I W I W
g & drEr iy

el et fr: W
g, Tt fer §

wo T e WfgEr: I E
aFay & 1z war fed gAE
X & g =rerT fear @ e
AfeT arz # 37 6 7w fr ag oy
AT T | WA Ry AN F AT 0
ot awrf g &, e 3, 6
FW AN 7 &t g anw fiw
fedqmgrat &ar  fr o Wic
daT @ @ Qmn e wmy) wife
qag 97 ¥ d31 a1 a7 g A A W
g wgT ar s o g @ Iy el
s weg 2w ¥ g€ ag fas gl o
4t fr fer femr aewmaamell & v wr
grasard | &% sgo § fe foeeit &
Tt & o1 Afad 1w & fw,
gt Wi & o, waga ¥ fa, qug
AT A A 7 wAr Ny § fr et
FeRTEATHT T iy N gl o, W
A A vz AT | FEATEATHT WY AT
wita A€Y 41, ag A <o 9w oy

“gtart preliminaries for this
contingency” '
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wriart % ®< A1 | wIWrEATHY
v 7Y € 1w Foerd s el
uTY gug g Wt A wrely 2y w@rar @
fis wt g ¥ farmest o< wrerer 7 ok
|y var waar § fo wf frwedf a3
araerr aft Y, 7% A QW Y e
vz 4t fs av Yt feafy wr and fis
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{no-mﬂ‘a’r@tm]
& ¥ agi #) faum awr &1 fawame
T AT I9% 1E ;T ArdATE AT A
wie fafawrds, aw ox 7T 2 )
AT WY JH T ) g9 0E FLA )
W\ e Y W 9 9y 3w
T AT TAE 1 1T qT AT FT BHAT
&7 3 A1 faegwr s & fe T2 Ay
IH TTE &1 wad w7 gg veny fi
M M agT awm g & fE ¥
wex & fF =t s 7 AT 2 AT
wor ¢ wfgw mg 3G fF gawr
Az 9% g fea & 7 40 q3730, 35
&xzr a1 38 @70 | wET 38 dFTT
9% & | 38 d%¥r T FE A
marTe s fegi g sdFTT Y
7 F¢ A7 § WY O FAT FT F@A
tfrenmramar YA S wTHAT )
WA q {3 BT AT T A FNHZ T AT
WT§ a1 9gN Tl J@IET aHATH
g & 6 ow g7 & § et &7
T6 WY & ATHE 97 A AL WAL E |
& QST WS qZT ¥ TF AT FEA |
O TECAT HIT T 99T & IH fEamgr
#t g JfF odeT ¥ Wt g9 &
ford st 8, <% wev o § fF 9w
orft gamst @Y, A frah @ 2,
O §FL AIAT BT FAT £ 47 Wi
wg fear ar fF gt w1 favianfire
afafa & qw | fec 9% a= oY
faws wif w§ ? v g mar 7 g
oY 99T Ty &Y ! ¥ 9w aw
RN ST EFR FQ G 7 o Fg I fw
w1 ara 7@ 2, fverfuse wfafa &
WA &Y | SFIR STY F THT T a1 WIS
m”rgf‘amﬁmg"r JEAM | FhT
T3 & 77 wher wroh § 9 w
wggd fear @r @ 1 W@ g A
%1 AT g fy widw o F foad
T g § 460 T 430 TN 420—
WITE 420—37% fadw ¥ araqz ¥
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HYA AT AT R E | T A FG
wae fag 7@ o 5@ § WK
T gfwa T AT A E WY,
Tt 2w #Y q19 F1 SIS, T H @Y
Raorrastt ¥ farsg &, wroraw & o foey
A &1 T 420 1 FAF IA F A0
agi 43 gu &, TAET FEAT HA A,
TR gAFTL AV, THA @F g1 AT AR
w71 fr € am w3, Fadwfirer
gfafs  ama €7 ame #1 9 A,
ag b FT A F3 A fear 4
gt X AT A AT 19 F JA0 fF
1T AT FEAT 6 7T AT HFD AY
feafa o st q@ 1| 9w @ § feafy
FT GMWAT F ¥ {30 F7 F77 FAT
FET T ATAT | Weg GIW H OF A%<
¥t feafy qr | 10 7 arert w7 FaAT A fF
FAFT  ATHAT FTAT A& 97 | IHH
oF &L aTT a3 97 fw a9z oo
AT | FHE T BMVAT AL Al 4T,
A faF FIIO § AT TES AHAT
T 1 6T 98 ST TART ST dAfFT
YA F 412 IHT 1L F ACL AT FAHT
%z qIAT | TREA AYAT qeAiaE
wETET #1700 fwar

WEqE WEIEW, A AT HT 17 9T
W A W | GTET WY g GAAT
FCA | W AW & q1g fawrarfasTe
afafa ®1 @@ AW F1 T qF F FaoT
TEAT F FT GHAT FIA 3T FT qAqAq
grr 5 o 9 T awe §F anr
agi 43 0¥ A AT IW AW w7 FH
s wF qfrwa @ oamam ) fax
@ ¥ & fedt &7 & a7 9@ wem,
mgivwaars sy darg | feesww
@ FAIAT AT FAGTE g1 AT |
gl 9T qT WU AT AT 7 W W
gag aga sarar fowd wigw & w¢
& aew 9 ¥ | AfeT a7 feamen
s wew o @ e ag
qET T WTHAT I A1 N
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Shri J. B. Kripalani (Guna): Mr.
Speaker, Sir, I am not much con-
cerned with this privilege motion,
whether it is referred to the Privilege
Committee or not, I would want the
House seriously to consider how all
these things have happened. I sub-
mit, Sir, that these things have hap-
pened because we have never cared
to find out the truth about things and
stand by it.

The events that have culminated in
the happenings of these few days
began when our Prime Minister was
being elected for the first time. This
Chief Minister, Shri Mishra, called the
Chief Ministe:s of all the States, ex-
cepting one, in his house and made
them to declare that they would use
their influence and to give him an
assurance that the vote from their
State will be in favour of our present
Prime Minister. I think this was a
very wrong thing to do, to oblige the
Chief Ministers to go to a meeting
where they could not freely speak,
and ask them to influence Congress
Members in the House.... (Interrup-
tions). I have said I have nothing to
do with the motion, whether you pass
it or not. But I would request you
to consider these things seriously. Let
us go into facts, to the truth and to the
origin of things. Unless you know
the origin you cannot provide a
remedy. I am not talking for the
sake of the present. I am talking for
the future. I am saying thet this
mischief began at that time when the
Chief Ministers of States were obliged
to say that they will influence the
Members of Parliament from their
State to vote in a particular way....
(Interruption).

Bhri Sonavame: How is this rele-
vant, Sir?

‘Mr. Speaker: It is hundred per sent
relevant. He is only going into the
background. :

8hei J. -B. Kripalani: Sir, I admit,
technically I may be irrelevant, but
from the point of view .of the.lessons
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that are to be learnt for our future
behaviour I am quite relevant. I do
not want to injure any party, but we
must learn lessons from past experi-
ence.

Having done this, this Chief Minis-
ter, in the course of his career as
Chief Minister, brought about the
Bastar tragedy.

An hon. Member: Is that relevant?

Shri J. B. Kripalani; Very irrele-
vant; all right.

Mr. Speaker: The hon. Member
need not go into past history (Inter-
ruption).

Shri J. B. Kripalani: Then, I had
my recent experience when I fought
twice from Madhya Pradesh, My
people, respectable people, who were
sitting on the dais, they were lathi-
charged without any provocation and,
to complete the picture, I think this
Mr. Mishra—Mr, Mishra or Shri
Mishra I do not know—

An hon. Member: Pandit Mishra —

Shri J. B. Kripalani: He has insulted
not only this House but has also
insulted all the members of the Con-
gress and the entire nation. It has
appeared in the papers that he has
been declaring from the housetop
that nobody can touch him, because
he was instrumental in bringing about
the election of our Prime Minister.
Nothing could be more shameful for
a democratic nation than that one
man should say that he is a king-
maker., When king-makers arise, that
dynasty or that regime is on its last
legs. 1 say that it is an insult. It is
-all these things, coupled with what
has happened during the last few days,
that has created this confusion. If
they do not examine the cause, if the
Congress people go on covering the
mischief that is being done by certain
persans, they will come to grief, if
not today, tomorrow inevitably. I
want to warn you and I want to warn
the nation. Nobody has the right to
-say that he has appointed the Prime
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[Shri J. B. Kripalani]
Minister of India. Such a person
should be hounded out of public life.

An hon, Member: How is it rele-
vant to the privilege motiont

Shri J. B, Kripalaai: I have nothing
to do with the privilege motion, but
I have a lot to do with more funda-
menta]l things which go to ths very
root of our democracy. If a person
can say that he makes the Prime
Minister and we do not make the
Prime Minister, the nation did not
make the Prime Minister, I say he is
committing culpable homicide of our
democracy.

Shri P. Ramamurti (Madurai): Mr.
Speaker, Sir, I do not want to import
any heat into this discussion because
already much heat has been imported
into it in the morning. After hearing
both Shrimati Tarkeshwarl Sinha and
my esteemed friend, Shri Asok Sen,
1 am really wondering why they are
opposing the motion. They admit
that there has been a case of, what
in their parlance is called, suppresio
veri, where facts have been deliberat-
ly suppressed; then it is not a ques-
tion of going to the Privileges Com-
mittee but it is a question of our
directly punishing the person who has
done that. Today we are not asking
this House to punish Shri Chavan.
That is not the position. ~Whether
. there is a case of suppressio veri or
Shri Chavan himself did not know of
the existence of that note, or what-
ever it is, that itself is a question
which is the subject-matter of investi-
gation. All that we are asking is that
the matter be investigated; beyond
that, nothing is being asked.

Why should they be afraid of that
investigation, may I ask? Or, if it
is the case, Shri Chavan this morning
had stated “well, here is a note which
ig true; unfortunately, I did not know
of the existence of these things; they
never came to my notice therefore, I
am innocent” and he had expressed
his regret, then the matter would have
stood on a different footing. But no
such step was taken by Shri Chavan
this morning. On the other hand, Shri
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Chavan came forward very gallantly
and said that he also agrees that the
matter should be referred to the Privi-
leges Committee. Why? For the
simple reason that when it is a Ques-
tion of misleading this House, it is
not this House alone that is concerned
with it. After all, we enjoy the pri-
vileges because we are the representa-
tives of 500 million people of this
country. Therefore, when anybody
misleads this House, it means that he
is misleading 500 million peopls of
this country, who are the sovereign
people of this country. Therefore it
is that Shri Chavan said that he
agreed for the reference of thiz matter
to the Privileges Committee, In all
such matters, it is not only the oppo-
sition but people sitting on the Gov-
ernment side have got greater res-
ponsibility, because it is not only
Caesar but Caesar’s wife must also be
above susplclon.

Therefore, if a member of the Gov-
ernment had mislead the House and
the people, it will be a very grave
thing. He must be above suspicion,
Is there a ground for the peopla to
suspect? Maybe, in the face of all
these facts the people can guspect
that he has mislead the Housse. Shri
Chavan this morning said, I do not
want this cloud of suspicion to hang
around me; let the matter go before
the Privileges Committee and let the
matter be investigated.” It was a very
gallant offer; it was an offer made
with great bravado. I appreclated
it. But then Shri Madhu Limaye
moved an amendment which, accord-
ing to him, happened to have g poli-
tical motivation behind {t¢ But then
what does it matter? We are all po-
litically motivated. The Congress
Party is politically motivated. Let us
accept that fact. Are we today
functioning without political motiva-
tion? Is the Congress Party today
functioning in a vacuum and there Is
no political sootivation? After all, im
3 being made thu:‘:
other things are
political motivation. Therefore poliid-
cal motivations cannot today be a
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bar to finding out the truth of the
matter. The politica] motivation of
this man or that man, of this party or
that party, cannot today stand in the
way of the people finding out the
truth. That is all we are interested
in. Therefore I cannot understand
why Shri Chavan ghould withdraw
that, If he today withdraws from
that position, the peopls will come to
the conclusion—you cannot escape it;
he cannot escape it and the Congress
Party cannot escape it—that first in
a fit of bravado Shri Chavan said,
all right let it go to the Privileges
Committes but then Members 4! his
party realised the implications of its
going to the Privileges Committee;
therefore, in spite of the Home Minis-
ter coming forward to refer the mat-
ter to the Privilege Committee, senior
Members of hig party realising the
grave implicationg put up obstructions
and Shri Chavan realised the impli-
cations himself and therefore sought
to extricate himself out of it. This
will be the implication. The Home
Minister cannot escape this under-
standing of the people,

Therefore I would appeal to them
even now not to stand on thess small
things havng agreed to it. It is a
very good thing for him to agree to
it. Even now let them reconsider
their position. After all, truth can-
not be established by a majorty vote.
‘Truth is not something which is to be
decided by majority, After all, we are
not asking for the assertion of any-
thing; all that we are asking for Is
that truth be investigated. It will go
down to the people of thig country
and before the world that the Cong-
ress Party stood in the way of the
irvesiigation of the truth. This will
be the demnation of the Congress
Party by the people.

Shri Krishnw Komar Chatterjl
(Howrah): Mr. Speaker, Sir, I was
more pained thean angry when ong of
the hon. Members on the other slde
was asking for referring it to the Pri-
villages Committee. Privilege is =
valued right of the hon. Membery of
this Housa, With magnificlent mag-
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nanimity our Home Minister agresd
to refer it to the Privileges Commit-
tee. It was only a gesture, He had
no right because from May’s Parlia-
mentary Practice it is quite clear:—

“The Commons, in their reasons
offered at a conference with tke
Lordg in the controversy arising
from the case of Shirley v. Fagg,
in asserting that privilege of Par-
liament belongs to every Member
of the House of Commons . ., .,
may freely attend the public af-
fairs of that House, without dis-
turbance or interruption.”

Again, from Indian parliamentary
practice we find that it iz not right
to refer a matter to the Privileges
Committee even if a hon. Minister is
good enough to suggest that it may
be referred to the Privileges Commit-
tee.

“The President of the Legisia-
tive Assembly once observed that
a question of privileges affects
every section of the Assembly and
once jt ig brought to the notice
of the Hougse by any member,
whether official or non-official, it
becomes the business of the entire
House and as iz the practice in
Parliament, it must ba given pre-
cedence over all other business."

It is the property ol the House. Thea,
he said in his goodness that the House
may decide. It is not that he said it
in a lpll'lt of bravado. When the
Home Minister came forward with
the suggestion it wms in a spirit of
co-operation.

Then, what was the privilege in-
volved? Let me go desp into that
question. What was the privilege in-
volved? He made cerain state-
ments. The hon. Membar, on the
other side, Dr. Lohia saidj‘hat on the
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perform a difficult task, might have
phoned the Finance Secretary of the
State for his information. There was
nothing wrong in that. I would re-
quest you to understand what is hap-
pening every minute of the day. Our
Home Minister was not aware of the
fact. But when he came before the
House, he did not suppress it. He said
“I was wrong the other day. This in-
formation was not in my hands the

other day, and, therefore, I did not
krow it."”
Now, I would request the hon.

Members on the other side to see that
the right of privilege is valued pro-
perly and that it ghould not pe utili-
sed for politica]l reasons motivated by
any political machination. Thereby,
the dignity of the House is affected
and we must al] hold the dignity of
the House. The hon. Members on
the other side also must equally
guard the dignity of the House. They
tave been saying that some day they
vwill be sitting on this side—we wel-
come that—but they must create such
precedents here that the people out-
side can rely on them that the dig-
nity of the House will be maintained
by them.

This privilege motion which has
been brought in this House has been
brought without any kind of sinceri-
ty. I throw a challenge to them. It
has not been brought in this House
with any sincerity. We do not want
to rely on our majority. We would
have sccepted it. When we found,
when the hon. Member moved an
amendment, that there was some poli-
tical motivation in that, we stood
against the privilege motion as a
matter of the dignity of the House.
Destiny has put ug here and we have
to uphold the prestige and the dig-
nity of the House. The Home Minis-
ter by some chance or misfortune
commitéed a human omission. The
human omission is not a question of
privilege,

‘With these words, 1 appeal_to the
.hon. Members on the other side mnot
press this motion and to withdraw it.

AUGUST 1, 1967
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Shri Anbazhagan (Tiruchengode):
Mr, Speaker, Sir, having heard the
arguments on both sides, I  1ihink,
it is my bounden duty to express the
view on behalf of the D.M.K. Party
in this House,

The privilege motion, as it is mov=
ed by Shri Vajpayee, is to be accept-
ed by the ruling party and it has to
be allowed to be considered by the
Privileges Committee so that all facts
conunected with it are discussed in a
cool atmosphere where the party po-
litiecs might not have come in, But
because the Congress Benches waiited
to prevent that by discussing il here
and getting it defeated here, then
only the discussion got into ihe at-
mosphere of party politics.

1 am sorry to say that the hon. lea-
der as wel] as the Home Minster are
not able to control and lead the
Party. If they had given a proper
lead in the matter, I hope the privi-
lege motion, taken on its face value,
without any other motive, might have
been discussed in a fruitful way which
might have been a good expa-ience
for the future action of this House
in such matters. I think, the prime
facie, of the case is accepted by one
and all. But the case is to be dis-
cussed further so that the matter of
relationship between the Centre and
the States, the Home Ministry's future
action as well as the Prime Minister’s
intervention in such matters is taken

.up fer eonsideration.

Here, the case is that the document,
the Madhya Pradesh State Budget,
thit is to be produced here is printed
at ‘Bhopal. The matter is brought ‘to
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light by the Oppositon only 'and not
by the Comgress Benches, Further,
when it ig refuted by the hon, Home
Minister here, in this House, the elu-
cidation on the matter also comes
from the Opposition. Then, even the
hon. Home Minister had also come
forward with a conditional apology,
the other day.

Now on the third day also, the
fact that a Joint Secrctary of the
Central Government has sounded a
Secreiary at the State Government to
prepure such documents has also besn
brought forward only by the Oppo-
sition and not by the hon. Home Mi-
nister, I think, whether knowingly or
unlnowingly, whether he was aware
of the facts or nol, whether the
Hume Minister wanted to mislead us
or not, the Home Minister's statement,
though it may be without his know=
ledge, has mislead the House. The
House was not able to understand or
control whatever action that was tak-
ing place in Bhopal because we were
not able to get the correct infurma-
tion from the hon. Home Minister.
Without any proper promulgation for
the President's rule jn Madhya Pra-
desh by the President to preparc the
document is to mislead the peopls at
the State level, to mislead the iegisla-
tors there by terrorising the members
of the Joint Oposition so as to convass
support for the Congresg Party. I do
not wish the Union Government to
¢ toop. to that level, to mislead to
such an end. Therefore, the respon-
sibility for such action has to be
squarely pined to whosoever, it
may concern. The Home Mnister has
got the responsibility here to pin
down the culprit, to find out the
accused and to gafeguard the demo-
cratic interests of the country, and
also to save the goodwill—I hope the
Congress has the goodwill yet. I hope
8ir, that the hon. Home -Minister will
come forward once again, in the in-
terest of the Congress in the interest of
"“the country, and in order to gave de-
‘mocracy, to accept the privilege
motion.
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On behalf of the DMK. Party, 1
give him wholehearted gupport for
the privilege motion to be considered
fully by the Privileges Committee,
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Mr. Speaker: That point has been
brought out already. He should con-
clude now. It is all repetition. He
should conclude now. -

T gw At Y Trew Agy qR 2

Mr. Speaker: It is all the motion
The hon. Member may now sit dowa
I am on my legs. Let him pleags
sit down.

Shri Tenneti
have two minutes.

Viswanatham can

Shri Sheo Naraln: We have
a right to say something . ., .

Mr. Speaker: Will he kindly sit
down? I may call somebody else
from his party but he would not get
a chance,

Bhri R. K. Sinha (Faizabad):
Would you permit only Members from
the other side to speak....

also

Mr. Speaker: I am on my legs.
Would he resumg hig seat now? I
shall be calling the hon, Minister
after Shri Tenneti Viswanatham.
Perhapa, I might have called the hon.
Member also but after this, I am
not going to call him,

Shri Teenetl Viswantham (Visakha-
patnam) The point is very simple.
Withoute any heat we can decid
this. point, On three occasions,
the Home Minister has made
statements regarding the points and
there was discrepancy as between the
first and the gecond and then between
the second and the third. Therefore,
what is the truth? That is a matter
which has got to be decided. As has
already been said, the question which
fact i right and which i» wrong in
these three statements cannot be de-
cided by a vote here. It can be de-
cided only by tha Privilegeg Commit-
tee. Parliaments have by experience
creatad Privileges Committeg only to
decide questions Like this, because
even today's experience tells us that
matters like thig would often ariee
and we cannot cooly think or decide
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such matters here. When there is
a prima facie case, it must go there
so that all the facts could be gscer-
tained.

Now, is there a prima facie case:?
According to us, there is, because on
the three occasions when the Hume
Minister made thesq statements, sach
statement differed from the others jn
some material particulars which were
being added on each time. To add
to that, Shri A, B. Vajpayee has to-
day read out s noting from the Mad-
hya Pradesh Government's secre-
tariat. Therefore, it has been made
clear that there is a difference 1n the
statement of facts; the Home Minis-
ter himself in his statement has not
been able to reconcile all these. Every
time he asked he said that he
stood by what he said. But stil] there
were differences gnd additions. There-
fore, it = a matter which should go to
the Privileges Committee. It cannot
be decided by g vote here.

In fact, under rule 227, yov, Sir,
in your wisdom could have sent this
matter to the Privileges Committee,
but you have put it here to the House.
After having heard all these things, I
suggest that this matter might be sent
to the Privileges Committee. The
Congress Party and the Home Minis-
ter also might gee the wisdom of it,
or as Shri Surendranath Dwivedi has
said, if they object to it, let them
please ponder over the consequences,
psychological and moral.

Mr. Speaker: I had to give chance
to all the groups. It is not a question
of individuals, but it is a question of
each group and party, the DMK, the
Jan Sangh and other groups. From
the Congress Party also, three or four
Members have already spoken; ano-
ther five or six of them want to speak;
in that case, we may have to carry
forward this debate for tomorrow also
1 do not mind, if that ls the desire
of the House, and I shall stert this
from 12 o'clock onwards tomorrow;
I do not mind it; if that is the desire
of Government and if that is the de-
sire of the party behind the Govern-
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ment, I am prepared to carry it for-
ward for tomorrow.

Shri A, S. Saigal (Bilaspur): We

want to finish it today,

Mr. Speaker: After all, in a demo-
cracy, the Opposition Parties, however
small they may be, whether they may
be 20 or 30 in number, ghould have
oppartunities. I have called only one
Member from each party; it is not as
if 1T have called two or threg Mem-
bers from each party. If I am to depy
opportunities to them, where else can
they speak? That is what I would like
to know from the hon. Membern af
this House. As for the Congres
Party, Shri A. K. Sen, Shrimati Tar-
keshwari Sinha and Shri Krishne
Kumar Chatterji and others have spo-
ken; they have spoken for thy pprty
and on behalf of their party. There-
fore, {f the Congressmen pgain go on
wanting me to give chances to them,
that means that I shall havy to carry
this forwanrd for tomorrow.

Anyway, now op popular demand
from all Members including the Op-
position, Shri Sheo Narain will get
two minutes. Shrj Sheo Naraln.
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They have missed a golden chance,
“They have missed the bus.
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The Minister of Home Affairg (Suri
Y. K. Chavan): I think I must ex-
expisin many things here because
this unfortunate discussion has
started since this mormning. On this
issue, this is the fourth oeccasion I
am making a statement,

It is claimed that I made some
material Jiscrepancies in my different
statements. Naturally, I had said
that the words might be different,
but at least on one point I said I was
not correct when I gave the informa-
tion to the House—about the printing
of the budget in Delhi. Naturally, in
these matters I had no personal
information about it. Therefore, 1
did consult the Deputy Prime Min-
ister who, on his own impression,
gave me information and later on he
corrected that. But by that time,
the discussion was over, I gave that
information yesterday.

That was the only discrepancy.

What are the important matters on
which 1 gave information? The
information was on two counts,
whether we had information about
the Budget being printed in Madhya
Pradesh. That was onething, I -said
I had no information, I will have to
get that information from Madhya
Prudesh. You asked me to get the
information.from the Madhya Pradesh
Government. I have not changed
that, There is no discrepancy on
that point even now, because that day
I'did not have any information about
the printing of the budget in Madhya
P1adesh.

"The second point on which I made
a material stabement, which I still
say I stand by, was that we did not
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give any instructions to the Madhya
Pradesh Government about the
printing of the budget. When I said
that in this matter we did not give
instructions . . .

Shri A, B. Vajpayee:
Secretary did give.

ISlu-i Y. B. Chavan: Let us come io
that.

On these two points what I said
on 28th, what I said on 31st, what I
said this morning, what I am saying
now, I am completely consistent, I
am not changing on that point.

Your joint

Now, the question of the Joint
Secretary talking to somebody there
has been brought in. Administration
is net all polities. Administration is
full of responsibilities. When the
Madhya Pradesh Assembly was pro-
rogued, naturally the administration
here is concerned, it is the responsi-
bility of the Home Ministry, the res-
ponsibility of the Finance Ministry.
That happens, because it was the last
week of the budget, the last date of
the budget was 31st. Whether the
same Government remains, whether
the other Government comes in, or
whether the President's rule comes
in, these are the three alternatives,
and naturally there was some sort of
anxiety and concern here as to the
budgetary arrangements,

It is not merely a question
whether one Government remains
there, or the other Government
comes in, it is a question
of how to ecarry on the Administra-
tion, because, even apart from the
payments to these servants and ser-
vices, a8 you know, in a State
administration direct expenditure has
to be incurred on manv important,
immediate problems. The patients in
the hospitals have to be fed and
they have to be given medicines, the
piisoners in jail have to be fed.
These are some of the things on
which you have to spend money.

So, naturally there was concern in
the Home Ministry, there was con-
cern in the Finance Ministry about
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the arrangements of this budget.
Naturally, there was thinking in the
Home Ministry, but there was never
any decision, there was never a ques-
tion of giving any direction of Presi~
dent's rule or printing of the budget.
On that point I am firm,

When I spoke today, as a matter ot
fact I read a small note which the
Joint Secretary who talked on the
22nd with the other man, gave me;
nhe said the posibilities of different
conlingencies were there, but that he
should act gnly after the decision was
taken.

Dr. Ram Manohar "Lohla: Start
preliminaries on that contingency.
Shri Y¥. B. Chavan: Not on that.

These three alternatives which I read
on the 31st, ie. yesterday, were in
the message which the Madhya Pra-
desh Government sent ug, There is
nothing wrong in discussing this
matter, because the administration
has to take into consideration all the
possibilities. Suppose everything has
gone wrong, and if Madhya Pradesh
had been without & budgetary
arrangement today, i.e. 1st August, I
am sure you would have moved again
again a privilege motion,

o T wArgT fgar : faegw
wa TE A @ E

of! oerwac weg™ o § gEww
Y AT

I am talking about the discussion
between the Joint Secretary and the
Secretary at the other end, but I
must say that when on the 2B8th ]
made a statement here that I had nc
knowledge about this discussion
between the Joint Secretary and the
Finance Secretary at the other end,
the question was raised by some-
body; why is it that the Joint:
Secretary did not inform the Deputy
Prime Minister or me? Because he
was very clear he did not give any
instructions, there was no occasion
for him to give any instructions,
because he could not give instrue-
tions, because he had no autherity to
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give instructions; unless he gets
authority from the Deputy Prime
Minister, he cannot give any

o T &7 gx Sifgmy : wegw
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gavagt ?

Shri ¥, B. Chavan: What that
fellow wrote on his file, I do not
know. I am giving what information
is given to me. I am not giving what
the other fellow wrote in somebody

else’s file. 1 do not know how he got
that information (Interrup-
tions.)

st wy fewd : wemw wgRa,
fordy welY oft 32 dY ¥ @ § @ T
¥R ¢ 1 IR AT fewr @, g
& YA AT g

Mr. Speaker: It is the fag end; let
us not spoil the debate. He has
heard all the speeches that had been
made from all the sides of the House.
Please allow him to reply. Then
Mr. Vajpayee will reply.

Shri Y. B, Chavan: He can reply
in his own way. I am only explain-
ing the facts as I understand them
because it is my duty to explain
these things as I know them. 1Tt is
said that I have mislej the House.
What is the meaning of ‘misleading
the House’? When I have got some
other information which I suppress
and I give something else, then it
is ‘misleading’. So, there was no
question of misleading the House.
Even when the Budget Officer of the
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Finance Ministry talked to that man
he made it clear that it had not t
be done now, unless the formal
announcements were made. There
was no question of giving any direc-
tion. On two points, I would like #
say that when I made a statement
on the 28th when the Budget was
being printed there, I had no infor-
mation of the budget being printed
because no directions were given
about it from here. Secondly, 1
repeat, there never arose any ques-
tion of giving any direction to the
Madhya Pradesh authorities. On
these two points, 1 am completely
consistent from the beginning; I have
not made any change in my stand.

Shri Eanwar Lal Gupta: Then why
are you afraid of an enquiry?

Shri ¥. B. Chavan: ] am coming
to that point. That was another
question. This morning when thig
question of privilege was raised, T
really felt very much hurt. 1 am
repeatedly saying that if the pre-
sumption is that only saints are
sitting on that side and somebody
else is sitting on this, this question
does not arise.

Mo YW ww we sifgay Sy @
7 W9Y €Y @R qANWA gla al w0
gar 7 Wy W W G AT JEY

e

Shrl Y. B. Chavan: When 1 said
that Mr. Vajpayee raised that ques-
tion, he raised that question in the
spirit of the privilege of the House.
I thought the privilege of the House
was something very high. It was
out of any sense of trying to
ease them, I did that As a matter
fact, 1 thought I should be helpful
them because I thought really
speaking their attitude was of find-
ing the truth. '

ot wy foewd ;oW o @ o
e
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Shri ¥, B. Chavan: I am doubtful
about that. Therefore, it was not in
a moment of weaknesg or in an atti-
tude of generosity because they do
not need any generosity or in a spirit
of bravado

o A AT Wifgar : qTAl
Hgw W Swdr arawad faw g
w1 97 Ml FT aqed |

st awawcE "oy qg Wy
ITHI | & I wEAT § |

I am replying to those who had
doubts on this score, whether on this
side or that side. I must explain the
working of my own mind in this
matter. I said that in a non-political
level, in the Jevel of the dignity
of the House, when a proposal was
made I certainly co-operated with
that, not in a spirit of generosity or
bravade. Bui I must say that there
was greal disappointment because I
rave been functioning in the legisla-
tures; this is not the first time; I have
functioned jn smaller legislatures. . .

o T FAIET wiffar : a@r ar
aqdt gE fr aga feil &% @)
18 hrs,

Shri ¥, B, Chavan: I had been a
member of different legislatures for
the last 20 years.

To A WA gr Afgmr : @A
sqreT fad < MY wfay g @y
HTHHAT S 4T |

Shri Y. B, Chavan: I have never
had this type of experience: when an
offer from the Opposition is made it
has always been stuck through very
honestly and faithfully. Shri
Vajpayee made an offer; he made a
motion. Then again, Shri Madhu
Limaye, whatever he wanted to say,
he did not say; at that time he did
not move any amendment. But when
1 acoepted that motion, when I made
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that offer of accepting the privilege
motion, suddenly, Mr, Madhu Limaye
got up and said “this is an amend-
ment, of bringing in the Prime
Minister.” Then, I suspected that it
was not in the interests of the
dignity of the House, but that it was
in the interests of their own party.
(Interruption) It was not a secomd
thought. (Interruption)

o\ ay fewa @ ga g a9

shri Y. B, Chavan: Shri Ranga
said that this reminded him of an
auction place. He said that this
whole thing reminded him of an
auction place. Now, even if it is an
auction place, suppose a man goes
there to purchase something, a
masterpiece; then, if he finds that
when he is about to purchase &
masterpiece he learns immediately
that it was a fake what could he
do? He can throw it away. (Inter-

ruption).
Shri Ranga: Sir, immediately [ dud
j!

Several hon, Members: No.

Shri ¥. B. Chavan: Immediately 1
got up and said that it was the
Speaker who had to disallow the
motion; it was the Speaker's privi-
lege to disallow the motion.

Shri Ba) Eaj Madhok: We objected
to it

Shri ¥. B, Chavan: 1 responded m
a spirit of co-operation. But when I
found that the people who wanted to
receive it were not so sincere that
they wanted to make political game
of it, then, it was my right to with-
draw it. It was in that spirit that
I had withdrawn it. So, Sir, my claim
is that there is no privilege involved
in it, and that this privilege motion
should be rejected,

oft wew fagrdt wroddt | werw
wgva, @ an frare & wtite & axef
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(51t we fagrdy arag )

7 oY wreer fedr § o aw W gz w6
A & S W faar & 9@ ¥ oF A ATE
Qg 5w A 7 Faw qg A
wfver 7 § w8 s @ s miaw
§ 1 (vraar) R aroeE g e oS
§t wgr ¥ ww @ oA fE
Tl 1 971 T F 7Y o ww
faderfewre afafa 1 @i far s
@ ®iWE & A qET 4 IR WIS
w1 e ot ag A g g e SR
fom wam & fawefasr afafa #1
WA A AT FH G I FIW A
w1 sfa-3ax faQe o=t & a8 faem o
W oY ag woft a@ & qF @ #
qeT Wt § fF awi &1 qan |
O T o 39 & w7

o) JEw T g™ . qEl F
TRA AT T 0 AGT &

| wea fagt AIw@d o ww
¥ 7 ww Af § T SR A
g wEmiaA A g

Tlo 7 HART Wk : 37 F
M H A wF g A A |

o wEa fagrd; arwdd; ;g we
AEET TF FG fF g qa Iga
a gwreg faar §, wde AR A ard
wor & a9 o) faawor § ag faaor
WX 5er 2w § fedy TR A e
% ot ferar gon &, ag e wew §

Q% WA weed: A9 w1 By
qar & ?

o wea fagd awed . o
qar &1 wer R F wF Fw N
g 1 (smweA) W A
Ry d A qwR T T @ oW
qmq
wey
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Hawm qrwndz IR & @ ogk @
g HAl AERT WIS FAL W ST W
oA F FWT 7 gawrt v ara gk 4
gt AR Efrgiagae v & fw
T@ w22 aiw F1 g W I
W T T A g agr & a0 s
WG #IHT A TG WA GEAT 49
A Ensm g mifsmgw
TEEAYY WY § qEd GAW A aw
¥ I FON HRX W A GIAT T I9-
TE WA A JW, A2 A @ qmw
WA yuE A # 7m oAR ww
Wt Mg Welr A Wt A W o I
T 7Y w1 (s7W.7) wg WA A 7 Y
Fgrar fy 28 qamd. .

o wfw Haw anRdr wifeww
@iz @Fe & "R qF IEE fen
g, wTR I @i wfga

W wza @ aI9E 28
qerE W17 31 qarf #1 7 FOE wgy
w® f& 1§ a@ o A gd, gq Wil
AMETA G | T AAFTA Fao
oAt ¥ WIRa ST AT #Ct § 7
T SATdE RGN WG AT § arfam
A ¢ ? w7 vavie WA ¥ F ¥ Fed
Tg WAl, YA HeAl W IOqEE wqeft
fandary A & 7 wwms ARG
Afraufurcdam st 7 #1 =@
AN 7 wAA AETC K T F @
o7 X9 9 I WA F T mm R
@ G & 91 F7 Fwen 7w ol
% gra g fawerfawre  afafe
1 WAAT I §

w0 dz § & At go Fo AT A Fu
s g & fagr R0 arOwi &
g i gr 9T FEw W AR femrs
TR § # e @8 § e o
fis §1 wwn & fo qg Soft agm W
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wee fagrdt aodd . wfEea
& AT § ag A w1 @ Aew gl

Wo W wAEY wfgan : A A

qTEH 2 |

N, wEd (g maeat: & %
fadt * faamw faimfasre saom
a4 @7 Awar 91 s @ WA J
aaen g war A far @ ;W e
F agr ) sfsa g gy fasarfasr
afafa 1 smm A saTdz FHI AV
Ta1 F7 g amm fx IR fEm
g, fFw A gwf &, 5w A 99
ofs & gor R #vE ) qF fr,
A 79 FOIN 1 GAT A AW FAA
TE IR o & 9T @ g, mag
A O w1 ATAAFIT FAF
fam e T @

a7 ogEATT ® AT Twaa zH
araY G ¢ 1 g HAY S qg T
it fif g e ot & e &7 agrn
AT FT AZ AT TIT { FT ¥ QF
Tt qrery eqTfaa 7 13§, o) qeeget
Arrda F AT T w0 K fR @
g A9 FgN wRAT § fw v AT
= 7% fawarfasre afafa # 7@ afo
ST AW aF Al F1 TAT AGH ST
wifs Tndz IR ) a9 0% §, T
w3W ¥ wlewrd &1 Fg AT 2,
W W F e w3 oW oI
3 g ey

The Lok Sabha divided:
hivision No. 14)
Adichan, Shri P. C.
Amersey, Shri M.
Anbazhagan, Shri
AnZrudhan, Shri K.
Basu, Shri Jyotirmoy
Berwa, Shri Onkar Lal
Bhadoria, Shri Arjun
Singh

Bhagaban Das, Shri
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TEW AgNW, WY iR e
5w fdarfase afify & wfafor
w7 sk adwT § o art 7 wvg &1
TAT WA HT ? W W adwr g}
|e & q, AT & & swmr oA
foF s fadarfasre afafa & Yo
iy o} § weT § wiw s s ag
AT T FT T T |

Mr, Speaker: I shall now put the
motion to the vote of the House.

Shri Kanwar Lal Gupta: Sir, I
rise to a point of order.

Mr. Speaker; No, please, No point
of order can be allowed now. I am
going to put the motion to the vote
of the House. Voting cannot be
stopped by raising a point of order.
Please resume your seat.

It 1 allow points of orders, they will
take away the whole of today and
perhaps tomorrow also. So, I am
putting the motion of Shri Vajpayee
to the vote of the House. The ques-
tion is:

“This House resolves that the
alleged breach of privilege com-
mitted by the Home Minister,
Shri Y. B. Chavan, by keeping
the House in the dark by his
statements made on the 28th and
31st July about the printing of
Madhya Pradesh Budget for pre-
sentation to Lok Sabha, be
referred to the Committee of
Privileges for examination with
instructions to present its report

by the first day of the next
session.”
AYES [18 hrs
Bharat Singh, Shri
Bharti, Shri Maharaj
Singh

Brij Bhushan Lal, Shri
Brij Raj Singh-Kotah,
Bhri

Chandra Shekhar Singh,
Shri

Chatterjee, Shri N, C.
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Daschowdhury, Shri
B. K

Deiveekan, Shri
Deo, Shri P, K.
Devgun, Shri Hardayal
Dhandapani, Shri
Dwivedy, Shri Suren-
dranath
Fernandes, Shri George
Ghosh, Shri Ganesh
Goel, Shri Shri Chand
Gopalan, Shri P.
Gowda, Shri M. H.
Gowder, Shri Nanja
Guha, Shri Samar
Gupta, Shri Kanwar Lal

Jha, Shri Bhogendra
Jha, Shri Shiva Chandra

Joshi, Shri Jagannath
Rao

Joshi, Shri S. M,

Kachwai, Shri Hukam
Chand

Kamalanathan, Shri
Kameshwar Singh, Shri
Kandappan, Shri S.

Kapoor, Shri Lakhan
Lal

Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri Zulfiquar Ali
Kiruttinan, Shri

Kisku, Shri A K.
Kothari, Shri S. S.
Krishnamoorthi, Shri V.
Kuchelar, Shri G.
Kunte, Shri Dattatraya
Kushwah, Shri Y. S.

Lakkappa, Shri K.
Limaye, Shri Madhu
Lohia, Dr. Ram Manohar
Madhok, Shri Bal Raj
Mahato, Shri Bhajahari
Maiti, Shri S, N.
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Majhl, Shri M.
Mangalathumadom, Shri
Mayavan, Shri
Meghachandra, Shri M.
Menon, Shri Vishwa-
natha
Misra, Shri Srinibas
Mody, Shri Piloo
Mohamed Imam, Shri

Mohammmad Ismadl,
Shri

Molahu Prasad, Shri
Mukerjee, Shri H N.
Naik, Shri R, V.
Nambiar, Shri

Nath Pai, Shri
Nayanar, Shri E. K

Nayar, Shrimati
Shakuntala

Patel, Shri J. H.

Patil, Shri N, R.

Patodia, Shri D, N.

Puri, Dr. Surya Prakash
Ram Charan, Shri
Ramabadran, shri T, D.
Ramamoorthy, Shri P,

Ramamurti, Shri P.
Ramani, Shri K.

Ramji Ram, Shri

Ranga Shri

Ranjit Singh, Shri

Ray, Shri Rabi
Samanta, Shri S. C.
Sambandhan Shri S. K.
Saminathan, Shri

Satya Narain Singh.
Shri

Sequeira, Shri

Sharda Nand, Shri

Sharma, Shri Beni
Shankar

Sharma, Shri N. S.
Sharma, Shri Ram Awtar

Sharma, Shri Yajna
Datt
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Shastri, Shri Ramavatar

Shastri, Shri Raghuvir
Singh *

Shiv Charan Lal, Shri

Shivappa, Shri N.

Sivasankaran, Shri

Somani, Shri N. K.

Somasundaram, Shri
S. D.

Sondhi, Shri M. L.

Sreedharan, Shri A.

NOERS

Ahfirwar, Shri Nathu
Ram

Ankineedu, Shri

Asghar Hussain, Shri

Awadesh Chandra Singh,
Shri

Babunath Singh, Shri

Bajpai, Shri Shashibhu-
shan

Bajpai, Shri Vidya Dhar

Barua, Shri Bedabrata

Barua, Shri R.

Bhagat, shri B. R,

Bhandare, Shri R, D.

Bhanu Prakash Singh,
Shri

Bhargava, Shri B. N.

Bhattacharyya, Shri

C K

Bhola Nath, Shri

Bist, Shri J. B. §.

Bohra, Shri Onkarlal

Buta Singh, Shri

Chanda, Shri Anll K.

Chandrika Prasad, Shri

Chatterji, Shri Krishna
Kumar

Chaturvedi, Shri R. L.

Chaudhary, Shri Nitiraj
Singh

Chavan, Shri Y. B,

Choudhury, Shri J. K.

Dass, Shri C,

Deoghare, Shri N. R.

Desai, Shri Moraril

Deshmukh, Shri K. G.

Deshmukh, Shri Shiva-
jirao S.

Devinder Singh. Shri

Dinesh Singh, Shri
Dixit, Shri G. C.

Home Minister

Subravelu, Shri

Suraj Bhan, Shri

Tapuriah, Shri 8. K,

Tyagi, Shri O. P.

Vajpayee, Shri A. B.

Vidyarthi, Shri R. S.

Viswambharan, Shri P.

Vigwanatham, Shri
Tenneti

Yadav, Shri Ram Sewak

Ering, Shri D.
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Ganpat Sahai, Shri
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal
Hajarnawis, Shri
Hazarika, Shri J, N.
Heerji Bhai, Shri
Hem Raj, Shri
Himatsingka, Shri
Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jagjiwan Ram, Shri
Jaipal Singh, Shri
Jamir, Shri 8. C.
Karan Singh, Dr.
Katham, Shri B. N.
Kedaria, Shri C. M,
Khadilkar, Shri
Khan, Shri M. A.
Khanna, Shri P. K,
Kinder Lal, Shri
Kureel, Shri B. N,
Lakshmikanthamma,
Shrimati
Lasgkar, Shri N. R.
Lutfal Haque, Shri
Mahajan, Shri Vikram
Chand
Maharaj Singh Shri
Mahida, Shri Narendra
Singh
Mahishi, Dr. Sarojini
Malimariappa, Shri
Mandal, Shri Yamuna
Prasad
Mane, Shri Shankarrao
Marandi, Shrl



16265

Privilege . --: - AUGUST 1, 1087 - Motion against Home 16266

Melkote, Dr.
Menon, Shri Govinda

Minimata, Shrimati Agam
Dass Guru

Mishra, Shri Bibhuti

Mohammad Yusuf, Shri

Mohammed Sheriff, Shri

Mrityunjay Prasad, Shri

Mukerjee, Shrimati
Sharda

Nageshwar, Shri

Naghnoor, Shri M. N.

Nahata, Shri Amrit

Pahadia, Shri

Pandey, Shri K. N.

Pandey, Shri Vishwa
Nath

Panigrahi, Shri Chinta-
mani

Pant, Shri K. C.

Parmar, Shri Bhaljibhai

Partap Singh, Shri

Parthasarathy, Shri

Patel, Shri N. N,

Patil, Shri Anantrao

Patll, Shri Deorao

Patil, Shri S. B.

Poonacha, Shri C. M.

Pramanik, Shri J. N,

Prasad, Shri Y, A,

Qureshi, Shri Shaffi

Radhabai, Shrimati B.

Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Rajani Gandha, Kumart

Ram, Shri T.

Ram Dhan, Shri

Ram Kishan, Shri

Ram Sewak, Shri

Ram Subhag Singh, Dr.

Ram Swarup, Shri

Ramshekhar Prasad
Singh, Shri

Rana, Shri M, B.

Minister

‘Randhir Singh, Shri
Rane, Shri

Rao, Shri Jaganath
Rao, Dr. K, L.

Rao, Shri Thirumala
Rao, Dr. V. K. R V.
Raut, Shri Bhola
Reddy, Shri R. D.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwamath
Sadhu Ram, Shri
Ssha, Dr. 5. K.

Saigal, Shri A, S
Saleem, Shri M. Y.
Salve, Shri N. K. P.
Sanghi, Shri N. K.
Sankata Prasad, Dr,
Sen, Shri A, K.

Sen, Shri P. G.
Sethuramae, Shri N.
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri M. R.
Shashi Ranjan, Shri
Shastri, Shri B. N.
Sheo Narain, Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad,
Shri

Shukla, Shri S. N.

Shukla, Shri Vidya
Charan

Siddayya. Shri

Singh, Bhri D. N.

Sinha, Shri R. K.

Sinha, Shrimati Tar-
keshwari

Snatak, Shri Nar Dev

Solanki, Shri 5. M.

Sonar, Dr. A. G.
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Sonavane, Shri
Supakar, Shri Sradha-

kar
Surendra Pal Singh,
Shri

Sursingh, Shri
Tamaskar, Shri

Tiwary, Shri D. N.
Tiwary, Shri K. N.
.M'r'. Speaker The result of the Divi-
sion is:
Ayes® 116
Noes 161

The motion was negatived.

18,17 hrs,

PAPERS LAID ON THE TABLE

Amcrarr (FOURTH AMENDMENT)
RuLes

The Minister of Tourigm and Civil
Aviation (Dr, Karan Singh): I b2z to
iay on the Table a copy of the Air-
talt  (Fourth Amendment) Rules
18¢%, published in Notification No.
G.5.IL 1101 in Gazette of India
aated the 22nd July, 1067, under
section 14-A of the Alircraft Act,
1934, together with an Explanatory
Note. [Placed in Library. See No,
LT-1266/87].

NOTIFICATION UNDER ESSENTIAL
Commonrries Act

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Bhri
Annasshib Bhinde): I bez to lay
on tne Table a copy of Notification
No. G.S.RR. 1077 published in Gazstte
of India dated the 14th July, 1087,
under gub-section (6) of section 3 of

SRAVANA 10, 1880 (SAKA)
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Tripathi, Shri K. D.

Venkatasubbaiah, Shri
P,

Verma, Shri Balgovind

Verma, Shri Prem
Chand

Vyas, Shri Ramesh
Chandra

Yadab, Shri N. P.

the Lscential Commodities Act, 1955.

|Placed in Library. See No, LT-1265/

a7].

NoTiFjcATIONS UNDER MoTOR VEHCLES
Acr

The Deputy Minister in the De-
partment of Parllamentary Affairs
(Shri R. L. Chaturvedi): On behalf
of Shri Bhakt Darshan, I beg to lay
on the Table: —

(1) A copy each of the follow-

.ng Notifications under sub-sec

tion (3) of section 133 of the

Motor Vehicles Act, 1938:—

(i) The Delhi Motor Vehi-
cies (Sixth Amendment) Rules,
1985, published in Notification

No. F. 3(28)/65-PR(T) 1in
Delhi Gazeite dated the 6th
April, 1967.

(ii) The Delhi Motor Vehicles
(Second Amendment) Rules,
1966, published in Notification
No. F. 3(18)/-65-PR(T) in
Delhi Gazette dated the 13th
April, 1987
(iii) The Delhi Motor Vehicles
(Fourth Amendment) Rules,
1066, published in Notification
No. F, 12(76)/66-87-Transport
in Delhi Gazette dated the 2nd
March, 1967.

(2) Two statements showing
reasons for delay in laying the
above Notifications,

[Placed im Library. See No,
1264/67).

LT-

*Aycs: Names of six membars eoul ¢ not be recorded.
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TARIRD REPORT
The Minister of Parliamentery

Affairs and Communications (Dr. Ram
Subliag Singh): Sir, I beg to lay on
the Table, under sub-rule (1) of rule
231 +f the Rules of Procedure and
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Conduct of Business in Lok Sabha, the
Tiurd Report of the Rules Committee.

18,18 hrs.

The Lok Sabha then adjourned
till Eleven of the Clock on Wednes-
day, August, 2 1987/Sravana 11,
1889 (Saka).



